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Abdullabhai, Mulla Taherali Mullaj(Chanda)

Abdus Sattar, Shri (Kalna-Karwa).

Achal Singh, Seth [Agra Distt, (West)].

Achalu, Shri Sunkam (Nalgonda—Reser-
ved—Sch, Castes).
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Avsari, Dr. Shaukstullsh Shah (Bidar).
Anthony, Shri Frank (Nominated—Anglo-
Indians).
Asthana, Shri Sita Rama (Azamgarh Distt.—
West).
Ayyangar,
(Tirupati).
An:l, Maulana Abul Kalam (Rampur
Distt. cum Bareilly Distt.—West).

Azad, Shri Rbagwat Jha (Purnes cum
Santhal Parganas).

Shri M. Ansnthasayanam

liabunnh Singh, Shriff (Surgujs-Reigarh—
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Badam Singh, Chowdhary (Budsun Distt.—
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Bagdi, Shri Magan Lal (Mahasamund).

Bahadur Singh, Shri (Ferozepore-Ludhjana—
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Balakrishnan, Shri S, C, (Brode—Reserved—
Sch. Castes).

Balasubramanjam, éhri S. (Madurai).
Baldev Singh, Sardar (Nawan Shahr).

Balmiki, Shri Kaphaiya Lal (Bulandshah
Distt.—Reserved—Sch, Castes).

Banerjee, Shri Durga Charan (Midnapore-
Jhargram),

Bansal, Shri Ghamandi Lal (Jhajjar-Rewari),
Bansilal, Shri (Jaipur).

Barman, Shri Upendranath (North Ben-
gal—Reserved—Sch, Castes).

Barrow, Shri A.E.T. (Nominated—Anglo-
Indians).

Barupal, Shri Panna Lall (Ganganagar-
Jhunjhunu—Reserved—Sch, Castes).

Basappa, Shri C. R. (Tumkur).

Basu, Shri A. K. (North Bengal).

Basu, Shri Kamal Kumsr (Diamond Harbour),
Bhagat, Shri B. R. (Patna cum Shahabad).

Bhakt Darshan, Shri [Garhwal Distt.—(Fast)
cum Moradabad Distt.—Norih-Eas.)}]

Bharati, Shri Goswamiraja Sahdeo (Yeotmal),
Bhargava, Pandit Mukat Behari Lal (Ajmer
South).

Bhargava, Pandit Thakur Das (Gurgson).
Bhartiys, Shri Shaligram Ramchandra (We
Khandesh).

Bhatksr, Shri Laxman Shrawan (Buldans-
Akola—Reserved—Sch. Castes).
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Bhatt, Shri Chandrashanker (Broach).
Bhawani Singh, Shri (Bumcr-]'lwre).
Bhawanji, Shri (Kuich Wesi).

Bheekha Bhai, Shri (Banswara—Dungarpur—
Reserved—Sch, Tribes).

Bhonsle, Shri Jagannathrao Krishna Rao
(Ratnagiri North),

Bidari, Shri Ramappa Balappa (Bijapur
South),
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Biren Dutt, Shri (Tripura West).

Bogawat, Shri U, R. (Ahmednagar South).

- Boovaraghasamy, Shri V. (Perambalur),

Borkar, Shrimati Anusayabai (Bhandara—
Reserved—Sch. Castes).

Boroogh, Shri Dev Kanta (Nowgong).

Bose, Shri P, C. (Manbhum North).

Brajeshwar Prasad, Shri (Gaya East).

Brohmo-Chaudhury, Shri Sitanath (Goalpara-
Garo Hills—Reserved—Sch. Tribes).

Buchhikotajsh, Shri Sanaka (Masulipatnam).
c

Chakravartty, Shrimati Renu (Basirhat),

Chaliha, Shri Bimalaprosad (Sibsagar—
North-Lakhimpur).

Chanda, Shri Anil Kumar (Birbhum).
Chandak, Shri B. L, ‘(Betul),

Chandrasekhar, Shrimati M. (Tiruvallur—
Reserved—Sch. Castes).

Charak, Th, Lakshman Singh (Jammu and
Kashmir).

Chatterjea, Shri Tushar (Serampore).

Chatterjee, Dr. Susilranjan (West Dinajpur).

Chatterjee, Shri N. C. (Hooghly).

Chattopadhyaya, Shri Harindranath (Vijays-
vada). .

Chaturvedi, Shri Rohanla]l [Eteh Distt.—
(Central)].

Chaudhary, Shri Ganeshi Lal [Shahjahanpur
Distt.—(North) cum Kheri—(East)—
Reserved—Sch.  Castes).

Chaudhuri, Shri Tridip Kumar (Berham-
pore),

Chavda, Shri Akbar (Banaskanths).

Chettiar, Shri N. Vr. N. Ar. Nagappa
(Ramanathapuram).

Chertiar, Shri T. S. Avinashilingam (Tirup-
pur).

Chowdary, Shri C. R. (Narasaraopet).

Chowdhury, Shri Nikunja Behari (Ghatal).
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Dabhi, Shri Fulsinhji B. (Kaira North),

Damar, Shri Amar Singh Sabji (Jhabua—
Reserved—Sch., Tribes).

Damodaran, Shri G. R. (Pollachi).
Damodaran, Shri Netur P. (Tellicherry).

Das, Dr. Mono Mohon (Burdwan—Reserved
—Sch, Castes).

Das, Shri B, (Jaipur-Keonjhar),

Das, Shri Basanta Kumar (Contai).
Das, Shri Beli Ram (Barpeta).

Das, Shri Bijoy Chandra (Ganjam South).

Das, Shri Kamal Krishna (Birbhum—Re-
served—Sch, Castes),

Das, Shri Nayan Tara (Monghyr Sadr cum
Jamui—Reserved—Sch, Castes).

Das, Shri Rem Dhani (Gaya East.—Re-
served—Sch. Castes).
Das, $hri Remananda (Barrackpore).

Das, Shri Sarangadhar (Dhcnkanal-V
Cutrack).

Das, Shri Shree Narayan (Derbhanga Celiie
Dasaratha Deb, Shri (Tripura East),
Datar, Shri Balwant Nagesh (Belgaum North).

Deb, Shri  Suresh Chandea  (Cachar-
Lushai Hills).

Deo, H. H. Mahareja Rajendra Narsyan.
Singh (Kalahandj-Bolangir).

Deogam, Shri Kanhu Ram (Chajbassa—
Reserved—Sch. Tribes).

Dessi, Shri Kanayala] Nanabhai (Suret).
Desai, Shri Khanduthai Kasanji (Halag).

Deshmukh, Dr. Panjsbrao  S. (Amravati
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Deshmukh, Shri Chintaman Dwerkenath
(Kola' v).

Deshmukh, Shri K. G. (Amravati West),

Deshpande, Shrj Govind Harj (Nasik Cenwras).

D:shpande, Shri Vishnu Ghanashyam
* (Gunas).

Dholakijs, Shri Gulab Shankar Amritlal
(Kutch East). '
Dhulekar, Shri R, V. [JThansi Distt.—(South)].

Dhusiya, Shri Sohan Lal (Basti Distt.—
{Central-East) cum Gorakhpur Distt.—
(Welt,)l—Reaerved—Sch. Caste].

Digambar Singh, Shri (Etah Distr.—(West
cum Mainpuri Distt.—(West) cum Mathura
Distt.—(East)].

Diwan, Shri Raghavendrarao Srinivastao
(Osmanabad),

Dube, Shri Mulchand [Farrukhabad Distt.
(North)].

Dube, Shri Udai Shankar [Besti Distts
(MNorth)). .

Dubey, Shri Rajaram Giridharlal (Bijapur
North).

Durt, Shri Asim Krishna (Calcutta South-
West).

Dutta, Shri Santosh Kumar (Howrah),

Dwivedi, Shri Dashrath Prasad (Gorakhpur
Distt.—Central),

_Dwivedi, Shri M. L. (Hamirpur Distt.).
E

Bacharan, Shri Iyyunni (Ponnani—Reser-
ved—Sch, Castes).

Elenezer, Dr. S. A, (Vikarabad).

Elayaperumal, Shri L, (Cuddalore—Rescrved
—Sch, Castes).

)
Fotedar, Pandit Sheo Narayan (Jammu and
Kashmir).
L] G
Gadgil, Shri Narhar Vishnu (Poona Central(
Gadilingana <gowd, Shri (Kurnool).

i

)
Gami Mailudors, Shri (Visakhapatnam—
Reserved—Sch. Tribes).

Gandhi, Shri Feroze [Prawpgarh Distt.
(West) cum Rae Bareli Distt. (East)].

Gandhi, Shri Maneklal Maganlal (Panch
Mahals cum Baroda East).

Gandhi, Shri V. B. (Bombay City—North).

Ganga Decvi, Shrimati (Lucknow Distt.

cum Bara_ Banki Distt,—Rescrved—Sch,
Castes).

Ganpati Ram, Shri [Jaunpur Distt. (East)—
Reserved—Sch. Castes)].

Garg, Shri Ram Pratap (Patiala).
Gautam, Shri C, D, (Balaghat).

Ghose, Shri Surendra Mohan (Malda).
Ghosh, Shri Atulya (Burdwan),
Ghulam Qader, Shri (Jammu and Kashmir).

Gidwani, Shri Choithram Partabrai (Thana)
Giri, Shri V. V. (Pathapatnam),

Giridhari Bhoi, Shri (Kalshandi-Bolangir)
Reserved—Sch. Tribes).

Gohain, Shri Chowkhamoon (Nominated—
Assam Tribal Arcas).

Gopalan, Shri A. K. (Cannanore),

Gopi Ram, Shri (Mandi-Mahasu--Reserved—
Sch. Castes).

Gounder, Shri K. Perisswami (Erode).

Gounder, Shri K. |[Sakthivadivel
(Periyakulam).

Govind Das, Sett (Mandla-Jabalpur South),

Guha, Shri Arun Chandra (Santipur).

Gupta, Shri Badshah (Mainpuri’ Distt.—
East).

Gupta, Shri Sadhan Chandrs (Calcutta—
South—East).

Gurupadaswamy, Shri M. S. (Mysore).

H

Hansda, Shri Benjamin (Purnea cum Santa
Parganas—Reserved—Sch, Tribes).

Hari Mohan, Dr. (Manbhum North—
Reserved—Sch. Castes).

Hasda, Shri Subodh (Midnapore-Jhargram—
Reserved—Sch. Tribes).
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Hazariks, Shri Jogendra Nath (Dibrugarh).
Heda, _Shri H. C. (Nizamabad).
Hembrom, Shri Lal (Santal Parganas cum
Hmﬂbuh—ﬁeuﬂed—&ch. Tribes).
Hem Raj, Shri (Kangra).

Huksm  Singh, Sardar (Kapurthals-
Bhatinda).

Hyder Husein, Chaudhri (Gonda Distt,=
North),
I
Ibrahim, Shri A. (Ranchi North-East).
Iqbal Singh, Sardar (Fazilka-Sirsa).
Islamuddin, Shri Muhammad (Purnea—
North-East).
Iyyunni, Shri C. R. (Trichur).

J

Jagjivan Ram, Shri (Shahabad South—Re-
served—Sch. Castes).

Juin, Shri Ajit Prasad (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North),

Jain, Shri Nemi Saran (Bijnor Distt.—
South).

Jaipal Singh, Shri (Ranchi West—Reserve d
—Sch. Tribes).

aisoorya, Dr. N. M. (Medak).

ajware, Shri Ramraj (Santal Parganas cum
Hazaribagh),
Jangde, Shri Resham Lal
Reserved—Sch. Castes).
Jatav-vir, Dr. Manik Chand (Bharatpur-Sawaj
Madhopur—Rescrved—Sch, Castes).
Jayaraman, Shri A, (Tindivanam—Reserved—
Sch. Castes).

Jayashri, Shrimati (Bombay-Suburban).

Jena, Shri Kanhu Charan (Balasore—Re-
served—Sch. Castes).

Jena, Shri Lakshmidhar (Jaipur-Keonjhar—
Reserved—Sch. Castes).

Jens, Shri Niranjan (Dhenkanal-West
Cuttack—Reserved—Sch. Castes),

ethan, Shri Kherwar (Palamau cum Hazari-
bagh cum Ranchi—Reserved—Sch-
Tribes).

(Bilaspur—

(iv)

Jhunjhunwala, Shri Banarsi Prasad (Bhagal-
pur Central).

Jogendra Singh, Sardar (Bahraich Distt.—
wm). . .

Joshi, Shri Anand Chandra
Sidhj). i

Joshi, Shri Jethalal Harikrishna (Madhya
Saurashtra).

Joshi, Shr! Krishnacharya (Yadgir).

Joshi, Shri Liladhar (Shajapur-Rajgarh).

Joshi, Shri Moreshwar Dinkar (Ratnagiri
South),

Joshi, Shri Wandlal (Indore).

Joshi, Shrimati Subhadra (Karnal).

Jwala Prashad, Shri (Ajmer North).

K

Kachiroyar, Shri N. D. Govindaswami

(Cuddalore).

Kajrolkar, Shri Narayan Sadoba (Bombay
City—North—Reserved—Sch, Castes).

Kakkan, Sbri P, (Madurai—Reserved—Sch,
Castes),

Kale, Shrimati Anasuyabai (Nagpur).

Kamal Singh, Shri (Shahabad—North-West).

Kamath, Shri Hari Vishnu (Hoshangabad).

Kamble, Dr. Devrao Nambevrao (Nanded—
Reserved—Sch. Castes).

Kandasamy, Shri S, K. Babie (Tiruchengode).

Kanungo, Shri Nityanand (Kendrapars).

Karmarkar, Shri D, P, (Dharwar North).

Karni Singhji, His Highness Maharsja Shri
Bahadur of Bikaner (Bikaner-Churu).

Kasliwal, Shri Nemi Chandra (Kotah-Jhala-
War).

Katham, Shri Birendranath (North Bengal—
Reserved—Sch., Tribes).

Kiatju, Dr. Kajlas Nath (Mandsaur).

Kayal, Shri Paresh Nath (Basirhat—Re-
served—Sch, Castes).

Kazmi, Shri Syed Mohammad Ahmad
(Sultanpur Distt.—North cum Faizabad
Distt.—South-West). ¢

Kelappan, Shri K. (Ponnani).
Keshavaiengar, Shri N. (Bangalore North).

(Shahdol-
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R—-amd.

Keskar, Dr. B. V. (Sultanpur Distt.—South).

Khan, Shri Sadath All (Ibrahimpatnam).

Khardekay, Shri B, H. (Kolhapur cum
Satara).

Khare, Dr. N. B. (Gwalior).

Khedkar, Shri Gopalrao Bajirao (Buldans.
Akola).

Khongmen, Shrimati B, (Autonomous Distts,
—Reserved—Sch. Tribes).

Khuda Baksh, Shri Muhammed (Murshida-

. bad).

Kirolikar, Shri Wasudeo Shridhar (Durg).

Kolay, Shri Jagannath (Bankurs),

Kottukappally, Shri George Thomas (Meena_
chil).

Kripalani, Acharya J. B. (Bhagalpur oum
Purnea).

Krishna, Shri M. R, (Karimnagar—Reserved
—Sch. Castes).

Krishna Chandrs, Shri (Mathura Distt.—
West).

Krishnamachari, Shri T. T. (Madeas).

Krishnappa, Shri M. V., (Kolas). L

Krishnaswami, Dr. A. (Kancheepuyem).

Kureel, Shri Baij Nath (Pratapgach Distt.—
West cum Rac Bareli Distt.—East—Re-
served—Sch, Castes).

Kureel, Shri Plare Lal (Banda Distt. oum
Fatchpur Distt.—Rescrved—Sch, Cystes),

L

Lakshmayys, Shri Paidi (Anantapur).

Lal Singh, Sardar (Ferozepur-Ludhiana),

Lallanji, Shri (Faizabad  Distt.—North-
West).

Lagkar, Shri Nibaran Chandra (Cachar-
Lushai Hills—Reserved—Sch. Castes),

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri (Jalaun Distt. cum Etawah
Distt.—West cum Jhansi Distr.—North—
Reserved—Sch, Castes).

M

Mgdish Gowda, Shri (Bangalore South).

Mahapatra, Shri Sibnarayan Singh (Sundar-

g2 hr—Reseswed—Sch. Tribes).

Mahata, Shri Bhajsharf (Manbhum South
cwn Dhglbhum).

Mahodaya, Shri Vaijanath (Nimar).

Maitra, Shri Mohit Kumar(Culcurta—North
West), .

Majbi, Shri Chaitan (Manbhum—South cum
Dhalbhum—Reserved—Sch. Tribes).

Majhi, Shri Ram Chandra (Mayurbhanj—
Reserved—Sch, Tribes),

Majithia, Sardar Surjit Singh (Taran Tarsn).

Malaviya, Shri Keshava Deva (Gonda Distt.—
Bast cum Basti Distt.— West).

Malligh, Shri U, Srinivasa (South Kanars—
North).

Malvia, Shri Bhagu-Nandu  (Shajepur-
Rajgarh —Reserved—Sch. Castes).

Malviya, Pandit Chatur Narain (Raisen).

Malviya, Shri Motilal (Chhatarpur-Datis-
Tikamgarh—Rescrved—Sch, Castes).

Mandal, Dr. Pashupati (Bankura—Reserved—

Sch, Castes).

Mascarene, Kumari Annie (Trivandrum).

Masuodi, Maulana Mohammad Saced
(Jammu and Kashmir).

Masuriyva Din, Shri (Allahabad Distt.—
East cwm Jaunpur Distt.—West—Re-
served—Sch. Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edward Paul (Tiruchirapalli).
Matthen, Shri C. P. (Thiruvellah).

Mavalankar, Shrimati Sushila (Ahmedabad

Maydeo, Shrimati Indira A. (Poona South).

Mchta, Shri Asoka (Bhandars).

Mchta, Shri Balvantray Gopaljee (Gohilwad).

Mehta, Shri Balwant Sinha (Udaipur).

Mehta, Shri Jaswantraj (Jodhpur).

Menon, Shri K. A. Damodara (Kozhikode).

Minimata, Shrimati (Bilaspur-Durg-Raipur
—Reserved—Sch. Castes).

Mishra, Pandit Suresh Chandrs (Monghyr
North-East).
Mishra, Shri Bibhuti (Saran cum Cham,
paran).
Mishra, Shri Lalit Narayan (Darbhangs
cwm Bhagalpur).
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Mishra, Shrl Lokerath (Puri).

Mishra, Shri Mathura Prasad (Monghyr—
North-West).

Mishra, Shri Shyam Nandan (Darbhanga—

North).

Misra, Pandit Lingaraj (Khurda).

Misra, Shri Bhupendrs Nath (Bilaspur-
Durg-Raipur).

Misra, Shri Raghubar Dayal (Bulandshahr
Distt.).

Misra, Shri Sarju Prasad (Decoria Distt.—
South).

Missir, Shri Vijineshwar (Gaya North).
Mohd. Akbar, Sofi (Jammu and Kashmir).
Mohiuddin, Shri Ahmed (Hyderabad City).
Morarka, Shri Radheshyam Ramkumar
(Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum Satara—
Reserved—Sch, Castes).

More, Shri Shankar Shentaram (Sholspur,
Muchaki Kosa, Shri (Bastar—Reserved—
Sch. Tribes).

Mudaliar, Shri C. Ramaswamy (Kumbako,
nam).

Muhammed Shafes, Chsudhurl (Jammu
and Kashmir),
Mukerjee, Shri Hirendra Nath (Calcutta—
Nor.h-East).
Mukne, Shri Y. M.
Sch. Tribes).
Munjswamy, Shri N. R. (Wandiwash).
Munjswamy, Shri V., (Tindivanam).
Murli Manchar, Shri (Ballia Distt. Bast).
Mur:hy, Shri B. S, (Bluru),
Musafir, Giani Gurmukh Singh (Amritsar).
Mushar, Shri Kirai (Bhagalpur cum
Purnea—Reserved—Sch. Castes).
Muthukrishnan, Shri M. (Vellore—
Reserved—Sch. Castes).

(Thana—Reserved—

N
Naidu, Shri Nalla Reddi (Rejshmun-
dry).
Nair, $hri C. Krishnan (Oyter Delhj),

Nair, Shri. N. Sreckantan (Quilon cum
Mavelikkara),
Nambiar, Shri K. Ananda (Mayuram).

Nanadas, Shri Mangalagiri (Ongole—Re-
served—Sch. Castes).

Nands, Shri Gulzarilal (Sabarkantha).
Narasjmham, Shri §. V. L. (Guntur).
Nargsimhan, Shri C. R. (Krishnagiri).
Naskar, Shri Purnendu Sekhar (Diamond
Harbour—Reserved—Sch. Castes),
Natawadkar, Shri Jayantrao Ganpat (West
Khandesh—Reserved—Sch. Tribes).
Nathani, Shri Hari Ram (Bhilwara).
Nathwani, Shri Narendra P. (Sorath).
Nayar, Shri V. P. (Chirayinkil).
Nehru, Shri Jawaharlal (Allahabad Distt,—
East cum )aunpur Distt,.—West).

Nébru, Shrimati  Shivraj Vati (Lucknow
Distt,—Central)

Nehru, Shrimati Uma (Sitapur Diste,
cum Kheri Distt.—West).

Nesamony, Shri A. (Nagercoil).

Neswi, Shri T. R, (Dharwar—South).

#Nevatla, Shri R. P. (Sahjahanpur Distt,
—North eum Kheri—East).
Nijalingappa, Shri S. (Chitaldrug).
P

Palchoudhury, Shrimati Ila (Nabadwip).

Pande, Shri Badn Dutt (Almora Distt.—
North—East). -

Pande, Shrit ¢. D. (Naini Tal Distt. cum
Almora Distt,—South-West cum Bareilly
Distt.—North).

Pandey, Dr. Natabar (Sambalpur),

Pannala), Shri (Faizabad Distt.—North-
West—Reserved—Sch. Castes).

Paragi Lal, Chaudhari ( Sitapur Distt. cum
Kheri . Distt.—West—Reserved—Sch.
Castes).

Paranjpe, Shri R. G. (Bhir).

Parekh, Dr. Jayantilal Narbheram (Zala-
wad). .

Parikh, Shri Shantilal Girdharilal (Meh-
sans Bast).
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parmar, Shri Rupaji Bhavji (Panch Mahals
cum Baroda East—Reserved—Sch. Tri-
bes).

Pataskar, Shri Hari Vinayak (Jalgaon).

patel, Shri Bahadurbhai Kunthabhai (Surat
—Reserved—Sch. Tribes).

Patel, Shri Rajeshwar (Muzaffarpur cum
Darbhanga).

Patel, Shrimati Maniben Vallabhbhaj
(Kaira South),

Pateria, Shnn  Sushil
North).

Patjl, Shri P. R. Kanavade (Ahmednager
North).

Patl, Shri S. K. (Bombay City—South),

Patjl, Shri Shankargguda Veeranagauda
(Belgaum South).

Patnaik, Shri Uma Charan (Ghumsur),

Pawar, Shri Vyankatrao Pirsjirao ( South
Satara).

Pillai, Shri P. T. Thanu (Tirunelveli).

Pocker Saheb, Shri B. (Malaopuram).

Prabhakar, Shri Naval (QOuter Delhi—
Reserved—Sch. Castes).

Punnoose, Shri P. T, (Allenney),
R
Rachiah, Shn N, (Mysore—Reserved—
Sch, Castes).
Radha Raman, Shri (Dcl.h: City).
Raghavachari, Shri K. S. (Penukonda).
Raghavaish, Shri Pisupati Vekata (On-
gole).

» Raghubir Sahai, Shri (Etah Distt.==North-
East cum Budaun Distt-—East).

Raghubjr Singh, Choudhary (Agra Distt,.—
East),

Raghunath Singh, Shri (Banaras Distt.—
Central),

Raghuramaish, Shri Kotha (Tenali).

Rahman, Shri M. Hifzar (Moradabad
Distt.—Central).

Raj Bahadur, Sh.ti (Jaipur-Sawali Madho-
pur).

Kumar (Jabalpur

Rajabhoj, Shri P. N. (Sholapur— Reserved
—Sch. Castes).

Ramachander, Dr. D. (Vellore).
Ramanand Shastri, Swami (Unnao Dibtt. cum
Rae Bareli Distt.—West cum Hardoi-
Distt.—South-East—Reserved—Sch, Castes)
Ramananda Tirtha, Swami (Gulberga).
Ramasami, Shri M. D. (Arruppukkottai),
Ramaseshaiah, Shri N. (Parvathipuram).
Ramaswamy, Shri P, (Mahbubnagar—
Reseryed—Sch. Castes).
Ramaswamy, Shri S. V. (Salem).

Ram Dass, Shri (Hoshiarpur—Reserved
—Sch, Castes),

Ram Krishan, Shri (Mohindergarh).

Ramnarayan  Singh, Babu (Hazaribagh
West).
Ram Saran,
West).

Ram Shankar Lal,

Central-East
West).

Ram Subhsg Singh, Dr. (Shahabad South)
Ranbir Singh, Ch. (Rohtak), ’

Randaman Sin Shn (Shahdol-Sidbi
—Reserved ibes),

Rane, Shri Sh.ivnm Rango (Bhusaval),

Shri (Moradabad Distt.—

Shri (Basti Distt,—
cum Goraskhpur Distr,—

‘Ranjit Singh, Shri (Sangrur).

Rao, Dr. Ch. V. Rama (Kakinads).

Rao, Shri B, Rajagopala (Srikakulam).

Rao, Shri B, Shiva (South Kanara—South)

Rao, Shri Kadyala Gopala (Gudivada).
, Shri Kr Mohana (Rajahmundry

mfom:ved—ﬂ. Canres).

Rao, Shri Kondru Subba (Eluru—Reserved
—Sch. Castes).

Raso, Shri P. Subba (Nowrangpur).

Rso, Shri Pendyal Raghava (Warangal).
Rao, Shri Rayasam Seshagiri (Nandyal),
Rao, Shri T. B. Vitwsl (Khammam).
Rll:t'i Shri B;h;?h‘(S&:l“n“;m Champaran
Ray, Shri Birakisor (Cuttack).

Razmi, Shri Said Ullsh Khan (Sebore).
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Reddi, Shri B. Ramachandra (Nellore).

Reddi, Shri C. Madhao (Adilabad).

Reddi, Shri Y. Eswara (Cuddapah).

Reddy, Shri Baddam Yella (Karim-
nagar),

Reddy, Shri K. Janardhan (Mahbubnagar).

Reddy, Shri Ravi Narayan (Nalgonda).

Reddy, Sbri T. N. Vishwanatha (Chit-
toor).

Richardson, Bishop John @ominated—
Andaman and Nicobar Islands),

Rigshang Keishing, Shri (Outer Manipur
—Reserved—Sch. Tribes).

Roy, Dr. Satyaban (Uluberia).

Roy, Shri Bishwa Nath (Deogia Distt.
—West).

Rup Narain, Shri (Mirzapur Distt, cum
anaras Distt,—West—Reserved—Sch.
Castes).

S
Sahaya, Shri Syamnandan (Muzaffarpur
Cem’rll).

Sahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Muzaffarpur cum
Darbhanga—Reserved—Sch, Castes),

Saigal, Sardar Amar Singh (Bilaspur).

Saksena, Shri Mohanlal ()Lucknow Distt.
cum Bara Banki Distt.).

Samanta, Shri Satis Chandra (Tamluk).

Sanganna, Shri (Rayagada-Phulbanie—
Reserved—Sch, 'I‘Hben

Sankara jan, Shri M. (Sankaranayinar-
mll)?.nd )

Sarma, Shri Debendra Nath (Geuhati).
Sarmah, Shri Debeswar (Golaghat-Jorhat),
Satish Chandra, Shri (Bareilly Distt. South),

Satyawadi, Dr, Virendra Kumar (Karnal
—Reserved—Sch. Castes).

Sen, Shri Phani Gopal (Purnea Central),
Sen, Shri Raj Chandra (Kotah-Bundi),
Sen, Shrimati Sushama (Bhagalpur South).
Sewal, Shri A. R. (Chamba-Sirmur),

Shah, Her Highness Rajmata Kamlendu
Mati (Garhwal Distt.—West cum Tehri
Garhwal Distt. eum Bijnor Distt.—North,)

( v )

Shah, Shri Chimanlal Chl.hlbhn (Gohil-
wad-Sorath),

Shah, Shri Raichand Bhai N. (Chhind-

Wara),

Shahnawaz Khan, Shri (Meerut Distt.
—North-East).

Shakuntala Nayar, Shrimati (Gonda Distt.
—West).

Sharma, Pandit Balkrishna (Kanpur Distt.
—South ecwm Etawah Distt.—East).

Sharma, Pandit Krishna Chandra (Meerut
Distt.—South).

Sharma, Shri Diwan Chand (Hoshiarpur).

Sharma, Shri Khushi Ram (Meerut Distt,
~West).

Sharma, Shri Nand Lal (Sikar).

Sharma, Shri Radha Charan (Morcna-
Bhind).

Shastri, Shri Algu Rai (Azamgarh Distt.
—East cum Ballia Distt.—West).

Shastri, Shri Raja Ram (Kanpur Distt—
Central),

Shivananjappa, Shri M. K. (Mandya).
Shobha Ram, Shri (Alwar).
Shriman Narayan, Shri (Wardha),

Shukla, Pandit Bhagwaticharan
Bastar).

Siddananjappa, Shri H. (Hassan Chikma-
galur).

Singh, Shri C. Sharan (Surguja-Raigarh).

Singh, Shri Digvijaya Narain (Muzaffarpur
~—North-East),

Singh, Shri Dinesh Pratap
Distt,—East).

(Durg-

(Bahraich

Singh, Shri Girraj Saran (Bharatpur-Sawai
Madhopur).

Singh, Shri Har Prasad (Ghazipur Distt.
—West).

Singh, Shri L. Jogeswar (Inner Manipur).

Singh, Shri Mahendra Nath (Saran Cen-
tral). ¢

Singh, Shri Ram Nagina (Ghazipur Distt,
—East cum Ballia Dis(c.—South-West).
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Singh, Shri Tribhuan Nmyln (Banaras
Distt.—East).

Singhal, Shri Shri Chand (Aligarh Distt.)

Sinha, Dr. Satyanarain (Saran East).

Sinha, Shri Anirudha (Darbhanga East)

Sinha, Shri Awadheshwar Prasad (Muzaffar.
pur East).

Sinha, Shri Banarsi Prasad (Monghyr Sadr
cum  Jamui).

Sinha, Shri Gajendra Prasad (Palamau
. cum Hazaribagh cum Ranchi).

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailash Pati (Patna Central),

Sinha, Shri Nageshwar Prasad (Hazari-
bagh East),

Sinha, Shri S. (Pataliputra).

Sinha, Shri Satya Narayan (Samastipur
East). _
Sinha, Shri
West).
Sinha, Shrimati Tarkeshwari (Patna East)
Sinha, Thakur Jugal Kishore (Muzaffar-

pur—North-West).
Sinhasan Singh, Shri (Gorakhpur Distt.—
South).

Siva, Dr. M. V. Gangadhara (Chittoor—
Reserved—Sch. Castes).

Snatak, Shri Nardeo (Aligarh Distt.—
Reserved—Sch. Castes).

Sodhia, Shri Khub Chand (Sagar).
Somana, Shri N. (Coorg).

Somani, Shri G. D. (Nagsur-Pali),
Subrahamanyam, Shri Kandala (Vizia-
nagaram).

Subrahmanyam, Shri Tekur (Bellary).
Subramania Chettiar, Shri (Dharmapuri),
Sundaram, Dr. Lanka (Visakhapatnam),

Sunder Lall, Shri (Ssharanpur Distt.—
West cum Muzaffarnagar Distt,—North—
Reserved—Sch, Castes).

«Suresh Chandra, Dr. (Aurangabad),

Suriya Prashad, Shri (Morena-Bhind—
Reserved«-Sch. Castes).

Satyendra Narayan (Gaya

(=)

Swami, Shri Sivamurthi (Kushtagl).

Swaminadhan, Shrimati Ammu (Dindi-
gul).

Syed Mahmud, Dr. (Champaran . East).
T .
Tandon, Shri Purushottamdas [Allaha-
bad Distt. (West)].
Tek Chand, Shri (Ambala-Simla).
Telkikar, Shri Shankar Rso (Nanded).
Tewari, Sardar Raj Bhanu Singh (Rewa),

Thimmaish, Shri Dodda (Kolar—Reserved—
Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomas, Shri A. M. (Ernakulam).

Thomas, Shri A. V. (Srivaikuntam).

Tivary, Shri Venkatesh Narayan (Kanpur
Distt.—North cwn Farrukhabad Distt,=—
South).

Tiwari, Pandit B. L. (Nimar),

Tiwari, Shri Ram Sakai
Datia-Tikamgarh).

Tiwary, Pandit Dwarka Nath (Saran South),

Tripathi, Shri Hira Vallabh (Muzaffar-
nagar Distt.—South).

Tripathi, Shri Kamakhya Prasad (Darrang),

Tripathi, Shri Vishwambhar Dayal (Unnao
Distt. cum Rac Bareli Distt.—West cum
Hardoi Distt.—~South-East).

Trivedi, Shri Umashanker Mulji bha
(Chittor).

(Chhatarpur-

Tulsidas Kilachand, Shri (Mchsana West).

Tyagi, Shri Mahavir (Dehra Dun Distt,
cum Bijnor Distt.—North-West aum
Saharanpur Distt.—West).

U

Uikey, Shri M. G. (Mandla-Jabalpur—
South—Reserved—Sch. Tribes).

Upadhysy, Pandit Munishwar Dutt (Par-
tapgarh Distt.—East).

Upadhyay, Shri Shiva Dayal (Banda Distt
cum Fatehpur Distt.).

Upsadhyays, Shri Shiva Datt (Satna),



v
Vaishnav, Shri ) Hanamantraso Ganeshrao
(Ambad).

Vaishya, Shri Muldas Bhuderdas (Ahme-
dsbad—Reserved—Sch. Castes).

Vallatharas, Shri K. M. (Pudukkottai).
Varms, Shri B, B. (Champaran North).
Varma, Shri Manik Lal (Tonk).
Veeraswamy,  Shr V. (Mayuram—
Reserved—Sch, Castes). '
Velayudhan, Shri R. (Quilon cum Mavelik-
kars—Reserved—Sch. Castes).
Venkstaraman, Shri R. (Tanjore).

Verms, Shri Bulagi Ram (Hardoi Distt.—
North-West aom  Farrukhabad Distt.—
Bast cum Shahjahanpur Distt.—South—

* Reserved—Sch. Castes).

( x)

Verma, Shri Ramji (Deoria Distt.—East).

Vidyalankar, Shri Amarnath (Jullundur).

Vishwanath Prasad, Shri (Azamgarh Distt.—
West—Reserved—Sch. Castes).

Vyss, Shri Radhelal (Ujjain).
w

Waghmare, Shri Narayan Rao (Parbhani).
Wilson, Shri J. N. (Mirzapur Distt. cum
Banaras Distt.—West).

Wodeyar, Shri K. G. (Shimoga).

z
Zaidi, Col. B. H. (Hardoi Distt,—North-

West cum  Farrukhabad Distt,—East
aom  Shahjahanpur Distt,—South).
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' LOK SABHA
Wednesday, 18th Fuly, 1956

————

The Lok Sabha met at Elevkn
of the Clock.
[MR DEPUTY SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
Foreign Loans

*68. Shri Bhagwat Jha Azad : Will
the Minister of Finance be pleased to

state :

(@) whether some foreign countries
have agreed to advance loans to India
to finance her Second Five Year Plan;

(b) if so, the names of the countries;
and

(¢) the quantum of the loans?

The Deputy Minister of Finance
(Shri B.R. Bhagat): (a) to(c). A state-
ment is placed on the Table [See Appendix
I, Annexure No. 19].

Shri Bhagwat Jha Azad : What
would be the period of payment of the
Rs. 40 crores of loan from the U. S. A. and
what would be the terms of repayment ?

Shri B. R. Bhagat : The loan is re-
payable over a period of 40 years in half-
yearly . instalments. The rate of interest
is 4 per cent if repaid in rupees and 3
per cent if repaid in dollars.

Shri Bhagwat Jha Azad : May I
know whether the team from the Inter-
national Bank of Reconstruction  and
Development, that visited India, have sub-
mitted their report, and if so, what are
the recommendations made regarding the
loan to be advanced to India by that Bank?

Shri B. R. Bhagat: The Bank mission
have gone back and if they have submitted
any report, they would have submutted 1t
to cbank,mfgany recommendations that
they make will be to the bank, and there-
fore, we do not know what recommenda-
tions they have made.
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Rhagwat Jha Azad : May I
know whether the attention of Govern-
ment has been drawn to the humiliating
statement of the minority leader in the
U. S. A. Senate that he would move or
support a2 move to have a substantial cut
in the foreign aid programme to India,
and if so, do Government propose in the
light of this humiliating statement to
refuse such loan from the U.S.A, ?

Shri B. R. Bhagat : [ have seen that
report in the press, but that is only a mi-
nority leader’s statement.

Shri Bhagwat Azad : But the mi-
nority leader belongs to the ruling Repub-
lican Party of U.S.A.

Shri Kamath : Have Government in
this connection decided to accept loans
from any foreign country, provided no
strings are attached, or have Government
made a distinction between coumtry
and country on a political or other basis,
and if so, what is the basis ?

Shri B. R. Blu.l'lt t Our policy re-
garding ncceggng oans or investments is
well known, ¢ accept loans from friend-
ly countries, if there are no political strin,
attached. There is no distinction m.n!-:
between country and country.

Shri B. S. Murthy : In view of the fact
that the U. S. A. press also is inimical to-
wards India in the matter of India"s pro-
gress is it quite essential that we should
accept this loan of Rs. 40 crores, which Is
but u?dmp in the ocean in our expendi-
ture

Shri B. R. Bhagat : That is because
the press is free. But there are other
fri y reports from other sections there.

Regional School of Printing

*69. Shri Shree Narayan Das 1 Will
the Minister of Education be pleased to
state :

(a) the progress made in establishing
Regional Schools of Printing.

(b) the total amount so far advanced by
the Central Government for the purpose of
gi\gng separate figures for cach School ;
an

LY

(c) the number of trainees so far admitted
in the established Schools ?
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The Demty Minister of Education
(Dr. M. Das) : (a) to (c). A state-
ment glving the required vinformation is
laid on the Table of the House. [See
Appendix I, Annexure No. 20]

Shri Shree Narayan Das : From the
statement, 1t appears tht the Central Gov-
ernment have agreed to bear 50 per cent. of
the non-recurring and recurring cost of
each school. May I know the terms and
conditions under which this aid 1s going to
be given to these institutions ?

Dr. M. M. Das : The terms and con-
ditions are that the remawning §0 per cent
of the recurring and non-recurring expen-
diture will be borne by the Government of
the State in which the school is situated,
with the active co-operation of the printing
presses  there.

Shri Shree Nara Das : May 1
know wehether the Central or the State
Governments have any hand in the mana-
gement of theae schools, and if so, the nature
of control and regulation that they have ?

Dr. M. M. Das : I want to have notice
of the question.

Shri Shree Narayan Das: What is the
estimated capacity for admission of these
schools separately ?

Dr. M. M. Das : The present provisions
are as follows : In Madras, the number
is about 180 for the first and second year—
it is the second year of the school. In
Calcutta, it is 80 in the first year, and the
admission s now taking place. In Bom-
bay, this is the first year of admission, and
there is provision for 25 seats. When the

ts are complete, the total

number of students that will be given

facilites for training will be about 200
each School.

Shri M. K. Maitra 1 Has any arran-
gement been made for giving practical
training to the trainees ?

Dr. M. M. Das ¢ That is the reason
why we have tried to locate these schools
in places where there are large numbers of
printing presses.

Mr, Deputy Speaker 1 Now, Shri
B. S. Murthy.

Shri M. K. Maitra: May I know whe-
ther the schools,..... .

Mr. Depiity Speaker : Order, order.
The sequence nhouﬁ.uso be ¢ in mind
A Member should begin to speak only when
he is called upon to speak. He should
not compel the Chair to allow him to speak
simply because he has begun already.
Now, Shri B. §. Murthy.

Shri B. S. Murthy : I know
whether there are any State Government
schools which have been taken under this
acheme ?
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Dr. M. M. Das t There is no State
Government school. But there 18 a pro-
posal to the effect that another printing
school will be established in the  Delhi
Polytechic, That will be directly under
the .ﬁenm.l Government, if it comes about
at ;

Shri Shree Narayan Das: May I
know the extent of financial responsibility

- of the Central Government in the marter

of the recurring and non-recurring expen-
diture of all these institutions ?

Dr. M. M. Das: Itisalready mentioned
in the statement that 50 per cent. will be
borne by the Central Government, and 50
per cent. will be met by the Government
of the State in which the institution is
located, with the active co-operation and
financial help of the printing presses there.

Shri M. K. Maitra ¢+ May I know
whether there is any proposal to give sub-
sidy to these private presses for arrange-
ment of practical training ?

Dr. M. M. Das: I do not think there is
any such proposal. On the contrary, these
private presses are to contribute
towards the establishment of these schools.

Cost Accounting

*71. Shrimati Renu Chakravartty :
Will the Minister of Defence be pleased
to state :

(a) whether there is any system of cost
accounting in Defence production estab-
lishments; and

(b) if not, the method adopted for com-
paring and checking production costs in
the various establishments ?

The Deputy Minister of Defence
Sardar Majithia) : (a) A system of Cost
ccounting _mlready exists in Ordnance
Factories. The question of its revision
so as to make it more scientific is being
examined by Government. .

(b) Does not arise.

Shrimati Renu Chakravartty : In
view of the fact that often it is stated that
the goods produced at the cilvijl':;n utib-
lishments arc expensive, may ow whe-
ther any method has been adopted for
checking the production costs and_ for
computing it on a more rational basis ?

Sardar Majithia 1 The uction
costs, I admit, are a bit high. But, as I
said, we are revising this accounting pro-
cedure, and we shall take proper note of it.

Shri V. P. Nayar : The Minister has
stated that the system of cost accounting
is in vogue. May I know whether in the De-
fence Accounts Service there are officers
who have special qualifications in cost
accounting, and if, so, how many there are ?
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Sardar Majithia : I would require
notice.

Police Strength in Travancore-Cochin

s73, Shri A. K. Gopalan : Will the
Minister of Home Affairs be pleased to

stafe :

(a) the strength of the police force in
'I‘ravd ancore=-Cochin  State at  present;
an

() the number of cases of corruption,
prosecution, dacoity, violation of law and
immorality filed against the members of
the t|:.|c:l|?ce force there during 1955 and 1956
so far

The Minister in the Ministry of Home
Affairs (Shri Datar) : (a) 9383.
(&) During 1955-56, police personnel were
involved in 16 cases of corruption. No
liceman was involved in a dacoity case.
t is not clear what is meant by cases of
prosecution, violation of law and immor-
ality. If the hon. Member specifies or
clarifies the points, information will be
collected and placed before the House.

Shri A. K. Gopalan : May I know
whether it is a fact that one ASP Venu-
go-palan was suspended from service for
aving molested a woman in a travellers*
bungalow ?

Shri Datar : Complaints were rceived,
and an enquiry was set on foot. The report
is now under the examination of the Gove
ernment of Travancore-Cochin.

Shri A. K. Gopalan : May [ know
whether it is a fact that recently a police
sub-inspector was transferred from Kotta-
yam to another place for his grave negli-
gence to keep law and order, pending an
enquiry ?

Shri Datar : I am not aware of that.

Shri V. P. Nayar : May I know the

number of cases in which complaints
have been sent to Government alleging
that police officers, especially sub-ins-
pectors and policemen, have very seriously
manhandled the accused and under-trial
Frisoners inside lock-ups, and if so, what is
their number ?

Shri Datar : These are all general alle-
gations going beyond the scope of the
question.

Shri A. M. Thomas : May I enquire
* what exactly is the strength of the police
force in Travancore- in, compared with

: Cochin
that in other States per lakh of population P,

y I also know the number of crimes
for whick Police have been charged in Tra-
vancore-Cochin State as compared with
that in other States ?

Shri Datar : All these will have to be
studied. But I would pomt out that the
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strength of the police force'is fairly sufficient -
namely 9383.
Shri V. P. Nayar : May I know whe-

ther it is not a fact that a very largé number
of cases have been reported, by very res-

- ponsible public men, to Government,

of police officers indulging in cognisable
offences ? May I also know whether in
such cases, it is not the practice of Govern-
ment to put the accused officer to a depart-
mental enquiry in order to shield him ul-
timately, or to destroy any possible eviden-
ce by lapse of time

Shri Datar : That is an insinuation.

Mr. Deputy Sgeaker : Ordinarily,
there should be only one question at one
time. By saying ‘may I also’ know’,

uestions should not be combined toge-
ther.

Shri Datar : I would not accept the in-
sinuations contained in these two questions,
So far as general complaints @ e conce ned,
whenever any complaints are received
from responsible quarters, they are duly
inquired into. I might inform the House
that when I received certain complaints
from hon. Members opposite, I did in-
quire into them and found that the allega-
tions were not correct.

Shri V. P. Nayar : [ want to know the
number of cases in which definite allega-
tions of hurt and grievous hurt have been
levelled against police officers during the
last two years.

Shri Datar : I require notice.
Shri V. P. Nayar : Always notice.

Pandit D. N. Tiwary : May I know
whether such  happenings are special for
Travancore-Cochin or whether such things
happen in other States also ?

Shri Datar : They happen here and
there. Unfortunately, there are certain
persons who magnify a small incident.
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The Dalmia Case

*794. Shri N. B. Chowdhury :
Will the Minister of Finance be pleased
to refer to the reply given to Starred
Que,tion No. 1523 on the 17th April, 1956
and state the stage at which the case againsg
Shri Ram Krishna Dalmia stands at pre-
sent ?
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The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): The
investigation into the case is likely to take
some more time in view of its complicated
nature.

Shri N. B. Chowdhury : May I
know whether there is any truth in the
rumour that Government are not going
to proceed with the case ?

Shri M. C. Shah : It is absolutely in-
correct and baseless.

Shri Feroze Gandhi : The hon.
Minister gave the same answer on the
17thApril 1956. May we know why it is
taking Government so long ? After all, it is
ten months since Shri Dalmia was arrested.

ShriM. C.Shah: Asthe hon. Member
knows very well, there is a big sum of Rs,
2-20 crores involved. He also knows
that there are many companies with which
Shri Ramkrishna Dalmia is connected.
Therefore, to trace all this big sum through
all these companies and other persons con-
cerned, the investigation officer has to
through the complicated nature of all e
accounts of these companies and ons
cuncerned. So in order to strengthen the
case, it is very absolutely necessary that
there ought to be a thorough investigation
before attempting to draft a charge.

Natural Gas

*76. Shri Gidwani: Will the Minister
of Natural Resources and Scientific
Research be pleased to state :

(@) whether it is a fact that a natural
gas has been found at a number of places
in Amreli, Baroda and Broach district of
Bombay State ;

(6) whether Government have re-
ceived any report ; and

(¢) if so, the details thereof ?

The Minister of Natural Resources
Shri K. D. Malaviya : (@) Yes, Sir.

(b) and (¢). A statement giving the
required infor.nsiion is laid on the Table
of the I]-Iousc. [See Appendix I, annexure
No. 232

Shri Gidwanl : It is said in the state-
ment that in Amreli and Baroda districts
natural gas has been found, but it is not of
economic value. May 1 know whether
further investigations are to be carried on or
whether they are completed ?

Shri K. D. Malaviya : .I:Iloi‘Fu.rthcr
investigations are going on, and the recent
geophysical explorauons have also furnished
some morc information. But this is not
enough for us to come to any conclusions
just now.
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Shri Bhagwat Jha Azad : In case
this exploration discloses that there is enough
gas, may I know whether Government have
got any plan to capture and utilise it for our
purposes ?

Shri K. D. Malaviya : Unfortunately,
the information so far collected by us goes
'to show that they are not of much econontic
importance, except at one place where it is
of considerable significance. We are pur-
suing our investigation at that specific
place i.e. Gogha.

Religious Teachers

*78, Shri Dabhi: Will the Minister
of Defence be pleased to refer tp the reply
given to Starred Question No. 2364 on the
218t May, 1956 and state :

(@) whether Government  propose. to
remove the disparity in the rates of pay and
allowances paid to Padres and those paid to
religious teachers belonging to otner re-
ligions ; and

(&) if not, the reasons therefor ?

The Deputy Minister of Defence

(Sardar Majithia) : (@) The question
whether the disparity in the rates of pay of
Padres and religious teachers belonging to
other denominations should be removed
is under the active consideracdion of the Go-
vernment of India. Tnere is no disparicy
in the rates of allowances.

(&) Does not arise.

Shri Dabhi: What is the sort of disparity
thac is (0 be removed? The hon. Muniscer
has said chac there is no dispariuy.

Sardar Majithia: I said that there is no
disparicy in che allowances, There is
disparicy in pay. Removal of thac is under
the consideracion of Governm:nt.

Shri Dabhi: May I know what was the
neceuiw? for employing these religious
te

Mr. Deputy Speaker: That is a different
question alcogether.

Shri T. S. A, Chettiar: May I know
what is the dispariy?

Sardar Majithia: The Padres get
Rs. 10V per monk whereas these religious
teachers get, :‘p to 10 years' service Rs. 3§
per monch, afer 10 years Rs, 40 and
after 20 years Rs, 45. In addidon ‘o this
they get cermin other allowances; for
instance they ger free quarters etc.

Shri T. S. A, Chettiar: May T know
what is the difficully in equalising these
allowances and why it should take so much
time ?

Sardar Majithia: As I said, this
ques.jon is engaging the attention of Go-
vernm:nt and the disparity is between Ras.
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35 and Rs, 100. I should like here to add
that the present incumb:nts, so far as
those getting higher pay are concerned
will not bz aff:cred by any changes that
Government may muake; but, we will see
that this disparity is removed.

Shri N. M. Lingam: Since we have
no r:ligious teaching even in schools and
colleges, may we know the need for having
such teachsrs in the D:fence Department ?

Mr, uty Speaker: It does not
arise outD:r :gu question,

Purchase of Jeeps

*80, Shri Kamath: Will the Minis-
ter of Defence be pleased to refer to the
reply given to terred Question No.
2663-A on the 29th May, 1956 and
state:

(a) the namss of the four defendants
connected with the purchase of Jeeps;

(b) whether writs have been served
on all of them; and

(c) the stage at which the matter rests ?

The Deputy Minister of Defence
(Sardar Majithia): (2) aad (b). Writs have
bzen taken out and served on three
defendants nam:ly,

(1) Jamss Marghall Cornwall and Part-
ners Lid.

(2) General Sir Jamess Marshall Corn-
wall.

3) S. G. Kl:in.

The fourth defendant Group Captain
F.H.L. Scarl has been declared bankrupt
and, on the advice of our Counsel in t
U.K., his nam: has been struck off from
the list of defendants.

(c) The case is still in its preliminary
stage and it will be some time before
it will coms for hearing in the Court.

Shri Kamathi Is the Government
aware that two Englishmen named Mr.
Cleminson and Mr. Potter have played
not an unimportant role in the first trans-
action with Antimistant, and, if so, does
Government propose to implead them
as defendants in this suir?

The Minister of Defence (Dr, Katju):
Governm:nt has acted on the advice it has
received and the claim can only be put
forward against the co-defendants against
whom the suit has been brought.

Shri Kamath: . .

Mr. Deputy Speaker: This need not
be answzred bzcause che hon. Mzmber asked
why these persons could not be made
defendants and the hon. Minister re-
alf:;d that they acted on_legal adivce.

re the question ends. We are going

**Bxpunged #3 ordered by the Chair.
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to soms=thing clsc. Therefore, it does
not arise,

Shri Kamath: Does Government pro-
pose to consult their legal advisers as to
the desirability or necessity of impleading
these two Englishmen as defendants
in this suit?

Dr. Katjut I want notice of this
question.

Mr. Deputy S : So far as the
earlier question, which I said does not arise
out of this question is concerned, that

question will be expunged from the record.

Shri Kamath: On what ground?
Mr. Deputy Speaker : Because it is
irrelevant.

Shri Kamath: May I ask whether
the rules provide for the ctinn
of questions which are irrelevant? There
are the different categories such as de-
famatory, undignified, unpa-liamentary, etc.,
and there is no other category provided
in the rules. At this rate Yuttlng questions
would become impossible,

Mr, Deputy Speaker: I ought not to
allow any question which is irrelevant, No
question which is irrelevant will be allowed
on the floor of the House. If it comesin
the form of a question put to me
admission, I can rule it out as_irrclevant
and it will not be put on the floor of the
House, But so far as questions which
are put on the floor of the House are
concerned, I do not know whether they
are relevant or not until I hear the hon.
Member. Therefore I wait to hear it
and then rule it out as irrelevant. But,
if in addition to that gquestion being
nnt merely irrelevant, it contains insinu-
a*ions and various other things, it ought
not to be there and I will remove it.
Irrelevant matters ought not to be allowed.
But wherevet a question is not allowed
as irrelevan' we do not remove it;
We say it may stand; it does not matter,
But, in this particular case, it is only
for purposes of insinuation that he has
connected it with the other
I will allow it to stand if it s
only irrelevant. But if the question is
intended merely for the purpose of
making an  insinuation, I am not
going to allow it to besmirch the recod.

Shri HLN. ee: On a point of order,
Sir. It arises out’of what you have said.
I take it that you have not yet made up
your mind. You seem to have ruled
that irrelevancy is @ ground on which
you can direct thet a certain marer
be You have said inr
support this proposition that since
you can rule out a question on the

of irrelevancy, you can also ask the
expungem-nt of that paricular thing.
But the proceedings of Parliament are
such that Members are entitled to say
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things which if they are considered irr-
clevant might be described as such by
the Speaker and & record thereof should
be futhfully maintained. That is, I sub-
mit, the tradition of all parliamen-
tary proceedings. The kind of pro-
ceeding which you suggest would really
be a mockery of parliamentary institutions.
That is why I say you may reconsider what
you have said. I am sure “lyml have said
that without much careful thought.

Mr. Deputy Speaker: So far as Mr.
Mukerjee is concerned,he need not have used
the words ‘Mockery’ and this and that. Of
course, every Member is entitled to have a
difference of opinion. Certainly, if this
wants further investigation, I will look into
it. I won't say that this is the final word
so far as this is concerned, as to whether in
future particular questions which are dis-
allowed on the ground of irrelevancy should
go out of the record or not, I cannot
make up my mind until I hear the question
and thereafter alone I can rule it out as
irrelevant.  When a 1uut10n is put, the
House must be merely looking on and allow
the question to go on record. To say that
I have no right to expunge it thereafter
even if it be obnoxious, is not correct. I
am not prepared to accept  Mr. Mukerjee’s
view. Anyhow, I will examine it. But so
far as Shri Kamath's question is concerned,
it is not only irrelevant but it also contains
insinuations and, therefore, I expunge it
from record.

Shri Kamath : I must very seriously
protest against the remarks you ve made,
about this particular question, that it
contains insinuations. I have puta question
of fact and there is no insinuation. I must
submit to you, Sir, that redecessor
who has graced this high o held on many
occasions that certain questions  were
irrelevant and out of order but he never
ruled that the question should be .
1, therefore, reiterate the point of Shr
Mukerjec, and say further that it is not
merely a but_ the proceedings
are becoming a farce. It is not a matter
for laughter, Shri Pande. Isit Parliament
or something else ?

Shri H. N. Mukerjee: I heard Shri
Kamath’s question and we all got the im-
pression that he wanted to elicit information
in regard to whether writs have been issued
in connection with certain _about
whom he has document evidence,
apperently. The hon. Minister can deny
or he can say that he wanus notice.
I do not sce how you can  interpret
it as an insinua against the British
race or  against = particular  indivi-
duals whose names he gave with & Mr.
preceding their names. He mentioned
their names with propricty and he only
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wanted to elicit information, That is
why I submit that you may please reconsi-
der your ruling with regard to the insinua-
tory character of the guestion.

Mr. Deputy Speaker: So far as the
question waetiuer [ am entitled to expunge
or not any question which I have ruled
as irrelevant, I will reconsider that
matter. But 8o far as there insinuations
are concerned, I must say that Shri
Mukerjee has not followed it or, at any rate,
- does not seem to have followed it fully.
W.aat [ understood was that the question
was put to find out why two persons
who, according to Shri Kamath, were
connected with this at an  calier
stage, were not made defendants, The
hon. Minister's reply was that on
legal opinion these persons could not be
made defendants,

Tne next question was whether it is
a fact that after X left the United Kindom,
" two other persons also went away and then
disappcared. What is the connection
between X going and the others disappear-
ing? So far as this question is colcerned,
it is clear that the hon. Miaister said that
the two persons could not be aided. That is
the legal opinion. Under those circumstances,
the other question is only for the purpose
of tacking on two other persons, who are
noi parties to it and who cannot be made
parties to it, and associating them with
another responsible person, To say
that this man went and that man went is
only for the purpose of putting a cloud
on the persons who had no connection
and had absolutely nothing to do with this
question. [ am  therefore, not going
to withdraw my ruling that the question of
insinuation that is introduced is absolutely
irrelevant after the answer of the hon.
Minister,

Shrl Kamath : Ona point of order. . ..

Mr. Deputy Speaker: [ have heardl
sufficiently.

Shri Kamath: On a point of order,
Sir. This gentleman whom you referred
to as Mr, X, comes in, because the two
disappeared. He had entered into the first
transaction with Antimistant in which they
had......

Mr. Deputy Speaker: It does not arise
out of this question.

Shri Kamath: : You yourself made
an enquiry into this matter five years ago,
and now sitting in this chair you are support-
ing the Government.

Mr. Deputy Speaker : We are getting
o itside the question.

Shri Kamath: And Government has
suppressed your report......

The Minister of Natural Res:

esources
(Shri K. D. Malaviya): Pleasc sit down.

now.
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Shri Kamath: I do not want him to
ask me to sit down; let him keep quiet,
sit down and shut up.
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. ShriVeeraswamy: May I know whether
it is not a fact that the Official Language
Commission - was  boycotted in serveral
places in the country and whether the views
of those who boycotted the Commission will
be considered by the Government?

Shri Datar: [ am afraid my hon.
friend is not correct at all. It was not
boycotted ; on the other hand, it was received
very enthusiastically even in the South.

Shri A, M. Thomas: There was a
report in a section of the Press giving
the view of the majority of the Commission.
May I cnquire whether Government have
made any enquiry aboul the truth or other-
wise of that report?  May I also asc-ertain
whether the Government is aware that a
great deal of restlessness exists in certain
parts of the country because of this report?

Shri Datar: I may point our that there
need not be any restlessness at  all
Whatever appears in  the Press is sometimes
anticipatory ; often times it may be incorrect
Therefore, I would request that all Members
should not attach importance to such piece
of ncws.

Administrative Vigilance Division

*83. Pandit D. N, Tiwary: Will the
Minister of Home Affairs be pleased to
state the number o uses of misappro-
priation of Government money and store
detected in 1956 by Administrative V yilance
Division ?

The Minister in the Ministry of Home
Affairs (Shri Datar): The detection and
investigation of cases of misappropriation
of Government money and stores is the
function of the Special Police Establishment
and the Vigilance Units in the individual
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Ministries and Denurtments whose works
is generally supervised and co-ordinated
by the Administraiive Vigilarce Division,
Reports received up to the 3joth June,
1956, indicate that 48 cases of misappropria-
tion of Government moaey and stores have
been detected in 1956.

Pandit D, N. Tl wary: May ] know
the agmum involved in those misappropria-
tions

Shri Datar: The amount involed
is in the neighbourhood of Rs. s lakhs.

Paadit D. N. Tiwary : May I know
how many officers are i.ivolved and whether
they are still working or have been
suspended ?

Shri Datar: It depends  upon

the different cascs. About five or six
gazetted officers are involved and cases have
been started and enquiries are being carried
on.

Pandit D. N. Tiwary: Has any of
them been suspended or are they working
while the investigation is going on?

Shri Datar: Wherever it has become
necessary, officers are placed under sus-
pension,

Mr. Deputy Speaker: The Hon. Mem-
ber wants to know if any of these officers
are suspended.

Shri Datar: I am not aware.
Shri V. P. Nayar: Have they been
promoted ?

Pgadit D. N. Tiwary: May [ know
whether Government realise that there is
a chance of evidence being destroyed when
these officers are wor-ing in those places?

Shri Datar: Government always take
this fact into account, and whenever they
find that the investigation cannot be carried
on properly while the officer is on duty,
generally he is placed under suspension
or transferred somewhere else,

Propagation of Hindi

*35. Shri Madiah Gowda: Will the
Minister of Education be pleased to
state:

(a) whether Government have taken
any special steps during 1956 so far to
propagate . Hindi in non-Hindi areas;

(b) if so, the details thereof; and

(c) the amount allotted for this pur-
pose in the Second Five Year Plan?

The Deputy Minister of Education
(©r. K. L. Shrimal): (a) Yes, Sir.
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(b) A statement is laid on the Table of the
House [See Appendix I, Annexure No. 23]

(c) Rs. 1300 lakhs.

Shri Madiah Gowda: May I know who
are the persons that are responsible for
pr?mng these basic words of 2,000
and 500 mentioned in paragraphs 1 and 2
of the statement and whether any Hindi
experts of Non-Hindi area are responsible
for the preparation of these basic words?

Dr. K. L. Shrimali: I shall need notice.

Shri Madiah Gowda: May I know
wtiethcr there are any schemes to en coﬁ.r;;ae
vo! untu'r o sations propagating Hindi
in pon- inﬁi areas, sndoﬁ' 80, to what
extent and how it is done?

Dr. K, L. Shrimali 1+ The Govern-
ment of India have schemes to assist
voluntary organisations and have been
giving grants to various voluntary organisa-
tions for the propagation o indi.

Shri Madiah Gowda: How much
is the grant? And how many were granted ?

Dr. K. L. Shrimali: It is a lon
list, and if the hon. Member is interested,
I will place a statement on the Table,

Shri Madiah Gowda: Who are the
members of the Hindi Shiksha Samiti
mentioned in the statement and what have
they recommended at their meeting held
on the sth of this month?

Dr. K. L. Shrimali: I will place a
copy of the constitution of the Hindi
Shiksha Samiti on the Table of the House
showing the representatives of the non-
Hindi speaking areas and other members.
1 will also place a list of the names & the
members on the Table of the House.

Statues of Foreign Rulers

*86. Shri H. N. Mukerjee: Will the
Minister of Education be pleased to refer
to the reply given to Starred Question
No. 1268 on the oth  April, 1956,
and state  whether any decision
has since been taken regarding the statues
of foreign rulers etc, in public places?

The uty Minister of Education
(Dr. M. Das): The Question of the
removal of statues of foreign rulers etc.
is the concern of the respective State
Governments. The Government of India,
however, have suggested to the State
Governments of bay, Madras and
U. P. that they should set up museums of the
British period where these statues etc.

be preserved. The  Government
of West Bengal have themselves suggested
that the the statues etc. may be housed
in the Victoria Memorial Hall, Calcucta.

Shri H. N. Mukerjeet May I know
if Governmeat has sct a target date before

18 JULY 1956

Oral Answers 120

which all the statues of foreign rulers and
their portraits which are there in the Raj
Bhavan, for exam le, and which advertise

our former humiliation are removed to
museums or such other places ?

Dr. M. M. Das: I may inform the hon.
Member that the removal of these statues
is the concern of the State Governments.
The Central Government is not entitled
to set any target date. A suggestion
may be given to them that they may take
this action.

Shrimati Renu Chakravartty: What
steps have been taken to remove the statues
and the paintings which are in New Delhi
and in the Rashtrapati Bhavan which,
is directly under the Centre?

Dr. M. M. Dast I have said that the
statues were ,in  great number in flve
States: Andhra, Madras, Bombay, U. P.
and Bengal.

Mr. Deputy Speaker: The hon. Minister
has not evidently heard the question. The
hon.lady Member wanted to know,whatever
might have happened with respect to the
statues in the States which are the concern
of the States, what happened to those
statues which are in the Parliament House,
Rashtrapati Bhavan, etc. at New Delhi.
That is the specific question.

Dr. M. M. Das: I do not find any infor-
mation given here. I want notice.

st no ®o fﬁﬂ:mmﬂ
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Dr. M. M. Das: [ have just now said
that I want notice.

Dr. Ram Subhag Singh: On a point
of order, Sir. We should be given definite
information regarding the question and
the Minister should be asked to furnish the
information.

Shri M. L. Dwivedi: I submit that
this information may be given tomorrow
during question hour.

Mr. Deputy gpeaker: Order, order. The

" question 18 quite comprehensive but the

hon. Minister restricted it to the States.
The question reads:

“whether any decision has since been
taken regarding the statues of foreign
rulers etc. in public places.”

So, it applies in a general way whether
it is the State or the Ceatre. Did the
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ious question referred to h ,
0. 1268. refer to the statues in the States

Dr. M. M. Dast This question came
up before the Central Government at the
instance of the State Governments who
tried to take some active steps.

Mr. Deputy S rt What about the
action taken by the Central Government?
Is it moving or not moving

S.Dr. M. M. Das: I wanted mnotice,
it.

Leprosy

*38. Shri Jhulan Sinha: Will the
Minister of Education be pleased to
statel

(a) whether ts to institutions for
treatment & prevention of lep-
rosy in the count?' are permissible
under the rules of the Central Social
Welfare Board; and

(b) if so, the amount spent so far on
such institutions  State-wise?

The Deputy Minister of Education
(Dr. K. L. Shrimall): (a) Yes, in
exceptional  circumstances.

b) A statement giving the requisite
information is laid on the Table of the
IﬁOk SI}JhI [See Appendix I, Annexure

0. 24

Shri Jhulan Sinha: What are the ex-
ceptional  circumstances which make the
institutions eligible for such grants?

Dr. K. L, Shrimali: The Central
Social Welfare Board ordinarily gives
grants 'to institutions for the rehabilitation
of lepers. The Health Ministry has been
giving ts for the treatment and general
care of the lepers. The Board is primarily
concerned with rehabilitation but for other
kinds and purposes also grants are given.

.Shri Jhulan Sinha: Do the figures
given in the statement bear any proportion
éc:‘ tthe ?prevnlence of leprosy in the different

(-}

Dr.K.L. Shrimalit No Sir. Grants
are given as we receive applications
according to the requirements different
States. There is no special quota fixed
for each state.

Dr. Rama Rao: Grants are welcome
from any Ministry. May I know how
the Ministry of Education decides the
fitness of any institution for taking steps
for the treatment and prevention of leprosy ?
Is it not overlapping with the duties of
other Ministries and is it not likely to lead
t0 unnecessary complications ?

. Dr.K.L. Sharimali: The hon. Membe
18 probably aware that these granwus are
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administered by the Central Social Welfare
Board and one of its main functon is to
co-ordinate the work of the different

inistries in the field of social service.
From that point of view it is quite proper
that it should give nts to institutions
which are looking after the lepers. There
is no duplication of work.

Undertrial Prisoners

*90. Shri Rishang Keishing: Will
the Minister of Home Affairs be pleased
to state:

(s) The number of undertrial pri-
soners and the dates of their admis- y
sion in the Manipur State Jail; and

(b) the measure sgropmed to be under-
taken by the tate Government for

the speedy disposal of the cases ?

The Minister in the Ministry
of Home Affairs nd[Shrl Datar): (a)
There were 23 undertrial prisoners in
Manipur State Jail on the sth July 1956,
They were admitted in the jail on various
dateg from 12th October, 195§ to 3rd July, -
1956.

(b) The State Government are aware
of the desirability of speedy disposal of the
cases and necessary steps are being taken.

Starvation Deaths in Tripura

*91. Shri Biren Dutt: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether the reports regarding
deaths due to starvation in June, 1956,
in the various parts of Tripura have been
confirmed by the tate Govern-
meant;

(b) whether any relief measures have
been adopted by the Government
of Tripura;

(c) the number of people that have
demanded work during June, 1956;
and

(d) the number of p who
have been given cmployment by the
Government of Tripura?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) No.

(b) Does not arise. But in connection
with the recent floods in Tripura, certain
relief measures have been undertaken
by the Central Government and the State
Government, as detailed in the statement

laced on the Table of the House |Ses

pp:ndix I, Annexure No. 25.]

(c) No information is available as no
statistics were maintained.

(d) About 35,000 persons were employ-
ed on flood protection works.
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Shri Biren Dutt: May I know whether
the membersof the Advisory Council of
Tripura came to Delhi to discuss about the
starvation cases with the Home Minister?

Shri Datar: I am not personally
aware of this.

Shri Biren Dutt: May I know whether
the statement jssued by the Advisory
Council of Tripura regarding the food
situation there and the starvation cases
occurring in the villages, particularly
hill areas, has been brought to the notice
of the Central Government by the Govern-
ment of Tripura?

Shri Datar: I am not aware of any
such statement. But the hon. Member
will sce that we are giving extensive aid
as _explained in the statement placed
before the House,

Shrimati Renu Chakravartty: When
the Advisory Council arrives at a particular
decision, may Iknow whether such decisions
or opinions are forwarded to the Central
Government so that it may be aware of
those opinions ?

Shri Datar: What I said was this.
I am not aware if the Advisory Councii
came to Delhi. So far as the general
qQuestion is concerned, it is true that when-
ever the Council gives an opinion it is

considered with great  respect and

followed as far asy possible.

Mr. D Speaker.: She wanted
to know if its views are forwarded to
the Central Government.

Shri Datar: When it is considered
that matters of policy are involved, they
are sent to us; otherwise the Chief Commis-
sioner takes action.

Shri Biren Dutt: Has any arrange-
ment been made to enrol people who are
willing to work in the affected areas?

Shri Datar: On all such occasions,
I may generally say, the help of the non-
official organisations is taken,

LY

Buddha Jayanti

*92. Shri Krishnacharya Joshi: Will
the Minister of Education be pleased to
state the total number of foreign
dignitaries who attended the 2socoth
Buddha ¥ayanti celebrations in  India
on Government invitations?

The Deputy Minister of Education
(Dr. M. M. s)t In connection with
the celebrations organized by the Govern-

. ment of India in Delhi on 23rd and 24th
May, 1956, invitations were issued to 176
persons from the foreign Missions. About

] tances were received for the Foun-
dation-Stone laying Ceremony of the
Commemorative Monument, held on the
23rd May, and about 70 for the Public

18 JULY 1956

Oral Answers 124

Meeting on the 24th. It is presumed that
those who communicated their acceptance,
attended the celebrations.

Noinvitations to any persons from outside
India were extended.

Shri Krishnacharya Joshi: May
I know the total expenditure incurred on
this celebration?

Dr. M. M. Das: For the foundation-
stone laying ceremony, the total expendi-
ture was Rs. 1885-2-3- and the expenditure
for the public meeting on the 24th was
Rs. 4186w 10-3, in addition to the expenditure
incurred by the Delhi Municipality.

Shri Krishnacharya Joshi: How
many foreign dignitariecs will be invited
to the celebration in November next?

Dr. M. M. Das: The list has not yet
been finalised.

Shri Telkikar: May I know the names
of places where Buddha Jayanti was
celebrated in India?

Dr. M. M. Das: Sir, Speaking from
memory, I might say that we have issued
instructions to all the States Governments
to hold Buddha Jayanti celebrations.

Oil Bxplnﬂ_thm

*93. Shri M. L. Agrawal : Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether it is a fact that science
graduates have beoen recruited for
short course training in Geophysical
methods of Qil Exploration ;

(b) if so, how many ;

(c) by whom and how they have been
selected ; and

(d) the terms of their employment?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) to (d). 77 posts
of apprentice Geophysicists in the Oil
and Natural Gas Directorate have been
advertised through the Union Public
Service Commission which is carrying
on interviews., The selected candidates
will receive training for a period of 4 months.
On successful completion of their training,
the candidates will be appointed Geo-
physicists Junior in the scale of Rs. 350
—=850 p.m. in the Oil and Natural Gas
Directorate, During the pzriod of their
training, the apprentices will be paid a
stipend of Rs. 250/- per mensem.

Shri M. L. Agrawal : May I know
where the training will be held ?

Shri K. D. Malaviya: The training will
be held in a school to be started in ta
within a f:w days.
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Shri Bhagwat Jha Azad : May I know
what percentage of our requirements
would be metby the77 candidates Cpropoud
to be recruited through the UPSC? May
I also know whether the Government has
got any scheme to train personnel required
for specific purposes?

Shri K. D. Malaviya : In the first
phase We are raising 8 parties of geologists
and 13  parties of geophysicists,
These 77 posts of a‘;;f;rcmice geologists
and geophysicists Will be enough for the
number of parties that we contemplate in
the first phase. As soon as we have
given over our work to them and our work
expands, according to our rcquirements
We may require  more people.

Shri Joachim Alva : What co-operation
have the oil companies offcred for the
training of these youngsters?

Shri K. D. Malaviya : | am glad to
announce that recently the Standard Va-
cuum Oil people have agreed to send for
senior technicians from their country
for some of the theoretical lectures that arc
necessary for these apprentices.

Mineral Investigations

*96. Dr. Ram Subhag Singh : Will
the Minister of Natural Resources ll:g
Scientific Research be pleased
state :

(a) whether it is a fact that Gov-
ernment propose to carry out mineral
investigations and study of glaciers in the
Himalayas;

(b) if so, whether plans for the same
have been prepared ; and

(c) when these investigations are likely
to begin ?

The Minister of Natural Resources
Shri K. D. Malaviya) : (a) to (¢). A

tatement showing the position is laid on
the Table of the House. [See Appendix
I. Annexure No 26.]
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Dr. Ram Subhag Singh : According
to the present programme, may I know
when these investigations of the mineral
resources and study of glaciers in the
Himalayas are likely to be completed?

Shri K. D. Malaviya : The Geological
Survey of India have undertaken the survey
of Himalayan glaciers during this year
and it is probable that this investigation
may be continued next year, ‘These inves-
tigations are being carried out on the re-
commsndation of the International Geo-
physical Committee which has recom-
m:ni:d all this survey work. In the past
y:ars also glacier studies were taken up by
the Geological Survey of India in many
areas like Lahsul, Garhwal, Kumaon,
Sikkim etc., We have reports of all those
places and itis likely next year also this work
might be continued,
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Shri Joachim Alva : In planning the
equipment and the purchase of aircraft
for Inlian Air Force has the Government
taken note of the serious fact that by July,

s7, with the aid of the United States
of America Pakistan will have possessed
the largest Air Force in Asia both quanti-
tatively and qualitatively?

Sardar Majithia : That does not arise
out of this question.

Mr., Deputy Speaker : These are two
aircrafts and that is too many.

Shri G. 8. Singh: May I know whether
the hon. Minister has any figures with
regard to the number of times these two
aircrafts have been unserviceable due to
lack of spare parts?

Sardar Majithla: They have not been
unserviceable, because, as the hon,
Member knows, onc is already taking our
Prime Minister round the whole of

Europe.
Bomb Explosion in Delhi

*98. Shri Radha Raman : Will the
Minister of Home Affairs be pleased
to state.

(2) whether it is a fact that two
crude bombs exploded mnear Jama
Masjid in Delhi on consecutive days
1.e. on the 2and and the 23rd June,
1956; and
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(b) whether the police investigations
have succeeded in finding out the clues
for those explosions?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) Yes
one on the 21st and the other on the 22nd
June, 1956. .

(b) The investigations are in progress.

Shri Radha Raman : May I koow
how many persons were injured in these
explosions and if any arrests were made by
the local police ?

Shri Datar : In the first case 12
persons were injured to & very minor
extent and in the next one § persons
were injured. From the information
before me it appears no arrests have been
made and'investigations are being carried
on,

Shri Radha Raman : When does
the Government hope that the investiga-
tions will be completed and a report given
to the Home Ministry,

Shri Datar : Itislikely to comeina
few weeks.

Shri B. S, Murthy : May I kffow
W hether any more crude bombs have been
discovered by the police durlng their
investigations,

Shri Datar : The opinion of the
expert that we have received is to the effect
that the exploded substance did not cons-
titute bombs at all ; they Were like big
crackers,

Rehabilitation of Ex-Soldiers.

*99 Shrimatl Kamlendu Mati
Shah : Will the Minister of Defence
be pleased to state : J

(a) whether any general or special
scheme has been taken up by the Govern-
ment to rehabilitate the ex-soldiers of both
the Garhwals ;

(b) if so, the number of ex-soldicrs
to be benefited by it in those areas ; and

(c) the actual work done under the
scheme ?

The uty Minister of Defence
{Sardar ajithia) 1 (a)No schemes,
genzral or special, have been taken up by
the Governmant of India excluiively for
the rehabilitation of the ex-soldiers of the
two Garhwals. The facilities for resettle-
ment, such as preference in the matter of
employment under Government or private

ies, sertlement in land coloniecs, assisra-
tance in the formation of transport co-opera-
tives, vocational or technical training,
etc., wWhich are available to the ex-service-
men in general, are available to the ex-
soldiers of the two Garhwals also,

(b) Does not arise.
(c¢) Does not arise.
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Shrimati Kamlendu Mati Shah :
May I know how many families of ex-sol-
diers were given aid and how many familics
b;n;ﬁted by the aid given during 1955-
5

Sardar Majithia : Aid given in
what respect ?

Shrimati Kamlendu Mati Shah :
I want to know whether any help was given
to the families of ex-soldiers in both  the
Garhwals ?

Sardar Majithia : This question
c’i&lﬂl with  rchabilitation. If the hon.

Shrimati Kamlendu Mati Shah :
I want to know what aid has been given in
the form of rehabilitation, schools and other

things ?

Sardar Majithis : Offhand, I can
give some, For instance, the U. P. Go-
vernment, from the post-war reconstruc-
tion funds, had given first a loan, which
was later on converted into a grant, of Rs.
soo for each man who was settled on the
~olonies in Afzalgarh and Manunagar, Be-
sides that other aids must also have been
iven in the shape of ad hoc'grants. If the

on. Member gives me notice about the
specific items-on which she needs informa-
tion I shall be able to answer.

Shrimati Kamlendu Mati Shah !
How much money was therein the fund
and how much is left now ?

. Mr. Deputy Speaker : The Question
‘Hour is over.

WRITTEN ANSWERS TO QUESTION
Administrative Staff College,

Hyderab d

*70. Shri T. B. Vittal Rao : Will
the Minister of Education be pleased to
state :

{a) when the Administrative Staff
:“glrltcse at Hyderabad (Dn.) is likely to

(b) what,will be the period of training ;

(c) the number of trainees that will
be admitted ; and

(d) the minimum educational quali-
fication required for admission ?

The Deputy Minister of Education
(Dr. M. M.Das): (a) As soon as the
Necessary arrangements for accommoda-
tion, staff, etc., have been completed, the
College will start functioning.

(b) Itis that the duration of
each course :;;.rgpg:a; months. There will
be three such courses in a year.
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(€) The Collegeis being ed on the
basis of 60 candidates in each course.

(d) No minimum educational qualifica-
tion is prescribed, but the candidates are
required to possess I0—15 years of ex-
periente in a responsible position in indus-
try, commerce departments of govern-
ment, social services etc.,, They should
also be sponsored by their employers for
the course,

Illegal Entry into India

*75. ShriD. C. Sharma : Will the
Minister of Home Affairs be pleased to
state

) (u? the number of cases, if any, of
illegal entry into India of persons with-
out valid travel documents detected on
the Indo-Pakistan border during the period
from the 18t of Pebruary, 1956 till the end
of June, 1956 ;

(b) the number of persons convicted ;

(c) the number of persons who have
refused to go back to Pakistan after the
expiry of their terms of imprisonment ?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) to {‘{i
The information is being collected and wi
be laid on the Table of the House in due
course,

Oll-bearing “Structure near Bhakra

*77. Shri Sadhan Gupta: will the
Minister of Nutural Resources and
¢ Research be pleased to state :

(a) whether it is a fact that any oil-
beari structure has been discovered
near ‘:ge area Wwhich is to be inundated

when the Bhakra Dam is completed ; and

(b) if so, the estimated contents of
the oil resources ?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) A faulted
anticlinal structure has been discovered
in the area bordering the Bhakra reservoir.
At present there are no data to show whe-
ther the structure contains any oil.

Eﬂ The contents of 0il, if any, can be
found only after much further work, in-

Ic}udin,g geophysical prospecting and dril-
ing.

Sinking Village
. Shri R th Singh:
79 { Shri n'is':::'um '

Will the Minister of Natural Re-
sources and Scientific Research be
pleased to state:

(a) whether it is a fact that a village
in Almora District situsted on the border
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of India and Tibet is sinking on account
of geological changes; and
(b) if so, the details thereof?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) and (b). A
rt to this effect from the Government

of U. P. has been received by the Geolo-
gical Survey of India. It will be in-
vestigated as soon as weather conditions

permit.
0il

*81. Shri Nambiar: Will the Minister
of Natural Resources and Scientific
Research be pleased to state:

(a) whether it is a fact that Govern-
ment propose to explore the oil resources
of the Cauveri basin;

(b) if so, when; and

(c) the grounds on which such an
exploration is contemplated ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) and (c). The investigation has been
included in the programme for the Second
Five-Year Plan period. The area con-
tains sedimen rocks of marine origin
which are usually the source-rocks for
oil, but their thickness, extent and struc-
ture are matters for investigation.
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Indo-Japanese Cultural Agreement

*87. Shri Ram Krishan: Will the
Minister of Education be pleased to
refer to the reply given to Starred Ques-
tion No. 2372 on the 213t May, 1956
and state :

(a) whether the proposed Indo-Japanese
Cultural Agreement has since been con-,
cluded and signed; and !

(b) if so, the main features thereof?

The Deputy Minister of Educati
(Dr. M. M.%u]: ('a) li#l: Sir.uu on

(b) Does not arise.

Polytechnic and Vocational
Institutions

*89. Dr. Satyawadl: Will the Minis-
ter of Education be pleased to refer:
to the statement laid on the Table of
the Sabha in reply to Unstarred Ques-
tion No. 10903 on the 17th April, 1956
and state :

(a) whether any reservation is made
for the Scheduled Castes and Scheduled
Tribes candidates for admission to
Polytechnic and Vocational Institutions;

(b) if not, the reasons therefor;

(c) if the reply to part (b) be in the
affirmative, the mode and machinery for,
selection of candidates; and

(d) how the interest of Scheduled

* Castes and Tribes is re?renented in the

machinery for selection

The Deputy Minister of Education
(Dr. M. M. Das): (a) to (¢). A statement
giving the required information is placed
on the Table of the House. [See Ap-
pendix I, Annexure No. 27].

Oil-Wells in Assam

*94. Shri Bogawat: Will the Minis-
ter nglturnl Resources and Scientific
Research be pleased to state :

(a) whether it is possible to get 10
lakh tons of oil per year for the coming
20 years from Naherkatiya , oil-wells in
Assam;

(b) the number of oil-wells in Assam
and other parts of India; and

(c) the quantity of oil expected from
other wells which are being explored?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) Thisis 2
possibility envisaged by the Assam Oil
Company. .

(b) and (c). The number of wells so
far drilled in Digboi arca in Assam is
nearly 1,000, in Naherkatiya 13 and in
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Hugrijan and Moran 2. Of these, appro-
ximately $8o in Digboi and 9 in Naher-
katiya are at present producing crude.
There are. no wells elsewhere in India
It is not possible to give an estimate
of oil expected from areas in which pre-
liminary exploration is still in progress.

Old Manuscripts

*95. Sardar Igbal Singh: Will the
Minister of Education be pleased to
state :

(a) the amount sanctioned for the
collection and preservation of old manus-
cripts during 1956-s7 ; and

() the result of the work done in
this direction ?

The uty Minister of Education
n M. Das) : (a) and (b). A sum of

8. 685/- has been sanctioned for the
acquisition of 19 manuscripts during
1956-57 till 13-7-1956.

on of Government
Bmployees

*100. Shri 8. C. Samants : Will the
Minister of Home Affairs be pleased
to refer to Starred Question No. 2371
on the 218t May, 1956 and state :

- (a) " whether Government have sur-
veyed that the orders issued on the 3joth
November, 1955 regarding the conversion
of 80 per cent. of the temporary posts
into permanent ones have been carried
out by the various Ministries and atta-
ched Offices; and

(b) if so, in how many cases the orders
have not been complied with?

The Minister in the Mlnl-t? of
Home Affairs (Shri Datar) : (a) and (b).
Itis for the administrative Ministries con-
cerned to review thein own permanent
requirements and also the requirements
of their Attached and Subordinate Offices
to the extent necessary and convert a
proportion of temporary posts into per-
manent ones, subject to the limit of
80 per cent. of the former.

HT-2 Ah'crufn

*101. Shri Bcﬂu.hl Joshi: Will the
Minister of Defence be pleased to
state :

(a) the number of HT-2 Aircrafts
manufactured by the Hindustan Air-
;:rn‘lf: Limited during the year 1956;

_ (b) whether there is any Scheme for
i’t:m c;pa.nnon in the Second Five Year

9
The Minister of Defence
(&mrm::un)s (@) 17 (Sevant:m).
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(b) Yes, it is intended to develop the
factory, both on the design and ml: the
manufacturing sides.

LA.S. Emergency Recruitment

*102. Shri Bheekha Bhai: Will the
Minister of Home Affairs be pleased
::8 !‘fy a statement on the Table show-

(a) the total number of applications
received by the Union Public Service
Commission _for _the Indian Adminls-
trative Service Emergency Recmuitment
Examination;

(b) the number of applications re-
ceived from the employees of State
Governments and the 3:::11.! Govern-
ment separately, State-wise; and

(c) the number of applications re-
ceived from Scheduled Castes and Sche-
duled Tribes candidates, both employees
and non-employees ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) 22,176
applications have been received upto the
7th July, 1956, which was the closing
date for reccift of applications from
candidates in India 'Iqu: closing date
for receipt of applications from candi-
dates in London is 218t July, 1956, and
from candidates in other centres of exa-
mination abroad is 17th, August, 1956.

(b) and (c). The information is being
collected and a statement giving the
information will be laid on the Table of the
House as early as possible.

Institute of City and Guilds (London)
Engineering Certificate

*103. Shri Bahadur Singh: Will the
Minster of Education be pleased to
refer to the reply given to Starred Ques-
tion No. 1187 on the 4th April, 1956
and state : -

(a) whether any decision has since
been taken regarding the withdrawal
of recognition of the “Final Grade
Certificate in Electrical Engineering
Practice of the Institute of City and
Guilds, London” as equivalent to a
“Degree in Electrical Engineering”;

(b) the number of subjects that are
taught in the courses of the Electrical

ineering Practice of the Institute
of City and Guilds, London in getting
the Final Grade Certificate in this Insti-
tute; and

(c) the number of subjects that are
taught in securing the Degree in Blec-
trical Engineering ?

The Deputy Minister of Education

. M. M. Das). (a) 1o (c). A state-
%: giving the z'uqs.uled in.?armulcn is
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laid on the Table of the House [See Appen-
dix I, No. 28).

Cyclone in Travancore- Coch.ln

*104. Shri C. R. Iyyunni: Will the
Minister of Home Affairs bec pleased
to state :

(a) whether it is a fact that there was
a cyclone recently in Travancore-Cochin
State accompanied by heavy min;

(b) if so, how many villages have been
affected; an

(c) the extent of damage as a result
of c;:ljnpu of buildings, falling of trees
etc,

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Yes,

on 13th June, 1956.

(b) 15.
(c) About Rs. 2 lakhs.

Oil Exploration in West Bengal

. Dr. Rama Rao 1 Will the Minis-
of Natural Resources and Scienti-
fic Research be pleased to state:

(a) whether it is a fact that a Technical
Officer has been appointed to investigate
and expedite oil exploration work in
West Bengal ;

(b) if so, whether he has submitted
his report;

(cL‘the action taken by Government
s recommendations Or suggestions;

(d) the main features of his findings ?

The Mlnllwl' of Natural Resources
(S8hri K. D. Malaviyas) : (a) No Sir
but a Liaison Officer has been appo int d
to maintain liaison with the oil cnmpmy
operating in that area,

(b) to (d). Do not arise,
Finance Minister’s Visit to Japan

*106. Shri Wodeyar : Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that the Japancse
Finance Minister has invited him to visit

Japan ;
(b) if so, whcther the invitation has
been accepted; and

(c) the object of the visit?

The Minister of Finance
(Shri B.mt}q () Yes.
(b) No decision has so far been taken.

(c) No particular object has been
in the invitation received from
Japanese Finance Minister.
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Grants to Pudjab
*107. { Shri Bh.uwut Jha Auds

Will the Minister of Finance be pleased
to refer to the reply given to g
Question No. 2515 on the zsth May,
1956 and state ;

(a) whether the Government of Punjab
has requested for a further grmt for the
non-productive expenditure;

(b) if so, the amount thereof?

g Minister of Finance
hagat) : (a) and (b). Yes.
Since the decision to make an ex gratia
&nt of Rs. 1 crore was conveyed to the

vernment of Punjab, that Government
has sent in a request for a further grant
towards their unproductive expenditure of
about Rs, 5-65 crores,

(Shri B.

Higher Technolo Institu
8 . gical te,

Shrimati Kamlendu Matl
Shah:

Will the Minister of Education be
leased to refer to the reply given to
tarred Question No., 301 on the 28th
February, 1956 and state :

(a) whether any site has been chosen
in Kanpur for locating the Higher Tech-
::zldogical Institute for Northern Region;

Shri T. B. Vittal Rao1
*108,

(b) when it is likely to be opened for
udm.l)mon ?

Dﬁl Minister of Education
(Dr. M. Das)t (a) Not yet.

(b) It is proposed that the institute
should be established in the latter half
of the Second Plan period.

Translation of‘lndhn Classics

*309. Shrli D. C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Starred Question

No. 539 on the 7th March, 1956 and
state :

(a) the number of Indian Classics that
have been translated so far- into foreign
languages; and

(b) how many are in the process of
translation ?

The uty Minister of Education
(Dr. M. Das): (a)give.
(b) Eight.
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Shipping Service

*rro. Shri Sadhan Gupta: Will the
Minister of Home Affairs be pleased
to state :

(a) whether there is any proposal to
sugment the ll:iﬂ)ln services between
the mainland the Andaman and
Nicobar islands and between the different
islands in the group :

(b) if so, the details thereof; and

(c) the frequency of the shipJ)inﬁ ser-
vice between the mainland and the is-
hEdl ?when the proposals are put into
effect

The Minister in the Mh:.hu-;of
Home Affairs (Shri Datar): (a) Yes.

(b) For service between the mainland
and the islands, one wvessel been
purchased to replace ss. MAHARAJA,
She will be put on service soon. An-
other vessel is under construction in

Hindustan Shipyard and is expected to
be ready in February 1957.

A vessel has been purchased for inter-
island service also. She will also be
put on service soon. It is proposed to
get one more vessel for this service during
the five year plan period.

(c) With the completion of the vessel
at present under construction at Visakha-
patnam, there will be about 36 trips a
yl:nl:l between the mainland and the Is-

s,

Small Savings

*111. Shri Dabhi: Will the Minister
Finance be pleased to state:

(a) whether it is a fact that, with a
view to making the Smcll Savings drive
in the country sugcessful, Government
propose to expand considerably the
number of available post offices in - the
rural areas;

(b) whether Government propose to
raise the rates of interest on the amounts
deposited in the Postal Savings Banks;
and -

(c) if so, the particulars of the proposed
expansion ?

The Minister of Revenue and De-
fence Elanndltuu (Shri A. C. ha):
a) Considerable expansion of the Postal
acilities in rural arcas is envisaged in the
Second Five-Year Plan irrespective of
the fact that it would also assist the Small
Savings Movement in those areas.

(b) The rates of interest allowed on
Postal Savings Bank Deposits follow
generally the conditions of the money
market and are reviewed from time to
time in the light of those conditions,
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(c) About 20,000 Post Offices are likely
to x added during the Second Plan
period.

Travancore-Cochin State Transport
Department

*113. Shri Kamath: Will the Minis-
ter of Home Affairs be pleased to state :

(a) whether it is a fact that the Travan-
core-Cochin State Transport Department
have entered into a  reciprocal
arrangement with the management
of certain newspapers about the
free transport of copies of their news-
papers in lieu of free advertisements;

(b) if so, the names of such news-
papers, and the terms and oonditions of
the arrangement ;

(c) whether it is proposed to continue
the arrangement;

(d) if so, the reasons therefor?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) Yes.

(b) A statement is laid on the Table
of the House [See Appendix I, Annexure
No. 29).

" (¢) and (d), The question of terminating
the existing arrangement is under con-
sideration,
* wafae wpw-awToe
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Military Education

*r15. Dr. Satyawadi : Will the Minis-
ter of Education be pleased to lay on
the Table of the Sabha a statement show-
ing the number of male and female
students receiving Military education in
different Universities of India and state:

(a) whether any aid, financial or other-
wise, Is given by Government to these
Universities for this purpose; and

(b) if so, the details thereof?
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The Deput;) Minister of Education
(Dr. M. M. Das): Information is not
readily available, but will be placed on the
Table of the House when collected.

(a) No, Sir.
(b) Does not arise.

Engineering Research Institute,
Calcutta

*116. Shri Bibhuti Mishra : Will the
Minister of Natural Resources and
Sclentific Research be plcased to state:

(a) whether it is a fact that Govern-
ment propose to set up an Engineering
Research Institute at Calcutta to in-
te":'ldsify rescarch in acronautic engineering;

(b) if so, when?

The Minister of Natural Resources
Shri K. D. Malaviys): (2) and (b). No
ir.

Fiscal Monopolies

- Sardar Igbal Singh :

f17¢ {  Sardar rpuri :

Will the Minister of Finance be pleased
to refer to reply given to Starred Question
No. 418 on the 2nd March, 1956 and
state :

(a) whether any dccision for making
an expert enquiry into the possibilities
of setting up fiscal monopolies with a
view to augmenting public revenues has
since been taken; um:iJ

(b) if so, the nature thereof?

The Minister of Revenue and Civil

‘Bn?enditure (Shri M. C. Shah): (a)
(b). This recommendation is . still

under active examination.

Hostels for Working Women

*118. Dr. Ram Subhag Singh: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No. 1161 on the 4th April,
1956 and state :

(a) whether the Committee appointed
by the Central Social Welfare Board,
1o examine the question of starting hostels
for working women in big cities, has
since submitted its report;

(b) if so, whether the report has been
accepted by the Board;

() the number of hostels proposed
to be established under this scheme;
and

(d) the total expenditure involved?

The DeputB Minister of Education
(Dr. M. M. Dag)1 (a) Yes Sir.

(b) The Board has accepted the report
with certain modifications.

c) and (d). The Board docs not proposc
to(z-lublish any hostels but wiﬁ offer
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grants to voluntary organizations for this
purpose, It is therefore not possible to
indicate the number of hostels to be
established or their cost.

Mineral Advisory Board

*119. Shri Madiah Gowda : Will the
Minister of Natural Resources and
Scientific Research be pleased to state :

(a) whether it is a fact that the Mineral
Advisory Board at their meeting held
recently at Bangalore recommended the
starting of a training centre at or near

ore;

(b) if so, the steps Government ose
to take in the matter; and pEe

(c) the probable cost of such a training
centre ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) No Sir.
. (b) and (c). In view of the above, it
is not proposed to pursue the matter.

Special Police Establishment

*120. Shri Bogawat : Will the Minis-
ter of Home Affairs be pleased to state :

(a) the number of cases of corrup-
tion or illegal gratification handled by
the Special Police Establishment duz-
ing 1955 and 1956 so far, and the
number -of persons involved in those
cases;

(b) the number of persons who were
punished and in what manner; and

(¢) the number of Gazetted Officers
involved and the fine collected during
1955 and 19567

The Minister in the Ministry of
Home Affairs (ShriDatar) : (a) to(c).
A statement giving the required informa-
tion and the rclevant details is laid on the
Table of the House [See Appendix I,
Annexure No. 30].

Scheduled Tribes and Scheduled
Castes Welfare Advisory Board

*ya1. Shri Bheekha Bhal : Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 1635 on the 218t April,
1956 and sate :

(a) whether the Scheduled Tribes
and Scheduled Castes Welfare Advisory
a;lo;:d have since been  constituted ;

(b) if s0, the names of their mem-
bers ?

The Minister in the of
g!om Affairs (Shri Datar) : (a) Yes
ir.
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() Copies of the two Resolutions issued
on 12-7-1956 regarding the formation
of these Boards are laid on the Table of
;E;e Ho]use. [See Appendix I, Annexure,

o. 31].

State Bank of India

*123. Shri Wodeyar : Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that the Chair-
man, the Secretary and a member of the
State Bank of India have resigned; and

(b) if so, the reasons therefor?

The Minister of Revenue and Defence
Expenditure (Shri A, C. Ghua): a)
The Chairman of the State Bank of Inadia
has tendered his resignation of his appoint-
ment and has desi that the resignation
should take effect from the end of Septem-
ber, 1956.

In making a reference to the Secrctary
to the Bank, the Hon'ble Member has
presumably in mind one of the Managing
Directors of the State Bank of India—
Shri 8. K. Handoo—whose resignation
has been reported in the papers. It is
understood that he has given three months’
notice to the Central rd of the Bank
of the termination of his appoiniment,
with a request that he might be cnabled to
proceed on leave preparatory to retircment
with effect from the 1st October, 1956.

Government are not aware of any resig-
nation - having been tendered by any
‘member’ of the Board of Directors or of
the superior staff of the Bank, -

(b) No reasons have been specified in
the . communications  addrcssed by the
Chairman of the State Bank of India
and by the Managing Dircctor.

Local Allowances in Assam

*123. Shri T. B. Vittal Rao : Will the
Minister of Finance be pleased to
refer 1o the reply given to Starred
Question No. 1529 on the 17th April,
1956 and state:

(*) whether the report of the team
:;2: to Assem to conduct alu'or:n the

enquiry” regarding ow-
ances admissible in Assam has since been
received ;
.ugb) if so, whether it has been examined;

(c) ?t]'h neture of the decision arriv-
at

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah) : (a)
Yes Sir, ’

(b) The recommendations contained in
the Report are still under active examina-
tion of the Government.
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(c) This does not, therefore, arise at this
stage. However, Government orders are
tc;at;:ne»::m:l to be issued in the very near
uture,

Oll Refinery
. Shri Sadhan Gupta :
4- { Shri Wodeyar 1
Will the Minister of Natural Re-
sources and Scientific Research be
pleased to state:

(a) whether there is any proposal
to set up an oil refinery in the public
sector;

(b) if so, where and when; and

(c) the /extent 1o which  participa-
tion of/ private enterprise will be
allowed in the venture

The Minister of Natural Resources
Shri K. D. Malaviya t (u) to (c). These
matters cre under Governments’ consi-
deration, It is expected that a decision
will be taken shartly.

Synthetic Rice

*135, Shri Kamath : Will the Minis-
ter of Natural Resources and Scienti-
fic R ch be pleased to state!

(I? whether it is a fact that syn-
thetic rice is bcincghn Froduccd at the
Central Food Technological Rescarch
Institute, Mysore;

(b) if so, the need for such produc-
tion;

(¢) the components of the synthetic
product ; and

(d) whether it will be a market-

able commodiry, acceptable to  the
people and not beyond their purchas-

ing capacity ?
The Minister of Natural Resources

(Shri K. D. Malaviya): (a) to }b). A
statement l‘?i\rmg the required informa-
tion is laid on the Table of the House,
[See Appendix I, Anncxure No, 32].
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Oil and Natural Gas Directorate

*137. Sardar Iqbal Singh : Will be
Minister of Natural Resources and
.Bt:tntmc Research be pleased to

e:

(2) whether' it is a fact that Gov-
crnment  have set up a new Oil and
Natural:  Gas Directorate for systema-
tic and detailed prospecting of the entire
arcas of Punjab and PEPSU for oil
deposits; and

(b) if so, where the Hud%'u.mer of
the new Directorate is located

The Minister of Natural Resources
Shri K. D, Malaviys) : (a) The oil and
atural  Gas Directorate has been set
up for detailed prospecting of oil and.natural
m in the scdimentary basins of India

udin t i
P.'BPSU.‘ parts of the Punjab and

(b) Dehra Dun.
Scheduled Tribes

*128. Shrl D. C. Sharma : Will the

Minister of Home Affairs be pleased
to state:

() the amount spent during 1955-
56 on the execution of development
schemes in  Punjab for the welfare of
Scheduled Tribes out of the Central
Grant-in-aid  sanctioned for the pur-
pose;

(b) whether any portion of the amount
lapsed;

(c) if so, the reasons thereof;;

(d) the amount allowed to lapse dur-

in 1954-55; and
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(e) whether this amount was later
made available for the purpose of the
welfare schemes ?

The Minister in the Ministry of
Home Agffairs (Shri Datar) : (a)
Rs. 5,15,939.

(b) Yes.

(c) The working season in the Scheduled
Areas of Lahaul and Spiti is of a very
short duration. It is, therefore, not
possible to do much work during this
Kenod. In the year 1955 there was very

eavy snowfall in Lahaul and Spiti Areas
early in October and the passes became
blocked. The work had, therefore, to be
stopped carlier than scheduled.

(d) Rs. 3,17,167.
(e) No.

Vigyan Mandir

60, Shri Ram Krishan : Will the
Minister of Natural Resources and

Scientific Research be pleased to
state:

(a) whether any wigyan mandir has
been established in the States of Punjab
and PEPSU.

(b) if so, when ; and

(c) the total expenditure incurred on
the Mandir ?

The Minister of Natural Resources
Shri K. D. Malaviya) : (a) to (c). No
ir.

Oil Prospecting

61, Shri Ram Krishan 1 Will the
Mirister of Natural Resources and
Scientific Research be pleased to refer
to the reply given to Starred Question
No. 2374 on the 21st May, 1956 and
state:

(a) the total number of applications
of post-graduate  Science students,
University-wise, reccived  from the
various Universities for oil prospect-
ing operations; and

(b) the names of the selected candi-
dates, University-wise ?

'll":ie lelgll'm 1:’11' N;tur)-.l Ruoufw
(8 . Malaviya): (a) 1433 applica-
tions for Apprentice Geo%ogists mJJ Geo-

hysicists have been received by the

nion Public  Scrvice Commission from
all sources, {This figure includes the appli-
cations reccived from Post-Graduates,
Graduates and others). It is not usual to
sort out the appiications by Universitics
and the time and labour involved in col-
lecting it in the midst of carrying on inter-
views will not be commensurate with the
poas{'ble interest of the information asked
for.

ed.(b} Selection has not yet been finalis
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State Savings Councils

63. Shri Ram Krishan 1 Will the
Minister of Finance be pleased to
state:

(a) whether the State Savings Coun-
cils have been formed in all the
States; and

(b) if not, the names of the States
where such Councils _have not yet been
formed ?

The Minister of Revenue and Defence
diture (Shri A. C. Guha): (a)
and (b}, We do not know what the Hon'ble
Member means bﬁmSavingn Councils,
We have no such thing in the Organisa-
tion. But if he wants to know about the
Advisory  Committees—then the reply
is that we have Advisory Committees in
the following States, some States have
not yet formed any Advisory Commit-
tees;—

I. Assam

2. Madhya Pradesh
3. Orissa

4. Andhra

5. Hyderabad

6. Madhya Bharat
;. Saurashtra

9

10

Sangeet Natak Akadami
63. Dr. Satyavadi : Will the Minis-
ter of Educatlon be pleased to state
the amount of financial assistance pro-
posed to be given by the Sangeet N']:ta.k
Akadami to the various institutions during
1956-57 ?
The Dﬁ“ Minister of Education
r. M. 3») t+ The Sangect Natak
dami has made a budget provision of
Rs. 2,36,000/- for” giving grants to various
institutions during 1956-57.

Sasic and Training Schools

€4. Shri Ram Krishan : Will the
Minister of Education be pleased to
ﬁg the number of Basic and Teachers’
ining Schools to be opened during the
Second Five Year Plan, State-wise ?
The uty Minister of Education
(Dr, M.D;t ms) : The necessary infor-
mation is not yet available and can only be
vided after the detailed schemes of all
tate Governments have been received.

Advisory Committees in Travancore-
Cochin

6s. Shri A, K. Gopalan : Will the
Minister of Home Affairs be pleased
to state :

(a) the number of Advisory Com-
Mittees at various levels formed in Tra-
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vancore-Cochin  State from March to
Janz, 1335,

(b) the names of persons in each Com-
mittee and the organisations they repre-
sent ;

(¢) whether Government have received
any representations to reorganise these
Committees ; and

(d) if so, the action taken thereon. ?

The Minister in the Ministry of Home
Affairs (Shri Datar) : (a) 19.

(b) A list giving particulars of the com-
mittees and their compdsition is laid on
tNh.: 'I‘l.]blc. [See Appendix I, Annexure

0. 34).

(¢) and (d). The Government of Tra-
vancore-Cochin have received representa-
tions in respect of—

() Minimum Wages Advisory Com-

mittee,

() Committee for Planting Indus-

try.

(if) Committees formed for Quilon

and Kottayam Districts for the

settlement of poor people on
Government lands.

These representations are under the
con_u'dention of the State Government.

L A. F. Accidents

Sardar Igbal Singh :

Will the Minister of Defence be pleased
to state :

(a) the number of accidents in which
Indian Air Force planes have been in-
volved, since the' 1st March, 1956.

(b) the causes that led to such acci-
8; s
(c) the number of casualties and the
amount of loss involved therein ;
(d) the total amount paid as compen-
sation in all per capita ;

(¢) the number of cases in which no
decision has been taken with regard to
payment of compensation. so far; and

“.{SMD.C.MI o

(f) in case no compensation has been
paid, the reason therefor ?

The Minister of Defence Organi-
tion (Shri Tyagl) : (a) Four.

(b) Pilot's error of judgment in three
cases and technical defect in one case.
(c) One Flight Cadet and three Air
Forca officers were killed. The amount
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of loss of amircraft and Air Force equip-
ment to about Rs. 16 lakhs.

(d) to (f). No compcnsation is pay-
able in such cases but the rules provide for
the payment of special family pension
and gratuity to the widow and certain
allowances to children. Where the officer
is a bachelor, a dependant’s pension may
be granted to his parents or brothers or
sisters if dependent on him and their
circumstances necessitate such payments.

A claim to dependant’s pension from the
father of the Flight Cadet has been receiv-
ed and is under consideration.

A claim for Rs. 200/- as compensation
for damage to civil property caused in
one of the accidents has also been received
and is beuing authorised for payment.

University Grants Commission

67. Shri D. C. Sharma: Wil the
Minister of Education be pleased to
state the total amount placed at the
disposal of the  University Grants
Commission  for disbursement during
the financial year 1956-57 under wvari-
ous heads ?

The Deputy Minister of Education
(Dr. M. M. Das): Out of the budget
provision of Rs. 3.5 crore; as grants-in-
aid to the Uaiversity Grants Commission
for 1956-57, & sum of Rs. 63,35,000 has
go far been placed at the disposal of the
Commission for disbursement to the Central
Universities (including the Constituent
Colleg:s of the University of Delhi), the
Seate Uaiversities and to meet its own
establishment charges etc.

Gold

68, Shrli D. C. Sharma: Will the
Minister of Natural Resources and
Scientific Research be pleased to state
the tota .amount of royalty received from
the gold mines during 1954 and 195§
separately ?

The Minister of Natural Resources
(Shri K. D. Malaviya):

1954  Rs. 27,18,915/-
1955 Rs. 29,72,883/-

Budget Leakage

. Shri Kamath: Will the Minister
of me Affairs be pleased to refer
to the reply given to Starred Question
No. 2276 on the 16th May, 1956 and
state:

(a) the progress so far made in the
investigation of the case in  connec-
tion with the leakage of budget pro-
posals for 1956-57; and v

(b) the names of the accused who
are be.ing prosecuted ?
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The Minister in the Ministry of Home
Affairs (Shri Datar): (a) The investi-
gation has been completed and a com-
plaint has been filed in the court of the
District Magistrate, Delhi under section
120-B of the Indian Penal Code read with
section 5 of the Official Secrets Act (Act
XIX of 1923).

(b) Dharam Pal Chadha.
Francis Xavier Jacob.
Nandlal More.
Hiralal G. Kothari.

Loans to Jammu and Kashmir

70. Shri Kamath : Will the Minister
of Home Affairs bc pleased to refer
to the reply given to Unstarred Question
No. 2268 on the 215t May, 1956 and state :

(a) whether the requisite information
has been collected ; and

(b) if so, when it will be laid the
Table of the Sabha ? e e on

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) Yes.

(b) The information is being laid on the
Table of the House very shortly.

Life Insurance Companies

7i. Shri Ram Krishan : Will the
Minister of Finance be pleased to state
the gross profits of the Life Insurance
Companies in India after their nationalisa-
tion, company-wise ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah) : As
valuations of Life Insurance Companics
are conducted only at periodical inter-
vals, the information asked for is not
available,

Production of Minerals

73 Sardar Igbal Singh : Will the
Minister of Natural urces and
Scientific Research be pleased to state
the total production of Iron ore, Steel,
Gold, Mainganese, Copger and iilvcr
in India during 1955-56

The Minister of Natural Resources
(Shri K. D, Malaviya) 1 A statement
giving the information is laid on the Table
i:é‘ the ?ionae [Ses Appendix I,

0. 35

South Indian Languages

Sardar Igbal Singh :
ﬂ'{Snrdn ﬂll.'pll‘l :

Will the Minister of Educatdom be
gleued to refer to the reply given to

tarred Question No. 713 on the 15th
March, 1956 and state :

(a) the namber of prizes that have been
awarded so far in each university to the
students for the study of the Sou i
Languages ;

>
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(b) whether Government  proposcs
to enlarge this scheme; and

(c) if s0, in what manner ?
u Mlnh‘ter of Bducation

(Dr. M. : () Nil, in so far as
the Central Un versiuea are aoncr.rned

(b) and (c) The martter is_being consi-
dered by the University Grants Com-
mission.

Technical Education
Sardar Igbal h
™ {Budlr !xkup’u:'s !

Will the Minister of Education be
leased to refer to the reply given to
tarred Question No. 423 on the 2nd
March, 1956 and state the steps taken
so far by Government to implement
the recent recommendations made by
the Central Advisory Board of Educa-
tion regarding more scholarships and
other facilities for admission to technical
institutes ?

The Deputy Minister of Education
(Dr, M. M. )t A provisisn of Rs. 50
lakhs has since been made in the Central
Sector of the Second Five Year Plan of
Technical Education for scholarships and
free places for technical  studies,
The details of the Scheme are being
worked out. Some State Governments
have also made provision for scholarships
in their own sector.

Indian Art Exhibitions

Sardar Igbal Singh @
7"{3.1-4.:' lxhrpul:i. :
Will the Minister of Educatiom be
pleased to state :

(a) whether any Indian Art Exhibi-
tions sponsored by rnment were
held in foreign countries from 1950
up-to-date ; and

(b) if so, the names of those coun-
tries ?

The Minister of Educstion
(Dr. M.Dﬁ.ngu) t (a) Yes Sir.

(b)zm Egypt, Turkey, Imq in 1951-
52,

(2) China, Japan, Australia in 19s2.

(3) U. 8. A, Canada in 1953.

(4 U. S. S. R, Poland, Germany
in 1953.

(5) Italy in 1954.

(6) Egyptr, Italy, Y via, Lebe-
non, Syris, Iraq in 1954-55.

(7) Burma in 1559.
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(8) Czechoslovakia,
nia, Bulgaria, Us ﬁ in 1955- ss

M. E. 8. Employecs

S { Gardar igha Singh

Will the Minister of Defence be
pleased to lay on the Table a state-
ment showing:

(a) the  total number of Yees
of M.E.S. in each category of I
to Class I'V as on the 18t April, 1946;

. (b) the number of pemnl:;t :hnd
em e ] t »
powlrll;]?i s On te

(c) how m.ln} temporary employees have
put in service
i) more than 30 years;
(%) less than 20 years and more
, than 10 years; and
(%) more than % years and less
than 10 years
The Minister of Defence (Dr. h!ﬁ:)t
\a) to () 'Ph; information is being collec-
ted and will be on the Table of
the LokSnbha..

All India Bar

. { i g e

Will the Minister of Law be plea-
sed to refer to the reply given to Star-
red Question No. 416 onthe and March
19%6 and state:

(a) whether a final decision has since
been taken for the establishment of
an All India Bar; and

(b) if 8o, the nature of the decision?

The Minister of l...[llAl.'l.l.l'l Shri
Pataskar: (s) No.
(b) Does not arise.

N. C. C. Camps

78. { m Blul Slau‘h:

Will the Minister of Defence be
pleased to state:

(a) the number of N.C.C. cam
held so far in the country for -adﬂ
service and developmental activities
during 1956; and

(b) the services rendered by them.

(Slu-l T ): } nnd (“3. x
ment 1s laid on
[Ses Appendix I, amr: No. 36]

National Cadet Corps
Shd D. C.Shm Will the
of Defence

pleued 1o
mte-
(@) the total amount spent the
State Governments on the Nbl%mll
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Cadet Corps during 1955-56; and

(b) the s made by the State
Governments E starting new centres

during 1956-57 ?

The Minister of Defence (Dr. Katju)t
(a) About Rs. r-43 crores. :

(b) The expansion programme has been
forwarded to the S?ne Governments
for their a . Some States have
agreed to implement the programme
while others have suggested modifications.
In .c\’r?: cases, replies have not yet been

recei
Social Work Organisations

80. Shri Madiah Gowda: Will the
Minister of Education be pleased
to state:

(a) which of the organisations en-
gaged in social work have received
snntl-l.n-aid and to what extent,
uring First Five Year Plan period;

(b) the allotment made or proposed
to be made during the Second Plan
period;

(c) whether individuals are also
given such help; and

(d) if so, to what extent ?

The Deputy Minister of Education
Dr. M. M. Dll?s (a),to (d). The informa-
on is being co and will be laid on
the Table of the Lok Sabha as soon as
possible.

Central Social Welfare Board

81. Shrimati Kamlendu Mati Shah:
Will the Minister of Educationm be
pleased to state:

(lalthc amount of grant-in-aid given
0 by the Central Social el-
fare Board to each of the Social
Welfare Institution in the District of
Tehri-Garhwal during 1955-56; and

b) the number of institutions
do 1’iocinl welfare work in the
st

The D;Lputy Minister of Education
(Dr. M. M. Das): (a) A sum of Rs, 3,000/-
was sanctioned to the Kushta Niwarak
Samiti, Tehri Garhwal, P.O. Narend-

ranagar during 1955-56.
(b) This information is not available.

Soldiers’, Sailors’ and Airmen's
Board
Shri Hem t Will the Minis-
ter'%f Defence be g:n’aed to state:

(a) the number of welfare workers
unp&)ywd in the Punjab, PEPSU and
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Himachal Pradesh under the Soldiers’,
Sailors’ and Airmen’s Boards in the
years 1952 to 1955, State-wise;

b) the ual i i
thé )wemmn wmhhg:;onnum paid to

(c) the ratio in which this expendi-
ture is met by the Centre and the
States; and

(d) the money Baicl by the Centre,
annually to the Punjab ~ Government
from 1952 to 1955, year-wise ?

The Minister of Defence (Dr. Katju):
(a) A statement is laid on the Table [See
Appendix I, Annexure No. 37].

(b) The annual honorarium paid to
each welfare worker amounted to
Rs. 600/-. In addition, each welfare worker
received Rs. 18/12/- per month as travelling

expenses,

(¢) From 1-12-49 to 28-3-5&, the
Centre shared equally with the Govern-
ment of Punjab the total expenditure
on these appointments. From 1-3-54 to
30-4-55, the expenditure was 8 d
eq rl by the Government of Punjab
and the Punjab Post-war Services Re-
construction Fund, From 1-5-55 onwards,
the entire expenditure has been met by
the Government of Punjab. In Hima-
chal Pradesh, the expenditure was shared
by the Centre ¢ u:ywith the Government
of Himachal esh.

(% The money paid by the Centre
to the Government of Punjab was as

follows:—
1951-§2 . . Rs. 21,862/8/-
1952-53 . . Rs, 21,862/8/-
1953-54 . . Rs. 21,862/8/-
195455 . .  Nil
. 1955-56 . i Nil,

—————

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 2244

The Minister in the Ministry of
Home Affairs (Shri Datar): In reply
to a iupgllementary question to starred
question No. 2244 on the 16th May, 1956-
regarding the recruitment of Sub-Ins-
pectors of Police, I had stated inter alia
that our requirements of Sub-Inspectors
were 20 every two years. The words
fevery two ' were uttered by me
accidentally for «twice a year’. I am now
making the necessary correction.

Shri Kamath 1 I want a clarification.
I cannot understand this sort of correction
and tiis sort of mistake, How can the
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Minister mistake ‘twice a year’ for
‘every two years’ ? One might say
‘once = year’ or “thrice a year' for ‘twice
a year’ perhaps by mistake. But how can
the Minister mistake ‘twice a year’ for
kL two years’ ? [ think the Minister
will {ae more careful in answering ques-
tions and not commit such a mistake as
‘every two years’ for ‘twice a year’.

Mr. Deputy Speaker: It is four times
higher.

18 JULY 1956 Correction of Answer to 154
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Shri Kamath: How did it happen
I want to know. Was it only a sli the
t e or was it forgetfulness ? t was
it due to ? .

Shri Datar: ‘Once a year’ is within
the scope of human error.

Shri Kamath: It is ‘twice a year'.
That is the correction. Such errors have
happened a dozen times now.
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LOK SABHA
Wednesday, 18th July, 1956

The Lok Sabha met at Eleven of
the Clock.

[MR. Drepury-Speaxer in the Chair.]
QUESTIONS AND ANSWERS
(See Part I)

[Mr. SPEAKER in the Chair]
12 NooN

PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON ASSURANCES
ETC.

The Minister of Parllamentary Affairs
(Shri Satya Narayan Sinha): I beg
to lay on the Table the follow.ng
statements showing the action taken
by the Government on various assur-
ances, prormsis and undertakings given
by Ministers®during the various Ses
sions shown against each:

(1) Supplementary Twelfth Scasion,

Statement No. IV 1956, of Lok
[See Appendix I, Sabha.
annexure No. 38]

{2) Supplementary Eleventh Session,

Statement No. VII 1955, of Lok
[See Appendix I, Sabha.
annexure No. 39]
. Supplementary Tenth Session,
o Statement No. XI 1955, of Lok
[See Appendix 1, Sabha,
annexure No. 40]

(4) Svpplementary Ninth Session,

Stetement No.XVII 1955, of Lok

[See Appendix T, Sab

annexure No. 41]

S tary Bighth, Sanon,
) S:wmmmNn-XIx ISE

[See ix I, E)

annexure No, 42]

248
(6) Supplementary Sich  Session
Statement No. XXX1 stg.‘ of Lok
[Se: Appendix T
annexure No. 43]
(@) Supplunenwy ‘Third Session,
Statement No, XLV m,.. of Lok
[See Appendix 1,

annexure No. 44)

BUSINESS ADVISORY COMMITTEE
THIRTY-EIGHTH REPORT

Sardar Hukam Simgh (Kapurthala®
Bhatinda): I beg to present the thirty
eighth report of the Business Advi-
sory Committee.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FIFTY-FIFTH REPORT
Sardar Hukam Singh: (Kapurthala-
Bhatinda): I beg to present the fifty-
fifth report of the Committee on Pri-
vate Members' Bills and Resolutions.

PETITION RE. FACTORIES
(AMENDMENT) BILL

Secretary: Sir, under rule 179 of
the Rules of Procedure and Conduct
of Business in the Lok Sabha, I have
to report that a petition as per state-
ment laid on the Table has been receiv-
ed relating to the Factories (Amend-
ment) Bill, 1956.

Statement

Petition relating to the Factories
(Amendment) Bill, 1956. )

No. of District No. of
signa- or . State Petinons
tories Town .
"y Délni  Delhi 64
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“Vate sectors and the magnitude of defi-

+. *Correction of Awnswer io Starred
Question No. 2244

RESERVE BANK OF INDIA
(AMENDMENT) BILL

The Minister of Revenune and De-
fence Expenditure (Shri A. C, Guha):
On behalf of Shri C. D Deshmukh, |
beg to move:

“That the Bill further to amend
the Reserve Bank of India Act,

\1934, be taken into consideration”.

This Bill consists of only 14 clauses
and can be called a very small Bill
The purposes of the Bill have already
been given in the Statement of Objects
and Reasons. Yet, I shall try to ex-
plain in brief the salient features of
the Bill

I shall first deal with the necessity
for amending section 33(2) of the

rve Bank of India Act, 1934,
under which not less than two-fifths
of the assets of the issue department
of the Reserve Bank are required to
be held in gold coin, gold bullion or
foreign securities, the value of gold
coin and gold not being below Rs. 40
crores in value. For sometime it has
been felt that these provisions are
unduly restrictive in the context of
our plans for development. The House
is well aware that a developing econo-
my needs a growing supply of currency
to meet the normal increase in the de-
mand for currency. As economic acti-
vity expands, more money is needed to
enable the large volume of transactions
to be carried on smoothly. The pre-
sent provisions which require that
forelgn exchange reserves held by the
Reserve Bank of India should increase
in response to the increase of notes
in circulation, will restrict seriously
the ability of the Bank to supply the
growing requirements of currency in
a developing economy.

Let me explain my point with refer-
ence to what we propose to do in the
second Five Year Plan and how the
present provisions would inhibit the
implementation of the Plan as desir-
ed. The targets of development ex-
penditure in the public as well as pri-
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cit financing envisaged in the seoond
Five Year Plan will in involve
a substantial increase in the note issne
simultaneously with a decrease in our~
foreign balinces. In the memorandum
of the second Five Year Plan, it has
been stated that the deficit financing
might be of the order of Rs. 1,200
crores. In view of the large foreign
exchange requirements of the Plan,
it is also proposed that the sterling
assets held by the Bank may be
drawn down by Rs. 200 crores. In
these circumstances, the existing pro-
visions set a serious limit to the
bank's capacity to expand currency
during the second Plan period. On
July, 6, 1956, as againkt the note issue
of Rs. 1,50258 orores, the Reserve
Bank had in the issue department in
gold coin and gold bullion Rs. 40.02
crores [valued at the rate of 847512
grains of fine gold for rupee fixed by
section 33(4) of the Act] and in fore-
ign securities Rs. 636.6]1 crores. The
Bank had also on that date foreign
securities of Rs. 41.87 crores in its
banking department but a working
balance of at least this order would
normally have to be maintained in
the banking department. So, taking
into consideration the foreign-reserves
of the issue department only, under
the existing provisions of the Act, the
additional amount of currency that
could be issued would Rs. 189
crores only. I am sure t every one
would agree that a currency expan-
sion of only Rs. 189 crores in five
years would be far from adequate to
meet the requirements of an economy
where national income would increase
by 25 per cent. Even this order of

‘increase in currency would not be

possible with an adverse balance of
payments. Hence the urgency to
amend section 33(2) and also section
33(4) of the Act.

The principle of linking foreign ex-
change reserves to note issue is in one '
sense a relic of the past and many
countries have modified this principle '
in the last two decades. As long as

*See Part I Debates, dated 18th Ju

ly, 1956, cols. 152-54.
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monetary authorities were obliged to
tender gold or foreign exchange in

return for domestic = currency even”

for internal purposes, it was only pru-
dent for Central Banks and Govern-
ments to hold gold and foreign ex-
change reserves in a certain propor-
tionate relation with note issue. Now-
a-days, the central purpose of foreign
exchange reserves everywhere is to
enable a country to tide over tempo-
rary balance of payments difficulties.
The size of the gold and foreign ex-
change reserves, iherefore, is now
determined in relation to the normal
fluctuations in the payments position
rdther than in relation to note issue.
In fact, some countries including
Canada, New Zealand, Ceylon and the
Philippines have gone so far as not to
prescribe any reserve requirements in
the form of gold or foreign exchange
against the issue of currency.

One may ask that we are quoting
only some rather undeveloped countri-
es, but it should also be remembered
that India also belongs to that cate-
gory. Moreover, even in the United
Kingdom, where the limit of fiduciary
issue has been raised periodically, the
increase in note issue has been to
all intents and purposes without any
obligatpry increase in the foreign ex-
change reserves. The amendment in
the Reserve Bank of India Act which
is now proposed does not go as far
as certain foreign countries have gone
in this respect. We still propose to
prescribe an absolute minimum of re-
serves both in foreign exchange and
gold in order to ensure that some
cushion is left against unforeseen em-
ergencies.

I think the hon. friends would rea-
lise that the orthodox banking pric-
tice of the central banks has now been
more or less abandoned by many of
the countries, particularly by those
which have undertaken similar deve-
lopment work of & huge magnitude as
India has done.

On a consideration of this and other
alternatives and in the context of
Indian conditions it is considered best
to prescribe the minimum reserve in
absclute terms both in gold and fore-
ign securities. It is accordingly propos-
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ed to amend section 33(2). of the. Act
50 that a reserve of Rs. 400 crores in
foreign securities may be fixed. This
is being done 'by clause 8(a) of the
Bill.

Concurrently with amendment of
sub-section (2) of section 33, sub-
seclion (4) of the said section pres-
cribing the rate at which the gold
held by the Reserve Bank to be valu-
ed is also to be amended. At present
the gold held by the Reserve Bank
is valued at the rate of 8-47512 grains
per rupee, i.e. at the rate of
Rs. 21-3-10 per tola. It may be admit-
ted that this price of the rupee in
terms of gold is not realistic and fair
compared to the market value of the
rupee. In short, so long the gold is
being valued at a -very low pyice,
much lower in. fact than the parity
for the Indian rupee which has been
agreed to by the International Mane-
tary Fund. It has now been proposed
to revalue the gold at the official parity
agreed to by the Fund, ie. at the rate
of 2*88 grains of fine gold per rupee
or Rs. 62-8-0 per tola. This will result
in the value of the gold held by the
Reserve Bank being raised from Rs. 40
crores to a little over Rs. 115 crores.
I may add that this change is only
formal and is intended to reflect
more accurately the value of our gold
reserves in terms of the official pari-
ty of the Indian rupee. Simulta-
neously with the revaluation of the
gold, the minimum limit for the hold-
ing of gold by the Reserve Bank is
also being raised from Rs. 40 crores
to Rs. 115 crores as in clause 8(a).
This is in addition to the minimum
holding of the foreign seourities of
Rs. 400 crores mentioned above. The
total of gold and foreign securities to
be held as a minimum would thus
come to Rs. 515 crores. Clause 8 of the
Bill deals with these amendments.

Section 37 of the Reserve Bank of
India Act provides for suspension of
assets requiremesits with regard to
gold coin, gold bullion and foreign se-
curities, subject to the payment of tax
to the Government at prescribed rates,
the minimum rate being fixed at § per
cent. per annum. It is desirable to
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have a provision for suspension of
assets requirements to meet unfore-
seen contingencies, but it is unneces-
sary to have any provision for any
penzlty in the event of such suspen-
sion. The penalty clause was imposed
when the Reserve Bank was not a
totally nationalised Bank and when
most of the shares were held by the
private sector. But now it is a
nationalised Bank. The Payment of
tax isonlyof nominal significance now
since the Bank Is a nationalised insti-
tution and its surplus profit, after the
usual provisions for bad and doubtful
debts etc. is being pald to the Central
Government. Last year the Reserve
Bank contributed to the revenue of the
Central Government about Rs. 20
crores. There is hardly any necessity
of putting a penalty clause for sus-
pending this provision.

Clause 9 of the Bill provides for the
deletion of the existing provision re-
garding payment of tax to Govern-
ment and puts .a new provision to en-
able the Bank to suspend the assets
requirements with the previous sanc-
tion of the Central Government for a
period of six months in the first instance
which may be extended from time to
time for periods net exceeding three
months at a time. The present section
37 enables suspension only for 30
days in the first instance, to be ex-
tended from time to time by period
not exceeding 15 days. The suspension
should be subject to a maximum defi-
ciency of foreign securities of Rs. 100
crores; in other words, the holdings
of foreign seourities should in no
event be less than Rs. 300 crores. Fur-
ther, the suspension should not apply
%0 gold coin and gold bullion, the
minimum holdings of which should
continue to be at Rs. 115 crores. So,
the total effect of this provision would
be that instead of Rs. 515 crores to be
kept in reserve, the Reserve Bank
may, in cases of emergency, reduce
the reserve by only Rs. 100 crores and
may maintain a reserve of Rs. 415
crores.

Now we come to clause 10 intended
to empower the Reserve Bank to ex-
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ercise credit control. For many years
it has been almost universally accept--
ed that the areation and distribution
of credit, under the intricate econo-
mic organisation existing in most
countries should be subjected to some
control. Control or adjustment of cre-
dit is accepted by most economists and
bankers as the main function of a
Central Bank. It is the function which
embraces the most important ques-
tions of central banking policy and
the one through which practically all
other functions are united and made
to serve a common purpose. Three
ebjectives of credit control are men-
tioned by economists- and bankers,
namely, (a) stabilisation of exchange
rates, (b) stabilisation of general
price level and (c) stabilisation of
business activity and employment. The
traditional objective wag the first one—
stabilisation of exchange rates; but,
with the abolition or suspension of
gold standard, more emphasis is now
put on stabilising price level

It is felt that changes in price level
cause importarit changes and distur-
bances in economic relations within a
country as well as between countries,
thus causing serious and prolonged
maladjustments, dire social and eco-
nomic consequences, Stabilisation of
price level would eliminate such dis-
turbances and maladjustments.

An increasing number of economists
now would rather think that the main
objective of credit control is the eli-
mination or smoothing out of business
cycle. They think that attainment of
the other two objeotives though high-
ly desirable is but subsidiary to the
maintenance of normal and steady
rate of growth in the general econo-
mic activity, and is expected to pre-
vent booms and slums, mass unem-
ployment etc. In the early thirties,
initial emphasis was on price level
objective. But the present official
monetary policies of countries like
Sweden, Great Britain, United States
etc. tend to move more and more in
the direction of economic stabilisation
as objective for credit control.
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Then comes the question: What are
the methods of credit control? Cune of
undoubtedly is the lowering or
of minimum reserves to be
kept by commercial banks in the form
of credit balances with the Central
Bank. This is considered as an addi-

i

prove quite effective or feasible means
for credit control. In view of the
limited efficacy of the traditional
instruments or credit control, it has
now been suggested that banks should
be asked to keep a certain percentage
of their deposits with the Central
Bank and that the latter should be
authorised to vary this percentage
from time to time. This is what is in-
tended to be done by clause 10 of the
Bill.

The provision for minimum reserv-
es were intended to sustain the con-
fidence in the currency. In the ulti-
mate analysis, however, the condi-
dence in currency depends in the
ability of the Reserve Bank to regu-
late credit so as to control inflation-
ary and deflationary tendencies. That
is why it is proposed simultaneously
to introduce this important amend-
ment which will strengthen the Re-
serve Bank’'s ability to regulate the
credit situation effectively, through
the institution of a system of flexible
cash reserve requirements for schedul-
ed banks. As a result of the deficit
financing envisaged during the second
Plan period, banks would acquire subs-
tantial independent cash resources.
This situation would increase the
ability of the banks to expand the cre-
dit. Already this year this tendency
has appeared. Already indications are
that scheduled bank advances have ex-
panded rapidly in recent months. This
emphasises the need for granting addi-
tional powers to the Reserve Bank to
chieck unhealthy credit extension which
under section 42(1) of the Reserve
Bank of India Act, scheduled Banks

. (Amendment) Bill

ineffective at some time and may
prove to be a serious burden to banks
at other times. A low ratio is likely
to be ineffective at most times and a
high ratio may prove quite depressive
at one time and ineffective at another
stage of the trade cycle. Hence the
modern tendency is to have a variable
reserve ratio. The psychological re-
actions to the use of variable reserve
ratio are likely to prove more favour-
able than to those of open market
operations as the latter are carried on
beliind the scenes while the former
operate openly. A trading bank can
very oftew ignore a rise in the Bank
rate unless it has to borrew money
from the Central Bank. But, it cannot
ignore the higher reserve ratio
because it impinges on its cash balanc-
es. In many countries including U.S.A.
the method of variable reserve ratio
is being used to supplement the open
market operations. Open market
operations are sintended for ordinary
occasions. But in case of certain
fundamental changes in the banking
conditions or in the trade cycle, the
method of variable reserve ratlo is
generally being used and is found to
be more effective.

It is proposed to amend section 42
(1) of the Reserve Bank Act with con-
sequential amendments to other sec-
tions to give power to the Reserve
Bank to vary cash reserves required
under that section, within rertain fix-
ed limits. It has been customary for
schedued banks to keep with the Re-
serve Bank balances in excess of
whst they are required to 1inaintain
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statutorily, although during the last
5.6 years such excess has been dec-
lining. Thus, during the year 1955-56
on an average the scheduled banks
maintained with the Reserve Bank a
balance of Rs. 52'5 crores, which was
Rs. 13'9 crores in excess of the statu-
- tary requirement, as compared with
an average balance of Rs. 608 crores
in 1850-51 and an excess balaace of
Rs. 25'2 crores. The tendency is rather
ominous; we have to take action be-
fore it is too late. So comes the ne-
cessity of the amendment as proposed
in clause 10.

The system of variable reserve re-
quirements is an effective instrument
which can be operated in a flexible
manner. This system is a normal part
of the machinery of credit control in
a majority of countries which have
the device of statutory reserves. tIhe
system of variable reserve require-
ments obtains in about 25 countries
developed and undeveloped, including
the U.S.A., West Germany, Mexico,
Brazil, Peru, Ceylon, Burma, Pakis-
tan and New Zealand. This weapon
of credit control has been used fre-
quently in recent years. It is proposed
that the range of minimum and maxi-
mum reserves may be fixed at 5 and
20 per cent. in respect of demand
liabilities and 2 and 8 per cent. in
respect of time liabilities by suitably
amending the said section. The dis-
tinction between demand and time
liabilities for reservk purposes is
customary and convenient and may
continue to be made.

To enable the flexible operation of
the system of variable reserves, the
Reserve Bank is also being vested
with the power to require scheduled
banks to maintain an additional
balance computed with reference to
the excess of demand and time liabili-
ties over the level of such.liabilities
on a date to be specified by the
Reserve Bank, subject to the condition
that the overall balance required to he
maintained by a scheduled bank shall
not be more than 20 per cent. of its
demand liabilities and 8 per cent. of
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its time liabilities. That mesns that
this special requisition from the
Reserve Bank on the Scheduled banks
to keep some more funds will not
exceed the overall maximum fixed,
20 per cent. in the case of demand
liabilities and 8 per cent. in the case
of time liabilities. The paosition may
be explained thus. Within a certain
period it may be found that the
deposits of certain banks have
increased inordinately. In such cases,
it may be necessary to have this power
for the Reserve Bank to ask th. sche-
duled banks to maintain additional
balances with the Reserve Bank. This
policy will give some relief to the
smaller banks. If you always operate
on the basis of the maximum and
minimum limit fixed, that would be
applicable to all the banks. One bank
may have within the last year
increased by the deposit by a few
crores. Another bank may not have
any increased deposit at all. If the
Reserve Bank would ask that 50 per
cent. of the increased demand of this
year may be deposited with the
Reserve Bank as an additional
balance, this 50 per cent. will not
affect the smaller bank whose increase
in deposits during that year is almost
negligible or nil. This provision will
ensure equity, in that the impact of
any change in reserve requirements
will be mainly on banks which have
experienced relatively substantial rise
in deposits. Provision is also being
made to enable the Reserve Bank to
pay at its discretion, interest at such
rate or rates as may be determined
by it from time to time, on the amount
by which the minimum reserves
required are in excess of 5 per cent.
of demand liabilities and 2 per cent.
of time liabilities, payment of such
interest being, however, conditional
on the scheduled bank maintaining the
minimum balance required of it. These
amendments are being dealt with in
clause 10 of the Bill.

It is also proposed to amend sub-
section 2(b) of section 46(A) of the
Act, with a view to removing the
doubt regarding the scope of the sub-
section. The present amendment is
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just in the form of a clarification re-
m?ving some apprehended lacuna in
the language of the sub-section.
Section 46(A) enables the Reserve
Bank to make loans and advances
from the National Agricultural Credit
Long Term (Operations) Fund. Such
loans and advances include medium

term loans to State Co-operative
Banks for agricultural purposes as
specified in sub-section 2(b) of

section 46(A). From the point of view
of the integrated programme for the
development of rural credit and other
rural economic activity, such as
marketing and processing, it is neces-
sary that small and medium cultiva-
tors should be active participants (as
shareholders etc.) in co-operative
societies and co-operative ' concerns
connected with the marketing and
processing of their own products.
However, according to a strict inter-
pretation of the term ‘agricultural
purposes’, it may not be possible for
the Reserve Bank under the present
provisions to make advances to co-
operative banks even in proved cases
of necessity, to enable them to lend
to small and medium cultivators for
the purpose of purchasing shares in
such societies and concerns. Clause 11
of the Bill deals with the amendment
of section 46(A) cf the Principal Act
in order to remove the doubt and
enable the Reserve Bank to make an
advance for such purposes.

Clause 3 of the Bill seeks to abolish
Local Boards. Section 9 of the
Reserve Bank of India Act contains
a provision that a Local Board shall
be constituted for each of the four
regional areas, namely, the Western
area, the Eastern area, the Northern
area, and the Southern area and shall
consist of five members each to ‘be
appointed by the Central Government

to represent, as far as possible, terri-,
torial and economic interests and the

interests of co-operative and indige-
nous banks. Under the scheme of the
original Act the Local Boards were
meant as electoral colleges for
the purpose of constituting the elected
directorate of the Central Board and
their principal function was to deal
with share transfers, the Bank had
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made continued efforts to utilise their
services as much as possible, and.
other functions were allotied to them
from time to time. Among these the
most important was in connection
with the banking situation in their
region and their advice was sought in
all cases relating to the scheduling
and de-scheduling of banks, opening
of new branches and other actions
against banks which the Reserve Bank
was empowered to take under the
Banking Coimpanies Act. When the
Reserve Bank was nationalised, it was
thought that these other duties could
be usefully continued t6 be performed
by the Local Boards, but their utility
of functioning as electoral colleges
was no longer applicable as with the
nationalisation of the Bank there was
no election from the Local Boards to
the Central Board. Experience has
shown that with the development of
the’ Department of Banking Opera-
tions with its large inspecting. staff
and the detailed manner in which
cases relating to banks are now pre-
pared, there is very little that the
Local Boards could contribute even
in this sphere. It is thus not any lack
of desire on the part of the Reserve
Bank to consult the Local Boards that
their usefulness has diminished. The
initiative for abolishing the Local
Boards has come, in fact, from the
members of the Local Boards them-
selves who have felt that they were
not making any important contribu-
tion to the working of the Reserve
Bank. The cases relating to banks
which are outside the general princi-
ples already formulated are now taken
before the full Board which itself con-
sists of experienced persons drawn
from all parts of India. Thus, regional .
advice is available in dealing with
these cases and there is no special
merit in having separate Local Boards
for this purpose. As the present sys-
tem of nomination of Directors on
the Central Board secures a wide re-
presentation of territorial, economic
and agricultural interests, the continu-
ance of Local Boards is no longer
necessary.

Other clauses of the Bill are come
sequential in character, and I hopa
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Mr. Speaker: Motion moved:

“That the Bill further to amend
the Reserve Bank of India Act,
19834, be taken into consideration.”

Eight hours have been allotted for
all the stages of this Bill. How shall
I distribute these eight hours? There
are no amendments either to the con-
gideration motion or even to the
clauses. So, for general discussion we
can have six hours and for the rest
of the stages two hours.

Shri N. B. Chowdbury: (Ghatal): The
proposal to amend the Reserve Bank
of India Act, 1934 has come at a time
when the Second Five Year Plan
hag Just started working with the
provision of a heavy deficit financ-
ing to the extent of Rs. 1200
crores with its consequential ex-
pansion of credit by the banks
and also speculative activity in the
country. We know that when such a
Plan is made without adequate
guarantee of necessary supplies, the
speculating sharks in the country lie
in wait to get the opportunity to make
money at the cost of the community.
The Bill that has been brought for-
ward contains certain provisions
which, if properly used, will help the
work of regulating such undesirable
activities of the banks to a great
extent, but it has to be seen how far
the powers are used and in what
manner by the Reserve Bank.

We know that the note issue is
already increasing. During March,
1956 the money supply with the public
increased by Rs. 117-3 crores of which
Rs. 66'5 crores were under currency,
against Rs. 39-4 crores during March,
1955, During the financial year 1955-
56, out of the expansion of Rs. 25985
crores, Rs. 1857 were currency notes.
This also shows a decline from 56'50
in 1954-55 to 51-35 in 1955-56 so far
as the reserve ratio is cencerned. In
March 1956 there have been contin-
uous declines in the ratio from 50.52
per cent. to 47'1 per cent. Along
with that, in March, 1956 schedule
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already started and it has its effects
on the price position also.

We know that just a few months
back after questions were repeatedly
put in this House regarding the neces~
sity of controlling ecredit supply
against certa.n speculative purposes,
the Government issued instructions
calling for certain returns from banks
regarding the supply of credit, and as
a result of that certain directives had
to be issued preventing the banks
tror.n giving credit for speculation in
grains. That has brought about
certain results, but already the mis-
chief had been done. Yesterday the
Food and Agricultural Minister,
Shri A. P. Jain, said that there was
no necessity to give any powers to
the Government of West Bengal for
anti-hoarding purposes ete. That is
creating certain problems with regard
to the price position in the country.
So, this is the situation in whu:h this
Bill has come.

With the provision of Rs. 1,200
crores of deficit financing, certainly
the Government would require to
clothe the Reserve Bank with adequate
powers so that they can adopt, if
necessary, certain drastic measures
against the recalcitrant banks so far
as credit supply is concerned.

Coming to the important provisions
of the Bill, I would first refer to
clause 8. Here two basic changes are
involved. One is, as has already been
explained by the hon. Minister, with
regard to the very principle of main-
temance of reserve in the Reserve.
Bank. This is not new so far as the
central banking systems in the diffe-
rent countries are concerned. We all

_know that during the thirties, when

the economy of France was in jeo-
pardy, according to the method sug-
gested by Lord Keynes they adopted
this method of maintaining only a
fixed reserve instead of a percentaze
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of the total assets. As a result of that
they were able to get over the crisis
t0 a certain extent. Now, instead of
the statutory provision as it existed
before of 40 per cent. of gold coin or
gold bullion and foreign securities
subject to & minimum of Rs. 40 crores,
jt is now being provided that of the
total assets, the amount of gold coin
and bullion and the amount of foreign
securities shall not be less than Rs. 115
crores and Rs. 400 crores, respectively
in value. So far as this provision is
concerned, we have no objection to it
But what I would like to observe in
this connection is that while we feel
that it would not be possible for Gov-
ermnment to provide adequate gold
reserve, if we maintain the traditional
proportion or percentage of the assets,
we find that in the country there are
reports about the smuggling of gold.
I am sure the Minister must be aware
of the report that appeared in several
papers the other day that in Calcutta,
8o far as Surajmals and Nagarmals
are concerned, there was a searching
of their houses, and a heavy amount
of gold has been seized. We do not
know the position. I hope the Minister
would enlighten us on this matter. So,
while we speak about the difficulty of
maintaining gold reserve....

Shri A. C. Guha: The hon. Member
is making some definite allegations in
a case which is still under investiga-
tion. I think it may not be proper to
do so. I would like to draw your
attention to this.

Shri N. B. Chowdbary: I have only
referred to the fact that such reports
are appearing in the press. We do not
know what has actually happened. I
have made a reference only to that.
Anyway, I am not proceeding further
with it

Now, I come to the sub-clause
which seeks to revalue the gold in
terms of the rupee. The previous
standard was B8-47512 grains of fine
gold per rupee, but now that has been
reduced to 2288 grains of fine gold
per rupee, according to the Inter-
" national Monetary Fund standard. It
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is true, ‘as the Minister has
that the previous proportion
realistic and had no
market conditions, and as
be changed. It was changed
other countries. So, in the si
in which we are placed
may also perhaps adopt
method in order to meet
ments. Incidentally, this
build up this reserve of
by changing the value of gold;
thus, we are in a position to

the reserve of Rs. 115 crores so

as the gold reserve is required to be
maintained.

Fyaiieiy)
LS PR
séaiiis o

In this connection, I would like to
know from the Minister how he is
going to account for the profits or the
results that will accrue out of this
arrangement. In some countries, they
have opened some sort of adjustment
account for this purpose, while a
different method is adopted elsewhere.
But here we do not know what exactly
is in the mind of the Minister. I
would request him to clarify this point
further.

Coming to clause 9, I find that here,
certainly, some necessary change has
been made. Previously, the period of
suspension of assets requirements ir
respect of foreign securities was 30
days in the first instance, and subse-
quently it could be extended by
periods not exceeding fifteen days, but
now it has been increased to six
months and three months respec—
tively.

At a time of planning, when it is
necessary for us to import capital
goods for our developmental needs, it
may be necessary to su the
reserve that we would ordinarily like
to maintain. Under these circum-
stances, the extension of the period
for the suspension of the assets re-
quirements may be justified. But even
in this connection, the point arises as
to the dwindling or diminishing of
the foreign exchange resources of the
ccuntry. Only this morning, we heard
about certain loans from foreign
countries. We do not know whether
we are going to get these loans by

=
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way of capital goods, or we will be
provided with some fareign exchange
which we can use elsewhere. That
point needs a little clarification, so
that we may know the exact position
with regard to the difficulties in the
matter of the foreign exchange

resources.

I now come to clause 10, which
seeks to amend section 42 of the
principal Act of 1934. The purpose of
this amendment is to strengthen the
.credit control machinery. The Reserve
Bank of India is thereby going to
assume certain powers by virtue of
which it can call upon the scheduled
banks to provide larger balances with
the Reserve Bank. Previously, the
rate was 5 per cent. for demand
liability, and 2 per cent. for time
deposit.” But now it has been provided
that it may be increased, if Govern-
ment think it necessary to do so, by
some notifieation, to 20 per cent. and
8 per cent. respectively. In view of
the speculative activities which are
encouraged by certain banks, it is
necessary that along with deficit
financing and the larger supply of
_money, the banks should be asked to
maintain larger reserves and larger
percentages of the different kinds of
deposits with the Reserve Bank of
India; and that will, to some extent,
be a safeguard against the encourage-
meant of speculative activities.

There is also the provision to the
effect that thev may call for even
larger percentages of deposits from
such banks. If the banks do not
behave properly, then certainly such
action would be justified on the part

of Government.

Coming to another section of this
clause, I find that there is provision
for demanding interest at three per
cent. above the bank rate up to one
week, and beyond that, at five per
cent. above the bank rate, from the
defaulting banks. If the banks fail to
maintain the necessary balances with
the Reserve Bank in respect of their
time liabilities or demand liabilities,
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then Government would be in a posi=
tion to charge at such penal rates
Since it is obligatory on thzyutof_
such banks, according to the prowi
sions of this law, to maintain these
reserves, naturally if they default,
there will be certainly a justification
for such action on the part of Govern-
ment.

There is one other point on which"
I would like to have some clarification
from the Minister. According to the .
Act as it stands, so far as penalty is
concerned, for banks that fail to
observe the principles enunciated
therein, there is the provision of
punishment. But that provision has
been changed to a certain extent in
this Bill. The implication of it is not
quite clear. Previously, the language

was:

“Every director and any manager or
secretary”, that is to say, .every
director and manager or secretary
could be punished. But now, the
language has been changed to:

4

manager, or

“every director,
scheduled

secretary of the

We do not know what the neces-
sity for this change is. I would request
that this may kindly be clarified. If,
according to the old provisions, every
director and any manager or secre-
tary, who knowingly or wilfully
encourage such a thing or are involved
in such a default, could be punished,
I do not know why now the provi-
sion should be changed to the effect
that every director, manager or secre-
tary who is in default could be
punished and not every director and
manager or secretary.

[Mr. DepuTy-SPEAKER in the Chair]

In regard to local boards, it has been
mentioned in the Statement of Objects
and Reasons that it is a very minor
change that has been made.

The hon. Minister has also stated
that the local boards. do not serve
much purpose today, they do not do
much- work and they may be done
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- away with! But what is taking place
% that in cities like Calcutta and
‘Madras, they are being deprived of
facilities of having such headquarters
of .all-India institutions, and instead
everythjng is being taken to Bombay
so far as the financial transactions are
concerned. We do not understand
quite clearly as to what is the neces-
sity of doing away with the provi-
sion for these local boards. The local
boards help to a certain extent to
maintain contacts with the local
banks and other organisations. So it
is not clear to us whether the local
boards have altogether outlived their
utility in this situation. That is a
point to which I would like a reply
in more detail.

Coming to clause 11, a welcome
change has been made. It has been
suggested that the words ‘for agricul-
tural purposes’ should be omitted, so
that the bank may make advances to
provincial co-operative banks for
other purposes also. I do not know
what is exactly in the mind of the
hon. Minister when the words ‘other
purposes......” have been used. If it is
for purchasing shares of co-operative
institutions, then certainly that is a
welcome thing. But so far as the
recommendations of the Rural Credit
Survey are concerned, the Govern-
ment are not at all prompt in acting
up to the needs of the situation. Seo
much criticism has been made from
different sections of this House re-
garding the need for increasing the
supply of rural credit and strengthen-
ing the co-operative organisations in
the country.

According to the recommendations
of the Rural Credit Survey, there are
to be State-partnered institutions and
the State is expected to purchase
shares of co-operative societies or co-
operative banks so as to improve the
condition of the co-operative institu-
tions. Now, here is some provision
according to which it would be possi-
ble for the Reserve Bank to advance
money to provincial co-cperative
institutions for certain purposes. We
do not know exactly what purposes

"are in the mind of Government, We
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would like to know whether 1his:
would be a measure to expedite work '
so far as reorganisation of the eco-
operative societies and arrangements

{Amendment) Bill-

_for supply of rural credit are con-

cerned.

Having said this, I would like to
point out that while we support the
provisions which are in this Bill, we
feel that certain other provisions
should have been incorporated here.
Although there is a mention of con-
trol of credit and prevention of specu-
lative activity, etc., we feel that
certain other things should have been
embodied in the Bill itself. In the
Second Five Year Plan, it is stated:

“Deficit financing will augment
the ability of banks to extend
credit to the private sector. Such
expansion will be needed and will
have beneficial results up to a
point. Care will, however, have to
be taken to prevent excessive
credit expansion which may react
adversely on prices and to ensure
that credit does not flow into
speculation to the detriment of
productive activity. The Reserve
Bank has wide powers of super-
vision and control over commer-
cial banks. It can vary its own
accommodation to the banks and
can issue directives to them under
certain circumsiances quantita.
tive as well as qualitative con-
trols on credit, including varia-
tions from time to time in the
relationship to be maintained
between the liabilities of banks
and their reserves should, we
suggest, be regarded as an impor-
tant accompaniment to the scheme
of deficit financing we have
recommended.”

We would have liked some selec-
tive contrel or qualitative * control
being provided for in this Bill. Nea
doubt, when a certain action was
called for a few months ‘back with
regard to countering speculation in
grains, the Reserve Bank did take
certain action after certain questions
were put in this House. But it would
have been better if there were certain
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dimctlvu from this Parliament to the
effect that wherever there was' any
possibility of speculation in certain
commodities, the Reserve Bank should
be required to issue directives to the
banks to prevent such speculative
activities, because in our country we
find that these speculators and other
anti-social elements have no social
compunction and they are ready to
work havoc, as has already been
demonstrated -to a certain extent. But
this is only the beginning of deficlt
financing as far as the provision of
Rs. 1,200 crores is concerned. It is
likely to increase. So along with the
increased taxation, which may be to
the extent of Rs. 860 crores during the
period of the Second Plan, if deficit
financing is resorted to to the extent
envisaged, certainly it may have disas-
trous effects on the price situation.
So unless sufficient safeguards are
there by way of special powers for
Parliament to call upon the Reserve
Bank to take certain action in case
the price index rises beyond a certain
limit or goes down below a certain
level, there are likely to be certain
difficulties.

In other countries, for instance,
Latin American countries and others,
development has certainly been helped
through the method of deficit financ-
ing. But they have all felt the need
for regulation, and discretion is to be
exercised not by the reserve bank or
central or regulatory bank of the
country but by the Parliament of the
country, because it is the representa-
tives of the people who can best judge
the situation so far as the hardships
of the people are concerned. In our
country, it is very necessary, in view
of the fact that there is a private
sector wherein people are not always
conscientious and do not work to the
best interests of the country, that
there should be a statutory provision
to this effect that whenever the situa-
tion so demands the Parliament should

be in a position to direct the financial ,

institution, the Reserve Bank, to adopt
measures which will not only check
inflation or rise or fall in prices but

(Amendment) ‘Bill . 370

chmnehaelheﬂnmchlmd:
the Country in a way whichi will really
help the developmental activities of
this country.

Shri M. B. Gurupadagwamy (My-
sore): This Bill is not simple as the
Finance Minister observed

Shri A. C. Guba: I have never sald
that the Bill is simple. I was very
particular about that. There was no
Bill which was simple in the House.

The Deputy Minister of Finance
(Skri B. R. Bhagat): Particularly
when Shri Gurupadaswamy is on his

legs.

Shri M. S. Gurupadaswamy: This
Bill introduces a major change which
will affect both she monetary and the
economic fabric of our society.

1 rPM.

Before 1 deal with the various
clauses of the Bill, I would make a
few observations about the main pur-
pose for which the Bill is brought.
The central purpose is to give enough
powers to the Reserve Bank to create
cheap money. The Government have
to finance a huge Five Year Plan and
they have to create new money to the
extent of 1,200 crores of rupees.
Already, we are creating, this year,
new currency to the extent of Rs. 250
crores. More credit accommodation
has also been created by the com-
mercial banks.

Before | deal with the effects of
this measure, I would like to draw
the attention of Government—I think
they are aware of it—to the recent
statement of the Reserve Bank in
respect of currency and finance. The
Reserve Bank has said that the year
1955-56 was the most prosperous year
from the point of view of trade, com-
merce and development. I agree. It
was true that in the year 1955-56, we
achieved a great stability in our
economy, a great improvement in our
fiseal as well as monetary flelds. But,
I am afraid, we are not able to keep
up that stability in the year 1856-37.
What. we have achieved in the year
1955-56, we are losing in the year
1956-57. Why are we losing? We are
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losing because we have been creating
cheap money and flooding the market
with enormous sums of money as well
as credit without power to coatrol the
«effects of this new creation.

The main purpose of deficit financ-
ing is to meet the accelerated develop-
mental expenditure mainly in the
public sector. But, unfortunately,
much of the money that is being
created today is flowing into the
private sector. Government, even the
Reserve Bank have not yet been able
to canalise the new money to produc-
tive business and most of the money
is being used by private people for
financing their unproductive schemes.
Government should have set up some
machinery to control the expenditure
also. Mere creation of money will not
lead us to the desired goal unless we
adopt other measures to regulate the
expenditure. But, unfortunately, we
have no machinery. I do not think
Government has got even any machi-
nery to collect statistics regarding the
distribution of this new money bet-
ween productive and non-productive
enterprises. I hope Government will
take my suggestion seriously and
think of starting or opening a branch
in the Reserve Bank to study this

aspect.

I said that the stability we achieved
in the economy in the previous year is
being lost this year. I support my
statement by taking one instance. Last
year this House debated a resolution
regarding the precipitous fall in prices
of foodgrains and other agricultural
commodities. This year we are con-
fronted with another type of crisis,
i.e. rise in the prices of agricultural
commodities, especially foodgrains. The
Reserve Bank, in its statement, has
explained it in a very funny way. I
®ill read out what the Reserve Bank
says:

“The price situation underwent
a marked change during 1955-56.
Commodity prices recorded a rise
during the greater part of the year
in contrast to the decline in 1954-
55. Over the year the Economic
Adviser's general index of whole-
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sale prices rose by shout 1 8 per
cent. a8 against a more or less
equivalent decline in 1954-55.
While to a substantial extent the
rise in commodity prices was a
correction of the rather sharp fall
in the previous year, it also re-
flected the decline in output of
some primary commodities and
the rise in exports, in particular,
of raw cotton and oils."

What 1 want to say is that the
Reserve Bank have taken a very com-
placent view of things. They have
simplified the whole situation.  The+
real rise is not mere 116 per ceat;
the rise is nearly 22 per cent. Last
year there was a fall according to the
statement of the Reserve Bank itself.
It is admitted that the fall in prices
was about 11'6 per cent. or so. This
year the rise is also to the same
extent. That means that the rise in
prices of agricultural commodities in
this period of one year is about 22
per cent. This is rather abnormal.’
This should have set the Finance
Ministry thinking that there is some-
thing wrong in the fiscal or monetary
policy pursued by Government.

At the fag end of the previous Plan,
lot of new money was injected into
our economic system. This year we
are pumping in more money and there °
is no possibility of squeezing out this
money—getting back this money—for
useful productive purposes. ] ask the
Government to explain why they have
not taken any steps to see that the
new money they have created goes
only to developmental purposes and
not to non-developmental purposes.

It is said that the Reserve Bank has
ample powers to exercise control over
the credit system, especially over the
credit operations of the commercial
banks. I beg to differ even here. For
these one or two years the record of
the commercial banks is very bleak
I have got here statistics to show that
the Scheduled Banks and other Banks
have dealt with the distribution of
credit in a very reckless manner and
the powers of the Reserve Bank of
India were not used to control the
activities of the commercial banks. I
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have got with me a list of defects
which are prevalent in the banking
world and I have noted down, for
instance, fourteen defects and all of
them were brought out by the Reserve
Bank statement itself. The greatest
defect of the commercial banks is
inadequate and poor reserves, insuffi-
cient reserves against bad and doubt-
ful debts and over-extension of
advances. There are other drawbacks
which the Reserve Bank itself has
found, bu! till now these defects have
not been overcome or removed. When
this is so the Government again comes
forward to give more powers to the
Reserve Bank. We have already
created cheap money, but we have
been helpless to control the use of
that cheap money for productive pur-
poses. Now Government says that we
should give it more powers to flood
the market with more money.

" The function of the Reserve Bank
is to create credit whereas the func-
tion of the commercial banks is to
distribute credit. In a developmental
economy, the distribution of credit or
allocation of credit is more important
than the creation of credit. It is easy
to create credit but to control its
distribution is very difficult. In this
respect, the Reserve Bank has failed
completely. From our previous ex-
perience 1 am bound to say that I
have no confidence in the ability of
the Reserve Bank to control the dis-
tribution of credit. So, what is the
remedy?

Naturally it will take me to another
vital aspect that both creation of credit
and distribution of credit should be
completely controlled by one agency,
by the Government. If that is done,
then it will be possible to plough all
this money to desired ends. .Other-
wise, what will happen? There may
be control at the top, there may be
control at the point of creation of
money, but if there is no control at
the various points of distribution, [
am afraid the , entire fabric of our
economy will break into pieces. The
new money that we have already
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created has depreciated the currency,
and the confidence of the people has
been shaken. We are already suffer-
ing from inflationary effects. The
Finance Minister may say that it is
just a natural development, the rise
in prices is a sign of prosperity and
rise in agricultural commodities gives
more money to the rural sector. He
may justify it in that way. But I feel
that it will have a tremendously dis-
astrous effect on the national economy
as a whole. This precipitous rise in
prices by nearly 22 per cent should
be sufficient indication to show in
which direction the nation is going,
whether we are progressing according
to plan and whether our money is
going to the desired ends. We do not
know what monetary standard the
Government wants to adopt today.
By this amendment, I feel, we are
unconsciously changing our currency
system. I ask therefore what type of
standard the Government wants to
have. Do they want a limping stan-
dard? Or paper currency standard?
If Government want this, let them
say so. Or do they still believe in
reserves, in gold backing, and in the
idea that people should have con-
fidence in the currency? Currency is
the basis of the economy of any
country today. Without good currency
there is no good economy. You can-
not divorce economy from currency.
Whatéver happens in the currency
world will have its effects on the
economic world. It will have a great
effect also on international trade and
it will affect foreign exchange. If
you depreciate your currency, you will
depreciate to that extent the value of
your economy. This will devalue the
nation in a way. I do not like the
devaluation of the nation. The Finance
Minister drew certain parallels. I
know that some other countries have§
adopted these measures. They have
provided for absolute reserves, that
is, statutory minimum reserves. The
ratio between gold and currency was
abolished with a view to flnance
increased developmental expenditure.
But I want to ask the Finance Minis-
ter whether in those countries they
have contemplated deficit. financing to
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the extent of Rs. 1,200 crores. What
was the quantum of deficit financing
in those countries? 1 think the
quantum that is contemplated here is
the highest in the world. Only
Germany of the pre-war days did
have such a huge deficit financing as
this. They printed lot of paper cur-
rency; paper was available every-
where. If you want to do the same,
tell us. Then, what will happen?
Already ominous signs are visible.
Our currency is being depreciated.
People are losing confidence in the
currency and there is already a great
fear in the minds of the people about
the issue of the new coins, (naye,
paise) next year, and they are very
much puzzled. At present they are
purchasing lot of gold in the market.
The gold price has consequently
increased. The Finance Minister
wants to bring down the gold reserves.
But are we devoid of gold in this
country? I want to know. We are not.
The Finance Minister till today has
not given his approval to nationalis-
ing of gold mines in Kolar. He has
not even thought of opening up gold
mines in Hyderabad. There is gold
there. Why do they not exploit it?

We have started a State Trading
Corporation. We are bringing - certain
commodities under State monopoly.
We are seeing people buying gold for
the purpose of hoarding it, and all
this purchase of gold is going to non-
productive purpose, that is, just for
hoarding. Hoarding is a sin and I
think it is worse than theft. May I
ask what Government has done to
prevent it? Will the State Trading
Corporation undertake the sale and
purchase of gold? In my view trading
in gold should not be entrusted to
private people. I ask therefore why
Government should not think of
monopolising the trade in gold.
Monopolise and nationalise the gold
mines., If these two measures are
taken I am sure that an adequate
bullion backing can be maintained for
our currency. en there will not, be
currency chaos; we can avoid it If
these measures are not taken and if
you go on using the printing press at
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Nasik to bring out more and more
paper money, then there will be in-
flationary inferno. You cannot avoid.
its effects; they are however already
visible. The idea contemplated in:
clause 8 is highly dangerous though it
looks very simple. My hon. friend.
who spoke before me was supporting
it I would have done so; I was
tempted to do so but the Reserve
Bank and the Government have:
proved incapable of looking after ‘the
stability of the currency. . When itis so,
we cannot support this. I stand.for
a ratio and not for the abolition of ratio-
and I stand for currency stabilifation.
I do not want currency chaos in this.
country. If that results, who is ulti-
mately affected? It is the lower middle
class and the fixed income groups and
the labourers. It is these people who
will be affected much. If you create
more money, it will irrigate the:
pockets of the rich. The rich will
become richer and the poor, poorer.
That will be the effect of this amend-
ment. It is not a simple Bill and it
contains revolutionary changes—-
revolutionary, not in the right sense.
It will affect the fabric of our society
and the face of our economy, if not.
immediately, at least in the long run.
This ratio and other things are very
complicated and I would respectfully
urge the House to study them care-
fully and give its advice. Any step in
this direction should be taken after
careful deliberation.

I agree with the hon. Minister at.
least on one point. The variable
reserve ratio is adopted in certain
countries. I have no quarrel with the
principle behind it. Here clause 10
deals with the reserve requirements
of scheduled banks. According to the
provision it may vary within the
range of five per cent. and twenty per
gent. in respect of demand liabilities
and between two and eight per cent.
in respect of time liabilities. I do not
dispute the idea but I do not know
why there should be such a wide
range—five per cent. and twenty per
cent. The greatest curse of the bank-

" ing world today is the extravagance

and over-extension of advances to give
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accommodation for business people,
especially the directors, their friends
and relatives. This had led to so many
crashes in the banking world. No
steps have been taken to stabilise the
‘banking operations. Therefore if it is
provided that a lower minimum
reserve should be kept, then the ten-
dency is to approximate to the mini-
‘mum and not to the maximum pro-
~vided in the Bill. Therefore, I suggest
that the difference between the maxi-
‘mum and minimum should be narrow-
ed down. It should be ten per cent.
and twenty per cent. respectively in
the case of demand liabilities and
four and eight per cent. respectively
in the case of time liabilities. I think
this will give some stability and
strength to the credit operations of
the banks. f

The money that is created has to
<ome back to the commercial banks
in the form of deposits. This is one of
the views expressed from time to

time by official spokesmen. They say

that the deposits of the various com-
mercial banks have increased con-
siderably. True. But, have they
increased proportionately? What is
the ratio between the note issue and
deposits? This rise is not propor-
tionate. Why is this so? It is because
much of the money created is going
1o the non-monetised sector. Much of
the rural sector comes under this
sector and the money that flows to
the rural sector does not come back
to the banks in the form of deposits.
It stays in the hands of the villagers.
One of the things they do is to go to
the bullion market and purchase some
gold and hoard it. They hoard the
currency also. They never go to the
‘banks. Perhaps there may be the fear
of the income-tix authorities but that
is not the only thing. The rural
people do not know the banking
practices. The big landlords exchange
their produce for money but that
money will be in the safe custody of
the landlords. The net result is that
the money that is created is not
going into the productive channels. In
the rural sector it is hoarded and in
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the urban sector it is used for specu-.
lative purposes; either way, it i not
used for productive purposes. 8o, it i3
vicious circle that you are drawing.
So, without having a proper machi-
nery for controlling credit distribu-
tion, you cannot think of creating
credit. You have no right to create
newcmditanddutmymemm
the people in money.

Then I come to clause 11. What

for villagers. What a very fine idea!
It looks as though it is very socialistic,
very progressive, But what is it that
is happening in this sector? There is
a very curious procedure adopted by
the co-operative societies. Each co-
operative society should first clear all
the money that it takes from the
co-operative banks before it draws a
further loan or a further advance.
“Clear your first loan before taking
further loans” is their policy. That is
to say, all the villagers who take loans
from the co-operative societies have
to clear their old loans, without any
exception, before they can get further
loans.

Shri Eamath (Hoshangabad): Sir,
I rise on a point of order. I am sure
you will agree that the Minister
should listen and not indulge in con--
versation. He is the only Minister
present; there is nobody else present
there.

Shri B. R. Bhagat: I am listening.

Shri Eamath: You are not listen-
ing, unless you can listen and also
carry on conversation at the same
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back the loan 1o the co-operative ‘mmnhmmqmu-m.-
souiety, then gll the others il ces of Burma and other eountriés—
suffer, No fresh loans will be issued all backward oountries—who have
from That also adopted these things There is

whole village should suffer.
main purpose of helping the agricul-
turists flounders on this simple tech-
nical point. If one man has not paid
back his previous loan, why not wait
and collect it later on? What is the
harm in that? Your procedural bot-
tle-neck comes in the way of helping
these poor classes of people. What
is the purpose of your saying: “We
are also purchasing shares for you"?
Why purchase shares at all? Give
a nominal share for eight annas
Why fix Rs. 25 or any other amount
that you have fixed? On a nominal
share of eight annas he can draw a
loan. You give loan on property and
not on individuals. Therefore, where
is the purpose for fixing this big
amount?

1 would ask, why are you making
a mess of it? 1 would say that this
provision was not at all necessary if
you had reduced the share price to
one rupee or eight annas. In that
way you could have saved some
money. You could have utilised the
same amount for other developmental

purposes.

Sir, I think they are making an
experiment in a financial flasco.
That is what I feel. They are just
making an experiment how best to
create confusion in this country. I
would say that these things would not
help the country or the economy of

the country. On the other hand you

are destroying the stability of the
curvency and you are unconsciously
transferring the currency into a paper
currency. I think in the long run
your cyrrency in terms of exchange
value will have to suffer. I know

343 LSD

must follow always a policy of ‘play-
ing safety’. The planners say that
they do not believe'in ‘playing safety’.
They say that policy of ‘playing
safety’ is good foranu-ulm‘
and not for a developing economy.
They say there should be an amount

" of risk. But what is the amount of

risk? Thut is the most important
thing. Is it Rs. 1200 crores or Rs. 100
crores? According to thecalculations
of economists, if you create one rupee
coin it would produce credit worth
Rs. 1§; that is to say the potential
aredit created by Rs. 1200 crores wil
be 1§ times, or you are creating
Rs. 2000 crores worth of credit in the
country. In the total of Rs. 7400
crores it coMies to more than about
one third, or in the public sector,
where it is only Rs. 4800 crores, it is
nearly half. '

Shri B. R. Bhagat: Take the natio-
nal income,

Shri M. S. Gurupadaswamy: I am
very glad he has reminded me of
national income. Our planners have
estimated that after the Second Plan
the rise in the national income will
be about 25 per cent. It is a good
figure. But while calculating this
you are not taking the standard of
1939; you are taking the standard of
1960. In 1960 the whole country will
be flooded with your paper currendy.
During the freedom struggle the
Gandhi notes were created. They had
no value. All these notes I am afraid
will become Gandhi notes and In
this context you may have a rise of
25 per cent in the national income.
There 1 agree. But what is the use
of that national income unless your
national income reflects a substantial
rise in the standard of living of the
masses? Therefore, this comparison
between the national income and the
expenditure that we are going to in-

cur and then drawing a ratio is
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Srong. I would rather ask the plan-
ners to strike a ratio between the
standard of living of the masses at
the time of the end of the Plan and
the national income in physical terms
and; not in monetary terms. Let
them do it. They will themselves
see that whatever they have achieved
is all illusory. The suffering that
will result out of this will be immense
and you are destroying the fabric of

our economy.

Mr, Deputy-Speaker: I am char-
ged with this defaldation?

-Elm M. 8. Gurupadaswamy: No.

Sir; I am saying this through you.
Shri Eamasath: It is routed through

you. You are above all these thi.n_lx.

Shri M. 8. Gurupadaswamy: Sir, I will
only say one thing before I close. If
the Reserve Bank of Ipdia (Amend-
ment) Bill ig passed it iz without
adequate safeguards—I do not think
they have put in any saf.
then it will create a currency chaos,
a sort of an inflationary inferno, as I
put it. I think they should be more
careful and I feel that they should
have thought more before they
brought this measure,

Shri G. D. Somanl (Nagpur-Pali):
Mr. Deputy-Speaker, Sir, this Bill,
that we have before us, introduces
two fundamental changes. One fis
that instead of the present pro-
portionate reserve systém, an ab-
solute minimum is suggested as bac-
king against the currency. The next
important change is that the Reserve
Bank is being given powers to in-
crease up to four times the present
minimum reserve requirements of
commercial banks. These are really
two very fundamental and vital chan-
ges which are being introduced by the
amending Bill. We-have at present z
system of maintaining 40 per cent
ratio of reserves against our note
issue, in the form of gold, gold bul-
lion and foreign sedurities which are
now going to be replaced by an abso-
lute minimum of Rs. 515 crores. The

this amendment will be that we must
slow down the pace of our develop-
mental programme, because it is quite
obvious tha: it would not be possible
for our economy to be expanded to
the extent envisaged in the second
Five Year Plan . upless this amend-
ment is carried out. *

Then, I do not also share the pes-
simistic view of the preceding spea-
ker that the Reserve Bank is totally
incapable of dealing with any situa-
tion of inflation that might arise.
This question of deficit financing and
the consequent inbation that rignt
arise have been debated on many an
occasion in this House, and it is cer-
tainly not correct to say that the Gov-
emnment of India or the Reserve Bank
are not cohscious of the implications
of the heavy amount of deficit finan-
cing that is involved in the second
Five Year Plan. Even the post perfor-
mance of the Reserve Bank shows
that as and when circumstances have
warranted, the bank has taken suita-
ble measures as far as could be pos-
sible, in the circumstances, to deal
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.With a pesticular situation. We re-
member that the Reserve Bank fol-
lowed consistently a credit squeeze
policy when, after the Korean war,
inflationary tendencies and conditions
continued and it was, I think, to a
very great extent, due to the credit
squeeze policy of the Reserve Bank
that ultimately the inflation was
curbed. Indeed we were faced with
a situation when everybody was
complaining against the precipitate
fall in the prices of several commo-
dities.

Then again, only recently we have
seen that the Reserve Bank have
given a directive to the scheduled
‘banks to limit their advances against
foodgrains. Therefore, it is hardly
proper or correct to say that this
amendment will in anyway come in
the way of the Government and the
Reserve Bank taking such measures
as will be required to deal with any
inflation that might arise out of this
policy of deficit financing, The fact
has got.to be faced. If we are really
serious in executing the huge develop-
mental programmes in the second Five
Year Plan, naturally, the currency
will have to be expanded and to that
extent, the amendment suggested in
the Bill has got to be accepted.

As 1 said earlier, there is another
side of the picture also. Here, I
would like to draw the attention of
the Government that they would have
been very well advised if, instead of
doing away with this ratio altogether,
‘they could have amended the percen-
tage to a figure which could have met
the requirements of the situation. As
it is, so far as the revaluation of gold
prices is concerned, that will give
the Reserve Bank a certain increase
in its holdings and in the ratio of
backing against the note issue. At
present the statutory limit is 40 per
cent. Suppose that limit would have
been reduced to 20 or 25 per cent,
then, in my opinion, it would
have been a more sound way of dea-
ling with the situation than by giving
zhis blanket power of doing away
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with this ratio altogether and only

providing an absolute minimum of
Rs. 515 crores. After all, as Shri-
Gurupadaswamy has said, we have of .,
course to see about the soundnes
and confidence of our credit system.

If by any reason, at any time, in owr

country or in other countries where

our rupee at present enjoys such a

high reputation, any lack of comn-

fidence is created by an undue ex-

pansion of currency and by a very

low level of backing in gold, or in

foreign securities, then, that might

have some repercussions which we

must avoid by taking suitable efforts.

So, my suggestion to the Govemn-

ment would be that instead of doing

away with this ratio altogether, it

would be much more desirable if this

ratio is reduced and readjusted from

40 per cent to 20 per cent. It will, on

the one hand, enable the Government

and the Reserve Bank to meet the re-

quirements of our expanding economy

and on the other hand, also ensure that

confidence and stability in our cur-

rency which also has to be given

proper consideration.

So far as the present position of
the rupee is concerned, it is really
very commendable to find that our
rupee enjoys a very creditable posi-
tion among the wvarious countries of
West Asia. Indeed, in certain coun-
tries like Bahrein and Kuwait, the
rupee is used both for internal as
well as international purposes. We
have, therefore, to formulate our
policy in a manner which will allow
our present credit that we enjoy in
the various markets not only to re-
main intact but also to increase. We
should not, therefore, take any mea-
sures which might in any way under-
mine -that confidence in our currency.

From that point of view, I submit
that some sort of link should be
maintained between the note issue

and between the reserves which the
Reserve Bank is obliged to keep un-
der the present Act.

I would now like to come to the
next important amendment before us
and that is in regard to clause 10 of



the open market operations or even
giving specific directions to the com-
mercial banks wunder the Banking
Companies Act, 1940. As jt is, there-
fore, the Reserve Bank has got ade-
quate powers to ensure that the com-
mercial banks formulate their credit
policy in conformity with the policy
of the Government and the Reserve
Bank. This amending Bill seeks to
empower the Reserve Bank to in-
crease the minimum reserves which
the commercial banks are required
to maintain with the Reserve Bank
from the present 5 per cent of their
demand liabilities to 20 per cent and
from the present 2 per cent of their
time liabilities to as much as 8 per
cent. This is a four-fold increase
and I think this is not desirable and
justified by the present circumstances.
As I pointed out earlier, the Reserve
Bank have already got adequate
powers to regulate the credit facili-
ties that may be given by the com-
mercial banks in the manner that
they think fit. But if the new pow-
ers are to be suddemly exercised at
the time of the busy season, the
commercial banks may be faced with
a very awkward situation to fulfil the
ordinary banking role which they are
doing at present, The entire purpose
of taking these powers is, of course, to
keep a proper control over the situa.
tion which might be created by the
policy of deficit financing. Even“accord-
ing to the existing powers contained
in the Banking Act, it has not been
beyond the powers of the Reserve Bank
lo take such steps as are necessary to
be taken and therefore, such a drastic
increase in the maintenance of reserves
by the commercial banks with the
Reserve Bank might create some
avoidable hardship, Even in the United
States where this system of variable
reserves prevails, the maximum

- '\'.,‘ :f_
increase which can be made is Hmited
to.twice the minimum. Therefore, 20

‘far as our country is concerned, the

present powers that are being taken
are far more than what is warranted
by the circumstances. I would like to
suggest that these percentages should
be double the present ratio and they
should not be increased four-fold, as
contemplated under clause 10 of the
present Bill.

So far as the payment of interest is
ccncerned, I think the clause in ques-

tion is rather vague, No indication
hag been given as to the rate of
interest which will be paid to the

commercial banks for these additionak
reserves which they may be called
upon to deposit with the Reserve Bank.
I would, therefore, like to seek a clarj-
fication from the hon. Minigter as to
the rate of interest whichls proposed
to be paid under this clause. After all,
these commercial banks will be depriv-
ed of utilising those funds in a com-
mercial manner and to that extent they
will suffer, It is only fair that a reason~
able rate of interest should be allow-
ed by the Reserve Bank for such com-
pulsory deposits.

I have got only one point more and
that is about the local boards.
Although it is a small matter, still I
feel it is hardly desirable to do away
with the present system of having
local boards. The constitution of the
Central Board is done more on merits
than on a regional basis; and, if we
have the present system of local
boards, that gives an opportunity for
regional considerations to be kept in
view and the regional representatives
thereby get a fair.chance of having a
proper voice in the operations of the
Central Bank.- I do not think any
harm in any case is being done by
having these local boards. I would,
therefore, suggest that this abolition
o* local boards should not be ingisted
and the local boards should be aJlaw-
ed 10 continue as at present.

Shri V. B. G-"dhi (Bombay City—
North):: Mr. Chairman, this is an im-
portant Bill and a necessary one; and,
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1t has not come before the House any
too early. I compliment the Finance
Minister on his lucid speech on this
subject which, to most of us, was
rather of a technical nature. Although
I would recommend that the House
should give its general support to this
Bill, if I had my way, I would make
some rather important changes in this
Bill.

For instance, if I hai ‘my way, I
would not give to Government too
free a hand in this matter of currency
expansion, I will not do it at least
at the present time, not in this transi-
tional stage in our economy. I would
#lso not base our proposals on the
-experience and on the pattern of
Canada or the United Kingdom and
:such other countries referred to in the
:speech of the Minister, There are
many reasons why we should not have
these countries as our models. If one
is to give one reason, it is this. In the
supply of money in these countries,
the bank money or the bank deposits
play a very predominant role and the
currency or the Government money
plays a minor role, while in our
country, it is the Government money
that meets most of the needs of the
community whereas the bank money
or the bank deposits play a relatively
minor role.

I would also see that our legisla-
tion provides for the Reserve Bank of
India some abllity to say “No" to Go-
vernment sometime. In other words,
the Reserve Bank authorities should be
placed in a position in which in cer-
tain extreme contingenciesthey can
'say to the Finance Minjster, “we are
sorry, Mr. Finance Minister; we have
mot got endugh cover of the requisite
kind to issue any more motes”. If the
Reserve Bank authorities are aced
4n that position, then the Finance
Minister would mnecessarily have Lo
<ome to Parliament for help. Parlia-
ment, therefore, according to my view,
.should retain some control over the
actions of Government in these mone-
tary flelds jn certain. circumstances.
Parliament of course will be there 10
helpt}uﬁmcel!hﬂneraﬁerltm
had an opportunity to review the
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actions of Government, I know that -
these changes that I have suggested I
am doing too late in the day. I realise
that there is no chance of these being " -
accepted. However, 1 am just doing
it for what it is worth. ’

2 p.M.

Now, after these preliminary re-
marks, turning to the provisions of the
Bill, wq see that there iz a certaln
vital assumption behind this Bill and
that assumption is that in this country
there is going to be a growing need
for a steady and substantial expan-
sion in the volume of money. The Fin-
ance Minister in his speech has right.
ly said that a developing economy
needs a growing supply of money.
That is correct; the assumption is valid,
Even if we look at the trend as it
exists today we find that the trend is
towards an expanded volume of notes
in circulation. For instance, in 1053-53
note in circulation were Rs. 1,119
crores; in 1954-55 they increased by
more than Rs, 100 crores to Rs. 1,236
crores and in 1955-56 there was another
increase by almost Rs. 200 crores and
the circulation stood at Rs. 1,424 crores.

S0, the trend is there and 1 suppose we

do not want to change it and we cer-
tainly cannot stop it. Now, there are
other good reasons why we should ac-
cept and welcome this trend and we |
should be prepared to give to our;
country an expanded volume of money,.
Some of the speakers who preceded
me have already referred to these
reasons, for instance, there is the ob-
jective of the Second Five Year Plan,
namely, that we are aiming at an in-
creased national income of 25 per cent.
Now that would certainly require
an additional supply of money by at
least that much, if not more. Then of
course there ig this contemplated defl-
cit financing in our planned pro-
gramme, This deficit financing of
Rs. 1,200 crores is already mentioned.
Now we understand that some Rs. 200
crores will be provided by drawing

- down our sterling balances and there-

fore perhaps the poesible net addition
to our supply of money would be
somewhere of the magnitude of
Rs. 1,000 crores. Bui even then, there
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they are, these one thousand addition-
al crores! Even if we take an approxi-
. mate or crude illustration, our cur-
rency or notes in circulation at the pre-
gent time are of the order of some-
where aboht Rs. 1,500 .crores. Another
Rs, 1,000 crores are to be added to it
and ultifbately in the course of the
next five years we are going to have
a possible volume of Rs. 2,500 crores
of notes in circulation. Now, if the
ratio of two-fifths of the special kinds
of assets, as provided in the existing.
Reserve Bank of India Act were to
hold good, then it would require =a
- thousand crores to make up the statu-
tory minimum reserve in gold or
foreign securities. Now on the
face of it we kmow that it is a
kind of an Impossible proposition.
We do not have that much available
in foreign securities. Taking our gold
at Rs. 115 crores, surely there will still
be Rs. 885 crores of foreign securities
necessary if the present ratio were to
be allowed to hold good. We have not
got that much in sterling securities;

we do not hope we shall ever have

that much available., Our present ster-
ling balance is somewhere in the
neighbourhood of Rs. 750 crores. Now
with all our programme of develop-
ment under the Second Five Year
Plan, a lot of capital goods have to be
imported. With all these in front of us
it is obvious that we shall not have
even these Rs. 750 crores of sterling
balances for long with us. They will
soon be depleted and therefore it is
an impossible situation and we must
help the Government to have some
of the limitations on their power to
increase the volume of money in the
country relaxed. My difference with
the Government on this point is whe-
ther this relaxation of limitations
should be done in the manner suggest-
ed in the Bill or in some other way.
The Bill suggests doing away with the
present system of ratio of minimum
reserve and replacing it by some kind
of a fixed amount of minimum reserve.
In view of the special circumstances
o!-ur_muntry,ltormwolﬂdm-
gest that we gtill continue for some
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Five Year Plan. Now it will be quite
possible for Parliament to review at -
that time the situation, to

the facts that may have emerged during
the second Five Year Plan period and

Rs. 515 crores, unalterable, immutable
in a way. It can of course go down:
by a Rs. 100 crores, but it is not neces-
sary to increase it. On the strength
of this Rs. 515 crores Government
under this Bill will have the freedomx
to support a currency of any amount.
With this “Aixed amount” system, with
the proposal that is there in the Bill,
Government will have freedom to sup—
port on the basis of these Rs. 515
crores, any volume of currency in cir-
culation: not Rs, 1500 crores that is
there today, not Rs. 2,500 crores that
we expect It to'be in five years, but
even Rs. 55,000 crores, if Government
so pleases. That is the kind of blank
cheque that Government is likely to
get under this new system of reserve.
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weserves. I do not know, but after all,
let us be clear about one thing. When
we are legislating, we are legislating
not omly, for this excellent and good
Government, this Government which
is responsible to this Parliament, we
are legislating for all kinds of Govern-
mentg, all kinds of imaginable Gov-
ernments that may follow, Therefore,
we must make sure that in every legis-
lation, some kind of moderatijon and
proper check is provided. Any irres-
ponsible Government, any Government
that chooses to follow rash policies,
any Government that has forfeited
the confildence of this House can have
enough time in six months, with fur-
ther additional periods of three
months each to do irreparable dam-
age to our economy without the Parlia-
ment having any opportunity to re-
view this action of the Government
and check it. I will just leave it at
that,

It was rather a kind of an amazing
argument which the Finance Minister
made in respect of the proposal in
this Bill to remove the tax that used
to be there for this lapse from the
required minimum reserve. That tax
was a kind of a penal arrangement.
It was not an arrangement of profit
to the Government, For the Minister
to tell us that we are removing the
tax because the Reserve Bank belongs
to the Government, the surplus profit
of the Bank goes to the Government,
and whether we collect it by way of a
tax or whether we collect by way of
profit of the bank, is the same to the
Government, is rather a farfetched
explanation. The principle behind
that tax is that it is a penal arrange-
ment to check the Bank and the Gov-
ernment which owns the Bank from
going beyond certain limits. Some of
the fears that I am expressing here are
really not groundless and they are not
being conjured up by any nervous
minds here, But, Governments have
been known to have done all these
things. I may perhaps have an oppor-
tunity to refer to some of these things
presently. We may be asked why we
are attaching so much importance to
these currency reserves and the ratio
of these currency reserves. We may be
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rency for valueo!youf money.
The value of your money in these
days is, independent

in this country, we have Rs 355,000
crores worth of notes in circulation,
would not that make some dlm

Russia, Austria and Germany after the
first world war in the early twenties of
this century, have reached their ex-
cesses, not because of the un-ending
stream of Government money that was
being poured into circulation, by the
Governments of the countries, but .
because the people had lost confidence
in their money. Once the people lose
confidence in money, something hap-
nens to the rate of velocity of circula-
tion. Velocities go up to tremendous
rates and the disaster is complete. All
these considerations should not be
easily lost sight of in providing for
proper checks, for proper moderatjon,
for some limitation on the powers of
the Government in this matter.

Finally, I shall come to clause 10,
which amends section 42 of the Reserve
Bank of India Act. I support the idea
of giving wide powers to the Reserve
Bank io regulate the expansion of
bank credit and to control bank credit.
The Central Bank of every country
should have these powers. Especially
in the context of Inflationary possibill-
ties that we envisage as & result of
our planned prograinmes, such power
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say here that the powers as provided
in the Bill are rather of an extreme
kind. Powers to vary the reserve re-
quirements to such a high percentage
as 20 and 5 are rather of a stringent
kind. I omly hope that the Reserve
Bank authorities will use these powers
in moderation and will use them oaly
in cases of grave emergency.

Finally, as I said, this Bill is a
necessary Bill. It is desirable that the
limitation on the powers of the Bank
should be relaxed in some manner, but
I would have it recorded here thatin
giving these powers which are a bit
too wide, in giving too free a hand
to the Government, this House had its
qualms._

! Shri Joachim Alva (Kanara): While
making my observations on this Bill,
may I pay my humble tribute to the
institution of the Reserve Bank of
India! The Reserve Bank possesses a
character, authority and influence in
our national and economic affairs
almost in an unparalleled degree. It
should be the duty of every patriot to
preserve the authority and influence
and character of the Reserve Bank as
it was founded ana preserved by its
promotors. The retiring Finance
Minister has played a notable part in
shaping the policy and character of
the Reserve Bank.

In paying a tribute to the Reserve
Bank, the bank which is the pride of
our national economic life, the fulerum
of our industrial activity (though it
may not have a lot of gold in its
coffers) I would point out that it has
not tackled some of the major,. vital
problems that face our national life.

I would say hands off the Reserve
Bank, not a cent of decrease in its
reserves. The day you start tinker-
ing and tampering with the reserves
shall start our downfall We have
launched on a very big five year
plan to be succeeded by other five
year plans, and so the character and
the strength and the weight of the
Reserve Bank should not in any way
be tampered with or affected. Instead,
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we must keep fool-proof and rigid
these requisites of reserves and retain
them all whatever the emergency may

be. As some friends said just now,

Governments may come and ge, but

the Reserve Bank is the foundation

of our national economy and its

character must be preserved. When

the Finance Minister comes before the

House saying that the Reserve Bank

shall have Rs. 515 crores of reserves

and it could be reduced by Rs 100

crores if necessary, it does produce a

lot of qualms on our conscience. We

are really worried as to what may be
our fate, if not five years hence, at

least ten years hence. We do not want

any lessening of the percentage of

cash balances on account of the

demand and time deposits in the sche-

duled banks. The scheduled banks

must be kept under tight and rigid

controls. Otherwise, quite many of

them who have indulged in nefarious,

blackmarketing activities committed

by their directors or their associates

or relatives will play ducks and

drakes with our finances and we shall

be helpless against that current.

I would mention three impertant
points which have not been tackled
by the Reserve Bank yet. I do grant
that the Reserve Bank has been doing
a very big and splendid job. It has
been the first to provide quarters to
its employees. We have the rich
foreign banks which only cater to the
white employees at the top and do
not care to give any kind of quarters
in large industrial cities to their
underpaid employees. The clerks drag
on their existence, and the Indian
officers in many of the foreign banks
or Indian banks are not provided with
quarters. If we are going to have a
Welfare State we wmust provide all
these amenities.

Then 1 come to gold which is every-
thing in this world, which will do
everything to the Reserve Bank,
which has assumed a factor of tre-
mendous importance. The Soviet
Union today claims to be the second
largest holder of gold in the world as
well as being the second largest pro-
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dueer of gold in the world Thirty
years ago the gold in the Soviet Union
may have only consisted of jewellery
the czars and czariang wore. These
are facts which should induce us to
see why we cannot also produce gold.
The Reserve Bank cannot merely sit
and discharge only clerical, supervisory
or organisational functions and forget
this major function of seeing that the
country produces gold. Tell me how
much gold you have and I shall tell
you what your strength is.

The non-Soviet countries are pro-
ducing 27°15 million oz. of gold and
the Soviet Union has been producing
anything between 8 and 15 million oz.
of gold per year, that is two-fifths of
the world's output. « How is it from
merely having the black gold of coal
or steel they have come to have this
yellow metal?

We, in India are quibbling with the
problem whether the Britishers or our
‘Welfare State will control our gold
mines. We do not come to a decision
about foreign banks, about the gold
which is right under our feet, and
then we say: reduce the reserves
which have been sanctioned from the
day the Reserve Hank started. On
the one hand we are thinking of
expanding our economy during the
Second Plan. At the same time we are
trying to be less rigid, less careful
about the reserves. I would say it is
better that we be wamed in time
about the lessening of the reserves,
or the rigidity and control over it,
than come here one day to be faced
with the fact that the gold reserves
have vanished.

I am quoting from the Bullion
Review, 1955 by Samuel Montague of
London which has splashed these
figures. The Soviet holdings are any-
thing like 200 million oz. of gold,
equivalent to Rs. 3,325 crores. This is
because their economists were as
much careful as their revolutionaries
in regard to their gold reserves. 1

. recall a remark made by my Professor
of Economics. at Bombay St. Xavier’s
College nearly thirty years ago, Pro-
fessor Correla Fermandey was a

18 JULY 1956  (Amendment) Bill

e e
by A

Roman Catholic who was ngt"
enamoured of the Soviet Union;, but
he said “They have humanised money
in the Soviet Union”. They are stand- -
ing abreast of the world and putting
the gold on the markets of Zurich,
Washington and London, and even
Bombay, and thus shaking up the
foundations of the world markets. It -
is time that we do not neglect our
gold mines. The gold companies of
London are holding our mines; we
au.:tl-e c'mly discussing who will own
em!

In the year 1954 we produced
239,162 oz of gold in India. |
Sbri V. P. Nayar

. (Chirayinkil):
Fine ounces.

Shri Joachim Alva: I do not know
about the fineness. I only know the
word “g.o ". I am not a connoisseur
of gold; I possess very little of it. In
1855, 210,880 oz. of gold was possessed
by India. Qut of this the four reefs
in Mysore produced not less than
four-fifths, with Hyderabad producing
less than 20,000 oz. of gold. Fortu-
nately, Mysore is going to be a very
large State. It should see to it that
gold is extensively mined and
Increased. Has the Reserve Bank
egged on the other departments of
the Government of India to see where
our gold lies under our feet elsewhere
in the country? It is not the duty of
the Reserve Bank merely tp audit bank
accounts in general, not merely to be
a depositor, not merely to lay down
the security in terms of gold, but also
to actively survey other departments
of national activity conpected one way
or other with its main activity and
thus help to produce more gold I want
to emphasise this gold producing fac-
tor, because I find that this point is
not taken due note of, We can also

rely on figures in regard to
gold production by other coun-
tries. However, where do we

stand in the world of gold, which
is dominated by the Soviet Union?
Where do we stand when compared
with Canada which comes third or the
US.A. which comes fourth—the Union
of South Africa topping the list. We
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are almost in the last rung of the
ladder so far ag gold is concerned.
Unless the Reserve Bank is going to
tackle this point, we shall be nowhere
in the world. If the Finance Minister
thinks that I am off the point or that
I am talking not to the point, I can
only say that he is suffering from a
lack of deep love for enriching his
own country. Unless we emphasise
these national points of wealth, and
unless we find out where the gold is
lying in different parts of the coun-
iry, we cannot put guts into our bank.
So, I would once again earnestly
request the Finance Minister to see
that the Reserve Bank of India lays
its hands on almost all aspects of our
national economy and to see that we
explore every avenue of gold-prospect-
ing in our country, so that our gold
producing and holding figures may
jump up.

I now come to the foreign banks.
What are these foreign banks doing?
On the one hand, only this morning,
the Minister told us—I am not qQuite
sure whether he told us, but I have
got these figures with me—that Rs, 20
crores are going to be advanced to us
by the United Kingdom for the Durga-
pur steel plant, Rs. 40 crores are going
to be advanced to us by the U.S.A. for
development and food projects, and
Rs. 63 crores are going to be advanced
Ly the Soivet Union for the Bhilai
<leel project. On the other, we find
that the figures of the Soivet Union
loan even on paper are higher.
Perhaps, they are able to give us more
because of the strength of the goid
behind them; the gold which they can
just throw about on the bank vaults of
Zurich, Washington and even Zaverl
Bazar in Bombay where there are in
operation the worst speculators and
blackmarketeers, damaging the inter-
estg of thelr country, who are making
their fortunes, as they did when
Britain went off the gold standard.
You know how Indla shook when
Britain went off the gold standard and
you know also bow =2 few black-
marketeers who put their hands cn
every kind of national industry made
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their huge fortnues, They started on
the great road of fortune-making from
the year 1931 onwards, clubbing with
perhaps the Congress on the one hand,
and on the other with the black-
marketeers and speculators, and thus
multiplied their fortunes when Britain
went off the gold standerd.

I am concerned with this aspect,
because I want to point out that
unless we control this horde of black-
marketeers who are on our stock
exchange, unless we bring forward am
all-embracing Bill meant for al'
aspects of our national life, we camnot

really go ahead.

Now, what is the position in regard
to the foreign banks? I know it is an
old subject beaten on every aspect, but
we cannot help it, If the Reserve Bank
has not done its duty properly in con-
trolling the foreign banks, it is
certainly our duty to poinot it out. The
foreign banks are still going on as
merrily as when Robert Clive first
came to India. I would like to draw
your attention in this connection to
the news item that has appeared in the
front page of the Times of India,
today, in regard to the attitude of, I
would say, a black Prime Minister of
a2 colony which is the largest colony
of the British Empire, but which is nog
yet independent.

“Mr. Nzamdi Azikiwe, Premier
of East Nigeria served notice
today that he planned to resign
and accused the Colonial Secre-
tary, Mr. A. T. Lennox-Boyd, or
insults, antagonism and inter-
ference.” !

The Ministers have threatened to
resign also. -
Now, what is the charge against

Mr. Lennox-Boyd? The charge is this:

“We must decide where our
money must be banked and you
cannot properly interfere in order
to protect a British banking mone-
poly.”
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say:

enable Mr. Lennox-Boyd “o' rule
arbitrarily 4,000 miles away on
secret information from obdurate
and old-fashioned Governors'”™

You can just change the commas
and dots and apply these charges and
counter-charges where India is con-
cerned.

Agein what has the Reserve Bank
done in respect of the thirteen foreign
banks which have a stranglehold on
our economy?! Has it lifted its finger
and said that the higher executive
shall be an Indian? I know that the
Commerce and Industry Ministry has
at least started thinking on these
lines and has made a beginning in
this direction where foreign firms are
concerned. If you look at the pro-
portion of the money paid to the
higher employees in these banks, you
will find that it is a colossal percen-
tage. It is simply staggering. I do
not want to merely mak® this state-
ment without linking it up with facts.
‘The facts are as follows. The average
emoluments per officer in the Class A
foreign banks was Rs. 17,310 in 1948,
whereas that in the case of a Class A
Indian bank was Rs. 5,460. The highest
and lowest emoluments per officer for
1954 in a Clasg A foreign bank was
Rs. 38,640 and Rs. 14,000 respectively,
while in the case of a Class A Indian
bank they were respectively Rs. 9,040
and Rs. 5370. The average emolu-
ments per member of the clerical and
subordinate staff in 1048 was Rs. 1,880
in the foreign banks and Rs. 1,170 in
the Indian banks. Finally, the pro-
portion of average emoluments per
officer to average emoluments per
member of the clerical and subordi-
nate staff in terms of percentage for
1954 was 787 in the foreign banks and
409 in the Indian banks.

8ir, these facts speak for themselves.
These facts go to show how huge the
' with the foreign banks are,
d how they have manipulated the
t o Mall. There are
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things which the Reserve Bank must
take note of. The Reserve Bank must
not merely say fo the Indian asche-
duled banks, ‘You put your house in
order, otherwise, I shall have

not
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taking away a lot of money from our
land. Unless we stop all this, we shall
oot be able to save our money from -
being taken away from our land.

Why is it that I say that the Reserve



allowed to operate on foreign ex-
change, but they have been allowed
o do so for hardly a few years now.
Why is it that out of so many banks,
nearly 65 Indian banks, you have
found hardly five worthy of being
@given certificates for operating on
foreign exchange? The result of this
shas been that we have lost several
millions of pounds, which we have
given just like bakshies to the foreign
or exchange banks, because we are
not able to do anything. Do you mean
#o say that you have no confidence in
the eight Class A Indian banks whose
working funds are above Rs. 20
«<rores? Do you mean to say that you
have no confldence in the eight Indian
ibanks whose working funds sre below
Rs. 20 crores but not less than Rs. 6
«crores? Again, do you mean to say
that you have no confildence in the
49 Indian banks whose working funds
are below Rs. 6 crores but not less
than Rs. 2 crores? You can certainly
pick out at one stroke at least 24 banks
out of these for foreign exchange
.operations. I do not know the flgures
'.quite well, but I would like the
Minister to enlighten us on this point.
At present, I think there are not more
than six Indian banks which are
.operating on foreign exchange. I
thought that when the former capable
and patriotic Reserve Bank Governor
‘became the Finance Minister of India,
he would try to bring down these
anomalies and put things right, so
that our banks also could earn foreign
exchange commissions; I thought that
he would do something in order to
wprevent this draining of our funds, and
help in the building up of our
-economy in the right way by allow-
ing our banks and agencies to operate
in foreign lands, so that they could
‘be a matter of pride for our country.
But I am sorry to find that nothing
Lins been done in this direction at all

I have laid emphasis on these
aspects of our national life, because
1 feel that they ought to be really

taken note of by the Reserve Bank.
The Reserve Bank has still to play a
* very large and historic role

for it? The reason is, let us not for-
get, that we are still entangled in the -
sterling bloc. The sterling bloc had
its stranglehold upon us. This House
before it becartne Sovereign in 1947,
was rocked with great controversies,
the economic controversies of the ex-
change ratio. In the days gone by,
before 1930, we wanted the exchange
to be at 1/4 whereas Britain wanted
to thrust on us the rate of 1/6. Britain
always saw {o it that she placed the
best men to manage the financial
affairs from her point of view. These
men have sat on our Treasury Benches
and then they have been sent back
to the City of London. In the case of
Defence and Finance, Britain ruled us
with an iron hand and she never let
go down a single pie or penny of her
pound where India was concerned. So
far as Finance and Defence affairs
were concerned, these great men
Britain sent, went revolving from
London to Delhi in such a succession
that India was in their ambit ruled
with an iron hand. That was before
independence. But still, after inde-
pendence, we somehow or other seem
to b¢ morally under their influence,
though physically we may say we are
free! Morally we are still afraid of
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embrace.all those countries which are
pulsating with a new life, with a new
economy balanced by five year plans,
so that they can shake off the res-
traints imposed on them by the West.

It is no use saying that we are in
the sterling bloc because we are In
the British Commonwealth. Canada,
which is the number two member of
the British Commonwealth, is tied up
to the bloc. What is good for
Canada is certainly good for us. After
all, even In respect of Canada, let us
not forget that there is a strong pol.iti-
cal and economic campaign raging in
Canada because 60 per cent of their
major industries are in the grip-hold
ef the Americans. If Canada, which
is the third largest producer of gold
in the world, is finding it dificult to
fight the hegemony of the U.S.A. in
regard to 60 per cent of its indus-
tries in Canada itself, what about
India which has been under the in-
fluence of Robert Clive and Clive
Street and which has been struggling
to get out of the stranglehold of
Britain?

I would, therefore, implore the
authorities to have a good look round
at the operations of the foreign banks.
I would request them to see that the
Indian banks, which are of our flesh
and blood, are helped to get more
foreign exchange business and to
establish more centres for foreign
exchange abroad.

Lastly, I do not know whether it is
time for the Reserve Bank to come
to a decision that all the banks should
be nationalised. If the Finance Minis-
ter has boldly followed a policy of
nationalisation of insurance companies,
it is time that within a few months or
within a year or two, the Indian banks

. were nationalised.

Shri Barman (North Bengal—
Reserved—Schedyled Castes): Not
being a financier myself, I shall not
deal with the problem so far as the
financial considerations are concerned.
I shall just say a few words about the
economic and social effects or out-
come that we expect out of this Bill.
It has been stated in the_ Statement
of Objects and Reasons:
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This ‘is in relation to the Second
Five Year Plan which we have as our
national objective. If we concede this:
claim of the Ministry that in order to
fulfil our national. objective of the
Second Plan it is necessary to have a
certain amount of credit creation and’
consequent increase in the note issue,
then automatically it follows that we
have to give our assent to the Bill so
far as clause 8 is concerned. Keeping
our gold reserve as it is—we are not
going to diminish our gold reserve in'
any way—what the Ministry is doing:
is just to revaluate the price of the
gold in the reserve; it is the aim of
the Ministry to revaluate it with the
purpose of viewing ‘currency circula-
tion from the ratio standard. .

At present, it is up to a certain ratio
in relation to the gold reserve that
the Reserve Bank is authorised to-
issue currency. The Ministry wants
that it should be untied so far as the:
ratio is concerned. But so far as the
gold is concerned, it is there and it is:
certainly only being revalued on the
basis of the present value of gold. We
all know that the price of gold has
gone up. The hon. Minister himself
has given the price of gold at present
as Rs. 63.......

Shri A. C. Guba: Rs. 62-8.

Shri Barman: ..whereas it s
valued at the artificial, old rate of
Rs. 21 only.

Skri A. C. Guba: Rs. 21.3-10.

Shri Barmsa: I am  speaking
roughly. What is the difficulty in this?
The only objection that I apprehend
has been raised by some Members is
that once we give a free hand to the
Minisiry to issue currency irrespec-
tive of the ratio, it may run amuck
and create Inflation in the market,

We should understand the time
when this ratio was fixed and the
time when this Bill is before this

¥
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House. At the time the ratio was fixed,

people. Now by no stretch of imagi-
nation can it be said that the popular
Government can ever dare to do some-
thing to. bring in inflation in this
<country which will disturb and dis-
organise all economic activity of all
strata of society and create chaos, and
* will still remain intact in their seat.
Nobody can suggest that So what is
our 'basis? Our basis is our confidence
in the Ministry. That Ministry is con-
‘stituted by this House which is again
«ostituted by the people. Having our
reserve there already, we need not
‘have any apprehension that once the
scurrency issue is freed from that ratio,
there will be all disorder and chaos
in this country so far as the econo-
mic condition of the country is con-
~cerned.

The hon. Member who preceded me
spoke of the gold reserve of this
«country and that country and he inci-
deritally :mentioned that it is only
those countries which have gold
reserve which are helping us. I do
not know what is the reason for his
:statement. If today Russia is helping
us with capital machinery worth
Rs. 63 crores in order to instal a steel
plant here, it is not because Russia
has much gold, but it is because of
Russia's productive capacity in respect
-of capital machinery which she can
-supply to other countries, thereby
‘hélping them. So it is not based on
‘the gold reserve but on the capacity
.of that country to produce capital
goods. If that be so, how does it
matter whether we hold in this coun-
. try a certain quantity of gold and do
‘mot try to hold a greater reserve of
gold? If it is to be embedded or put
in an almirah or a safety vault or in
the government treasury, I think it
iis all the same whether it is gold or
iron, provided the confidence in the
Mnistry remains that it is not going
wrong and that it is going in the right
direction so far as the economic and
social uplift of this country is con-
«erned. I do not put much value upon

i
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the quantity of gold that our:
ment possesses nor do.I despair
our Government is not trying to
more gold reserves.

I had an occasion to visit a
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desolate country very
was a jungle; it was marshy
there was nothing growing
area. After he took the lease h
verted it into a productive
that purpose he had produ
Gosaba note. That was one rupee

which could not be in circulation

side his zamindari; but, within

zamindari he applied that for mobilis-
ing the labour forces there and trans-
forming that desolate part of Bengal
into a fruitful area. I cannot elabo-
rate on that but it is a fact The
simple mechanism was that while the
labourers were working in clearing
the jungles they were paid in that
currency and when those people had
to pay rent to the zamindar they paid
back in those notes. So, Sir Hamilton
said that currency is nothing but a
medium invented by man; that is the
proper function of currency. He said
that it is the man that produces wealth
and not currency. In qrder to mobilise
that manpower we require a medium
and that is currency. He said that it
is the man and not the dead metal
gold or any other. He concluded by
saying that the dead metal should not
rule over the living. So, we should
not be bound by the gold standard or
the quantity of gold that we possess.
It is enough if we have sufficient
reserve to deal with foreign exchange
or with other countries in money
matters. That being the position, I
think, in order to fylfil the objective
of the Second Five Year Plan, Gov-
ernment require the provision to be
amended and so we should certainly
accept that pogition. It is not the
currency that is circulated that creates
inflation but it ‘is the abuse of that
currency that creates it That is my

g5 .E‘EE
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veading of the situstion. If the cur-

the creation of wealth and if the plan-
ning and execution are all right and
it it be an economic proposition and
we get results out of it, then, certainly

themmcyunbehroughthackto_

its proper place after doing its job.
That is our purpose. What is neces-
sary is that at the time Government
issues currency in order to mobilise
our man-power, in

the planning is all right in all its
bearings and that no money is wasted
and everything is done in an econo-
mic way. If that is done, I do not
think there is any fear about inflation
because of the issue of currency.

As regards control of commerecial
banks, I want to mention in brief that
this is a mechanism devised by the
Ministry to which I give full support.
But, I go further than that and say
that by this mechanism alone the
desired result cannot be achieved. So
long as there is money in private
banks and that money is under the
control .of private business, it is very
difficult, by rules and regulations, to
have the desired utilisation of that
money. Government m.ay make a rule
and may change after some muschief
is done but, ultimately, the only solu-
tion is that just as Governmeut have
proceeded with the nationalisation of
the Imperial Bank they should proceed
as early as possible to nationalise all
banks. It is not the money belonging
to a particular person but it is the
money belonging to the public with
which they play havoc in the social
life of the country. Therefore, I fully
support the present proposal.

Coming to another important
clause, clause 11, I support this also.
In order to help agricultural activi-
ties, Government should do whatever
is possible. In 1953, by the amend-
ment of the Reserve Bank Act, we
have expanded the scope of agricul-
tural operations, by including animal
husbandry, marketing of produce and
all that. All these are included under
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that direction would be welcome in
the rural areas. It is an urgent matter.
Along with the development of this
country in all other spheres of life,
the rural areas should also be
developed gradually and they should
enjoy all the benefits that accrue to
this country due to the development
plan. -

I wholeheartedly support the Bill.

Shri T. S. A, Chettlar (Tiruppur):
Nothing has changed so greatly as
economic theories and practices during
the last two decades. When we were
studying in colleges we were told that
the Central Bank the Reserve Bank
should always have in reserve an
amount of money equal to the amount
that has been issued as notes outside
either in the form of gold, silver or
other securities. But, then came the
first World War and with it came a
reorientation of money values. The
idea of created money came into vogue
and the countries which were ravaged
by the War thought that by created
money they could solve their difficul-
ties. In the post-war years there were
also certain tragic circumstances
among which one was about the limits
of created money. I think every
economist, every trader, even in India,
knew the tragic stories of the German
marks. The German marks were
depreciated so much that so many
people who purchased those marks
broke down. That was undue specu-
lation, but along with that specula-
tion, there is this great truth that
there is a limit to the extent of created



309 Reserve Bank of India 18 JULY 1968 , (Amendment) Bill

[shgr.aa.ml

created money. In our Second Five
Year Plan there is a programme for
Rs. 1,200 crores of created money. In
the ‘present circumstances, in the
circumstances of our production we
‘think that Rs. 1,000 crores will not be
too much of created money and will
not create conditions in the market
which will bring in inflationary com-
ditions. Money is to be the man's
slave and not his master. While I am
for using the money as our own
instrument for progress, I am also a
conservative, and am conservative
enough to think that every instrument
must be properly utilised. This system
or project of deficit financing or
created money must also be wused
wisely as every instrument, if not used
wisely, will come back upon ourselves
and do harm. Even this instrument of
created money may do us harm if not
used wisely and within limits.

3 rm,

Now I come to clause 8. Section 33
of the original Act has an automatic
limit for deficit financing and a certain
proportion is prescribed. I need not
read to you the proportion that has
been fixed It says that of the total
amount of the assets, not less than
two-fifths shall consist of gold coin,
gold bullion or foreign securities. But
clause 8 does not put any limit. It
putg certain absolute limits such as
Rs. 115 crores and Rs. 400 crores, that
is, for gold coin or gold bullion. This
means that any amount of deficit
financing might be resorted to pro-
vided this amount of reserve is kept
in the Reserve Bank. I want the Gov-

Then it goes further, and clause 9
gives the exemption. In the original
section 37, there is a period of 15 days,
but this clause goes very much further
and says “with the previous sanction
of the Central Governmemt, for
periods, not exceeding six months in
the first instance”. You know what.
an amount of harm can be done in the
financial market In six months, it
can upset the whole market, and once
it is upset, it is very difficult to re~
build it. What is being done under
clause 9?7 For six monthg in the first
instance, even these limits of reserve
need not be kept Of course, there is
a provision that the amount of foreign
securities so held shall not at any
time be less than Rs. 300 crores in
value. This is for the purpose of ex-
change. But the gold may be spent
away and there is no restriction on
that. Barring this Rs. 300 crores,
which is mentioned in the proviso to
section 37, as in clause 9, every other
thing can be spent “"é' with the
consent of the Central Government,
for periods not exceeding six months
in the first instance. I think the pre-
sent Government is a wise govern-
ment. We are a.Congress Govern-
ment and I have faith in the Congress
Government. But we know .what is
meant by government Two people
make the government—the Finance
Secretary and the Finance Minister—
and between them is the Government.
The Governor of the Reserve Bank
is on the other side, and between them
they can upset the balance of the
wiwle country. I want you to consider
whether it is wise for us to give such
powers to any government. After all,
there is the ordinance-making power.
Within six weeks of the issue of the
ordinance they can come to .this
House. As a conservative in financial
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anatters—I am proud to be & coaser-
- wative in financial matiers—begauge In
financial: matters .the whaole: nation. .is
concerned,—it:is not-your ewn finance,
it is not a particular family's
findnce;' 1t is not a- particular ‘conmnu-
vity’s’ finanee, but it 15 the Anancé &
e wibls “country—I ‘would m
that' ' tittle more conservatism 'is
uec&htry an Such absolule powers
g hrt belng mven hére .0 Governrhent
are Dot proper and not wist, We can
agwell gay that the Reserve Bank can
<o anything with the consent of .the
Government. Thig is what is belng
done. in clause 9, and I say that it.is
not falr and not good. Here my hon.
friend told us that the Government is
<elected by the House and the House
is elected by the people. For five
years we are good In any way. This
is not a matter of election, 1 think, but
it 1s a matter of doing a wrong which
we can never put right, I consider
that powers like this should be vested
in the Legislature, and Legislature
only, and such absolute powers should
not be vesied ir the Government aud
should not be glven to the Govera-
ment.

1 now come to clause 10, which is a
<orollary to the action that we want
to take, that is, to control the finances
of this country. When we have taken
1o deflcit fifancing, it is possible that
w2 have got 2 lot of money in the
market and that inflation may come
about. For the present, we want to
control inflation by restricting the
advince of money by banks. When
we want to do that, this sort of power
mnust be tdken. The power that is
taken is that the Reserve Bank may
own any bank under clause 10(a) (1),
to deposit in the Reserve Bank five
per cent. of the demand liabilities and
1iwo per cent. of time liabilities and by
niotification in the Gazétte of India,
“4ncrease the said rates to such higher
rates as may ‘be specifted in the noti-
fication so however that the rate shall
notbemomthanmpérmt.mthe
Zase of demand liabilities and more
thah eight per cent. in the case of
iriie “liabilities.” But heére also much
depends upon the wisdom with which
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‘413,
A7) A e T h"‘; .

no interest. Asiyou know, the pryttice
‘vries from’ banX to bank.i'Thete,are
certain :banks which' phy no.intesest
on curremt gocount liabilities; lileesthe
old Imperial Bank and the. ptesent .
State' Bank of India. There are/certsin
‘'other  banks ‘like the ro-operstive
‘banks :in ‘my own district,swhich;up
to Rs. 10,000 pay bne-fourth per.cent. -
or half per cent. interest and ‘sbove
Rs. 10,000 pay no interest. 'There are
certain other banks which donot pay
any interest up to Rs. 10,000 and pay
some interest only abowve Rs..10,000.
If a creditor has a current m_nmt
for fhe amount less than Rs. 10,

no interest Is paid on it, but ¥ 'a
treditor has a éurrent account for an
#mouft abové Rs. 10,000, some intereét
is paid. This interest Itself vayies
frbm bank to bank. Thé' Bénk of
Bnrom may not pay, for instance, the
samé rufe of interest as some other
banks. Some banks pay 3} per cent
while others do not want to pay more
than 2} per cent. interest. What is
the interest which the Reserve Bank
will pay to these banks when it asks
them to deposit these large amounts
with it. Take a bank X which is asked
to deposit Rs. 50,00,000 with the
Reserve Bank. Nothing is said here
about the rate of interest to be paid
in respect of it. It is only stated that
if the banks do not deposit the
amount, there will be penal action,
and there is a penal section for it.
In fairness to the banks themselves
so that they may be good to their
creditors, you must pay some interest
as they are already paying it to thefr
creditors. I would like to be made
clear on this point as to what is
intended by this clause. Is it their
interition to say that this money is
withdrawn for fighting inflation and
so no interest will be paid? They WAy’ .
say that all this money will be

in thé Reserve Bank itself and it
hdtbeutil!aedandtorthnmm
Intetest will be paid. Or, _wiII Iom
thiterest at & uniform rate be paid o
the banks? We must think over these



‘or specifically referred to it and shall
perform such duties as the central
board may -delegate to it

India is a large country and un-
fortunately it is true that the Centre
s more influenced by Bombay and
Calcutta than any other State. In
Calcutta and Bombay there are people
with a lot of money and-there are
‘many monetary deelings; they are the
main monetary centres in India and
they will influence the central board
when representation is not given to
the other States or areas. There may
be matters or particular trades or
phases of monetary activities which
are peculiar to certain parts of this
great country. The agricultural com-
_modities, the trades, the industries and
the lives of the people in different
parts are not uniform. So, it will be
a mistake not to have twese local
boards, They will be able to voice or
say what they think good for that part
‘of the country though it is left to the
central board to accept or not to
accept those suggestions. They will
know the needs of the people .and the
Government is not well-advised in
abolishing these local boards. It is not
‘merely for the transfer of shares. It
‘is the smallest thing that any directo-
rate does; it is a very formal matter.
The locgl. boards were meant to take
‘stock of the situation in that part of
the country and to go into the trends,
‘conditions, etc. of the trades or indus-
tries in that part and then advise the
‘central board to take effective steps
s are necessary for the uplift of that

for agricultural purposes. Clause 1?7
helps in the implementation of that

© programme. P

I brard two Members spesk about
nationalisation of banks, others might
‘have spoken in my absence. | was one
of those who advised the nationalisa-
tion of insurance and I'think Govemn-
ment was well-advised in doing that.
But, I think it is wrong for us to rush
ahead in these matters. Insurunce has
been nationalised. 1 cannot say that it
has been organised on a proper basis.
It requires a great deal of man-power,
effort, wisdom and direction to
organise it on a proper basis. With
the resources and material available
to us, it is wrong for us to nationalise
large aspects of the economic life of
our people. We should have men with
the necessary aptitude for this pur-
pose. In a socialist country where
there is a lot of nationalisation, it is
the bureaucracy that rules—not even
the Minister. The Minister is the figure
head. With more and more nationali-
sation, it is vested on the officers of
the Government to administer them.
The result will be this. We may pass
laws in this House. The Ministers
may say: Yes'. What will be done will
not be in the spirit with which we
passed here but what will be inter-
preted to have been passed by the
petty people in the districts. We have
not got the kind of bureaucracy which
will be kind to the poor man. That
quality of democracy where one will
work for service and not for power
is not prevalent. In the absence of it,
I should think a great deal before
nationalising this or that.

There was a Secretary to the Gov-
erninent; he is no more here. He told
me one day in an ‘expansive mood
that he could take up Tatas and run
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it the next day. The Tata industries
were built in the course of a century
and is highly technical in characler.
" This man, because he was the Secre-
" ‘tary here, says that he can run them.
That shows how our people think.
They think—an I.A.S. man or an old
Civilian—that they can do anything.
That is what is happening today. It
is dangerous for us to talk about
nationalisation without knowing the
" implications. We will be putting our-
. selves completely into the hands of
‘these permanent paid bureaucrats.
They will do any harm they like and
the poor Ministers could do nothing.
They want to sack them and punish
them but they could not and so they
come here and justify their actions.
So, unless we develop the necessary
spirit, the necessary technical person-
nel and the aptitude in the minds of
our people, let things be left as they
are today. Let us not have too many
disturbances.

about finance and
economics these are matters which
concern everybody. It concerns evesy
widow, every poor man and every
labourer., A rich man is not very
much affected by inflation. It is the
others who are affected. I support the
Bill generally but I would advise
greatest caution in taking action
under these clauses.

When we talk

Shri C. R. Iyyunmj (Trichur): It is
true that the Government will have
to carry on the administration and
work the Second Plan with deficit
financing.” Probably, it would be
necessary for the Government to have
the maximum of credit and currency.
The banking concerns in the West have
developed in a manner which pro-
bably may not quite fit in with the
banking institutions that have
developed in our country. Taking into
‘consideration how the Government of
Germany and other Governments had
to suffer because of the loss of cur-
rency after the First World War, they
have fixed a ratio, that is 40 per cent.
must be available so that the notes
in currency may be 100 per cent. That
is the ratio they have fixed as some-

3IS Regerve m"* :II_JULY ’!“

-the Madras

| (Amendment) ;s 3.-i

thin;-tim-'y mum
be tilted dowrl -

Hue ll.o we have been hlmwm;
the same tradition. The point is that
it may be difficult to maintain that
ratio. Therefore, we have reduced it
not in percentage ratio but in figures—
Rs. 115 crores and Rs. 400 crores, that
is Rs. 515 crores in all. To that extent
we must have gold coin, gold: bullion
and foreign securities. As 8hri Somani
has already said, my own personal
view is that it is always better to put
it in the form of percentage ratio
and not in the form in which it Is
stated here. Now one does not know
what is the value of the notes in
currency. It may be crores and crores
and -here we have got only Rs. 515
crores in gold coin, gold bullion and
foreign securities. Personally speak-
ing I would say that the impression
that will be created in the minds
especially of foreigners and foreign
companies would be that the Indian
Government is printing notes without
any reference to anything. They are
bound to have only Rs. 515 crores and
the value of the notes that they have
received may be so many billions or
may be anything. Therefore, at least
in view of the impression that we
create in the minds of toreig'neu, what
I would say is that it is better to have
it in percentage ratio.

What I want to say next is with
regard to the amendment in clause 10
of this Bill. From my experience in
the banking world I would say that
State and Travancore-
Cochin State stand on an entirely
different footing from the banking
institutions that are run in the rest
of India. Why do I say that? My
reason fis this. We have got about
142 banks in Travancore-Cochin alone
and about 153 or 154 banks in Madras,
whereas in U. P. there are only 25

the reason that in South India there
are 50 many banks? One difference
that I can easily point out so far as
the banks there and the banks at other
places are concerned is, that there the
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demand deposit is only 25 per cent.
and the time deposit is only 75 per
cent. whereas in the banks at Bombay
or Calcutta the time deposit is 60 per
cent. and the d:mind deposit is 40 per
cent. In spite of that, you find in the
Banking Act there is a section which
says that a flat rate of 20 per cent.
should be maintained in each of the
banks without reference to the per-
centage in time liability or demand
liability.

I say that is a wrong procedure. It
is not justifiable too. The whole point
is, in respect of demand deposits most
of the banks like the State Bank, the
Central Bank or the Indian Bank do
not pay any interest whatever. If at
all they pay any interest it is only
half a per cent. or below one per cent.
whereas in the case of fixed deposits
the interest will be 3 per cent., 3} per
cent. or even 4 per cent.

What do you find in Travancore-
Cochin and in the Madras State?
There even for the current deposits
they are paying much more interest
and in the case of fixed deposits it
will be very much more. According to
section 24 of the Banking Companies
Act you have to maintain 20 per cent.
of the time liability and the demand
liability. What I am pointing out is
this. The banks which are run in
cities like Calcutta, Bombay, Delhi and
so on, get plenty of money. Most of
the people there deposit money even
without interest. That is not the case
with smaller banks. We have got only
smaller banks in South India. We
have only 10 or 12 scheduled banks
and the others are all below Rs. 1
lakh—Rs. 50,000 and so on. Our
economy is completely tied up with
those smaller institutions. What is the
kind of work that they do? They lend
money to all and sundry and that is
how we are somehow or other trying
to maintain our economy. Even by
doing that we do mot succeed

Now let us consider what is stated
in the amendment here. By this
amendment power is given to the
Reserve Bank to ask the other banks

to pay or to maintain 20 per cent. of
one deposit and 8 per - cent. of the
other deposit. Is it possible for these
small banks to do it? It is_ impossible;
that is what I would say. It may be
that by a notification .the Reserve
Bank may say that all other banks
will have to pay 20 per cent. of
demand liabilities and 8 per cent. of
time liabilities. They cannot make
any distinction between .the banking
institutions in Travancore-Cochin or
Madras and the banks situated in other
parts of India. The result will be that
the banks in Travancore-Cochin and
Madras will not be able to do it and
they will have te be closed down.
That is what is really going to hap-
pen. It may be said that the Reserve
Bank will show all kindness to the
various banking institutions in India.
That is correct. They do generally
take a compassionate view. 1 certainly
concede that position. They have been
doing so especially with regard to the
banks in Travancore-Cochin. In spite
of the fact that the banks maintained
20 per cent. of the time and demand
liabilities for one year they were good
enough to allow retention of only 15
per cent. I can perfectly understand
that. I agree they are also people who
know what will be the fate of these
banks if, strictly speaking, the amount
equal to 20 per cent. ratio is to be
maintained. The kind of work which
tiicse banks are doing is one which no
other bank, not even the State Bank
which was originally known as
Imperial Bank, would be able to do.
I have some experience of the State
Bank. What is she kind of business
they are doing in my part of the
country? They are giving overdrafts
for half a dozen people and giving
loans on securities of goods besides
exchange work. As a matter of fact,
there are about 30 banks in my own
place started by the people of the
locality and incorporated there. What
is it that they are doing? The ordi-
nary man will go to those banks, and
not to .the State Bank, the Central
Bank or the Indian Bank, because it
would be very difficult for him to do
so. It is the smaller banks that ecan
help such people, and it is the smaller
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banks*' that can help all kinds of
people. The smaller banks could easily
help the merchants, the small indus-
trialists and the small-scale industries.
Therefore, I submit that giving.of such
vast powers in the hands of the
Reserve- Bank is not quite desirable.
I would also‘say that the introduction
of a Bill like this, at the present stage,
will create an impression in the minds
of the foreign.pations that thegpevyis
something risky or shaky about the
financial cenditions of our country.
It would have been better if the
Government brings this Bill some-
time ' later, say, after two or three
years, that is, during the second or
the third year of the Second Five Year
Plan. -

Shri A.C. Guha: I would request
the hon. Member to read clause 10. It
applies only to the banks in the
Second Schedule. So the clause is not
applicable to most of the Travancore-
Cochin banks,

Shri Iyyaumni: I know that, So far
as those banks situated in Travancore-
Cochin are concerned, the ratio is
about 25 per cent. of the demand
liability and 75 per cent. of the time
liability. But with regard to the banks
situated in Bombay, Calcutta and other
places, the ratio is 60 per cent. current
deposit and 40 per cent. time liability.
It is true that out of the 142 banks
in my part of the country, only 12
will be affected. That is all right. I
can understand it. But it is only with
regard to these banks that I am mak-
ing my observations now. What 1
submit is, with regard to these banks,
the difference should be noted. It is
well and good to say that we are
following the traditions of the bank-
ing institutions in America and
Europe. But India is a vast country
and, as the previous speaker said,
everything is different in India. The
lives of the people are different, the
kind of work that they do is different,
the commercial produce is different
and thus everything is different. This
is a vast country consisting of millions
of people. India is something as big
as Europe without Russia. There is
no other country like ours which

varies in s0 many respects. If you
going to make a law which will-
uniformly ‘to all people, -certainly
will be very difficult to make
law. In'certain matters, the local
ditions will have repercussions and:
local conditions cannot ‘be taken
of by the amending provisions
of this Bill. But that is ex-
actly what is being - :done. The
ultimate difficulty ‘will be ‘that
these clauses will have very serious
repercussions on the local conditions
of the people of certain parts of this
country.

What does clause 10 say? I am not
so much concerned with clause 10(1)
as such, as with the proviso., The pro-
viso reads thus: ’ :

“Provided that the Bank may.
by notification in the Gazette of
India, increase the said rates to
such higher rates as may be speci-
fied in the notification so however,
that the rate shall not be more
than twenty per cent. in the case
of demand liabilities and more
than eight per cent. in the case
of time liabilities.”

So, by mere notification, the bank
may increase the rates. It says that
the rate shall not be more than 20
per cent., that is, four times the pre-
sent rate. So, what I submit is, this
is & matter which must engage the
sarious attention of the Finance
Minister. O: course, I understand that
the Finance Minister does not do this
with a bad motive. But he must con-
sider the scrious repercussions this
will have so far as the banks in our
part of the country are concerned.

Erigai

[SurRl BARMAN in the Chair]

Then 1 come to the payment of
interest. If a scheduled bank is not
in a position to maintain the balance
as per the provisions of this Bill, it
has to pay an interest to the Reserve
Bank at the ordinary rate plus three
per cent. more. The clause says:
“...three per cent. above the bank
rate”. If the bank has to maintain a
balance of Rs. 1 lakh and if there Is
a_ deficit of Rs. 50,000 or Rs, 25,000,
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then, it has to pay an interest on that
amount at the markst rate plus 3 per
cent. more. Why should the Reserve
Bank be guided more by a profit
motive than by anything else? That
“is what I cannot understand. After
the: prescribed period, the interest
would be raised to five per cent. plus
the bank rate. I would say that if
the bank is not in a position to main-
tain ‘the minimum balance, some
reasonable time may be granted to it.
If, within that time, the deficit is not
made up, then the bank may be
allowed to carry on with its business.
It is not proper to say that the
Reserve Bank should get three per
cent. more than the market rate also.
Why should it get it? What is the
kind of help that the Reserve Bank
renders? As a matter of fact, at the
time of the crash of the Travancore-
Quilon National Bank in Travancore,
the Reserve Bank did not go to the
help of that bank. In spite of it, that
bank which crashed was able to pay
12 annas, 13 annas, 14 annas and
finally even 15 anmas in the rupee to
the depositors. This is the kind of
help that the Reserve Bank gives to
the smaller banks! This is the kind of
help that the smaller banks can get at
the hands of the Reserve Bank. Of
course, it is too much for anybody to
say further. What I submit is, the
Reserve Bank should not be guided
by the motive of profit. The Reserve
Bank may say, “If you are not able
to make up the deficit, you will be
given only such and such time within
which you must come up. If you are
not able to do it, we will close your
shop”. That is all that the Reserve
Bank can say. Instead, what does it
do now? The banks which fall in
deficit will have to pay three per cent.
more than the market rate. If the
deficit continues, say, for a certain
period, the interest is charged at a
higher rate plus the market rate.

Therefore, 1 submit that it is time
that the Finance Minister should care-
fully and guardedly move in this
matter. Otherwise, I fear that the im-
pression that will be created in the

cerned. That is all t
say with regard to this BilL
Pandit 8 C. Mishra (Monghyr

the same time, he said that the Gov-
ernment are not realising what they
are doing. I feel that Government are
wilfully doing these things. They have
taken into full consideration the con-
sequences that will follow. A certain
devotee of Lord Buddha asked him,
“lf a man commits a sin without
knowing about it, is he more guilty
than the man who commits a sin with
the knowledge that he is committing
a sin"? The obvious and more logical
reply that will come from anybody
will be that the man who commits a
sin without knowing about it is not
so guilty as she other man who com-
mits a sin with the knowledge that
he is committing a sin. But, the reply
that came from that great lord was
just the reverse. He said, “the man
who commits a crime with the know-
ledge that he is committing a crime
is less guilty than the man who com-
mits it without knowing about it".
The devotee was very much per-
plexed. Lord Buddha asked him, “A
man puts his finger in fire knowingly
and another man puts his finger in
fire unkmowingly. Whose finger will
be burnt more"? The obvious reply is
that the man who puts his finger in
the fire knowingly will be more
cautious. Therefore, if the Finance
Ministry is quite innocent, as my good
friend was saying, then it will be
more dangerous for the country. If
they are proceeding knowing that
they are committing a crime, I think
there will be less danger for the
country. Therefore, I am also trying
to give my bit to them in under-
standing what they are going to do.
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Of course, in the Finance Ministry
there is the Minister, Deputy Minis-
ters, advisers and so on; have they
thought over the matter as to what
is the main purpose of currency? I
can understand that we have used up
all the accumulated wealth that we
had at the end of the last war. We
have perhaps used up everything that
we could get from the country. The
Finance Ministry has squeezed our
nation white and all the resources
bave been used up. Now we are at
the last stage of inflating the currency.
Certainly I agree that we are on the
threshold eof development. Certainly
our country is developing and we are
having many things in the form of
assets. We have the Bhakra-Nangal
Project, the Damodar Valley Project
and many other things and we are
really adding to the wealth of our
nation. I will accept it; but, what is
the relationship between currency and
the wealth of the nation? I think we
shall all agree that only that portion
of a nation's wealth is related to
currency which is required for daily
use. All goods, all that wealth which
is in the form of fixed goods, ‘fixed
wealth' does not require any currency.
Therefore, if we are going to relate
our currency not to the goods that
are in circulation but to the goods
that are fixed in the form of fixed
wealth, certainly we shall bring our
nation to disaster. I think the Govern-
ment already have the advantage of
that amount of wealth which is the
difference between the deposits and
the actual circulation of notes. The
benefit of that difference has already
been given to the Government. Now
we are going to increase currency
without any reference to the ratio
etc. We have got a very good hall
here; this is an asset of our nation.
If any person possesses it, he will be
a wealthy man. But, there may be &
time when a cup of tea, a loaf of
bread or any little particle of food
may be more valuable to a man than
a whole hall or a river valley pro-
ject. The real question about relation-
ship should be that Our great lord,
Mr. Krishnamachari, is not here.

An Hom. Member: Lord of lords!

(Amendment) Bill

Paadit S. C. Mishra: o:eonru.h
lord of lords. .

Shrt A M M(hmkuhm)

the House? theh!kinnu‘h
ontemptuous terms?

! ShriV.P. Nayar: Is i'-nng'thn.u_

f is a “lord" contemptuous?

Mr. Chairman: It is rather out

the way to speak about a Member" ﬁ

the House as “lord”.

Pandit 8. C. Mishra: 1 said nothing
contemptuous. Anyway, I may call
him the ‘“greatest commoner”. U
“lord” is ruled out, I may be allowed
to call him the “commonest of the
commoners”.

Sbrl B. S. Murthy (Eluru):
can say “my hon. friend”.

You

Pandit S. C. Mishra: All right it
humour is banned, my hon. friend...

Mr. Chalrman: Hon, Members
should remember that while they are
making deliverances in the House,
every Member has got equal right
and equal obligation towards each
other. How will the hon. Member
himself like to be called in that way?
That is a matter to be considered by
every Member. It is better that we
keep a happy relationship while
mentioning about each other.

Shri A. C. Guha: The hon. Member
said that a time may come when a
cup of tea will be more costly and
more desirable than this big hall

Pandit S. C. Mishra: I said, there
may be a time when a man will
require a cup of tea or a loaf of
bread more than a great hall. He may
be dying of hunger and at that time
the hall may mean nothing to him;
the only thing he will need will be
a cup of tea or a piece of bread. He
meay have many other fixed assets,
but he will need a cup of tea more
than anything else. That was what I
was eaying. 1 had nothing to say
derisively about that hon. Minister.

-



I[)ngit S C lliép-‘] - -
My point was thls We had” odcasion
to hear something during the Ques-
tion. (Hour ‘a daynoe itwoliage absut
cement in the horth of Bihar..Cement
* gpells at-Rs. 6. or ‘Rs.'Y ordinarily. Per-

hapi - tHé import of cement has been

bdnned and in north of Bihar...

Stri A. C. Guha: Does the hon.
Mémber say that- impofe &f tement
has been banned? '

NIl

JPandit §. C. Mishra: ‘Ves:'I'am only
stating a fact. You will find that no
more cement is being imported. I
am going to tell the|: consequences.

‘Now, in North Bihar,—you may
perhaps call ‘it black market, I say
open market—in" the real market,
cement is selling at Rs. 18 a bag:
Mark the difference hetween Rs. 7 and
Rs. 18. What is the result? All sorts
of corruption. Anybody who has
influence and wantg money approaches
the officials and gefs perriits for
cement in many ways. Pcople who
really require cement are buying at
the rate of Rs. 18. Here, in our
national economy, round the table we
sit and calculate that import will be
harmful to our nation and say that we
must do with what we are' begetting
and that also  through the Govern-
ment. The ultimate result’is corrup-
tion, dishonest money. I was going to
say, if the currency becomes dispro-
portionate to the quantity of goods in
circulation, a result like this follows.
We have also known what has hap-
pened in Germany,-and in other
countries where there was inflation.
There was a breakdown in the cur-
rency system. My advice is this. Some
of our friends thought that perhaps
this would come in the:last stage. We
have not yet reached the end of the
8econd Five Year Plan. We are just
in thre beginning of it. The first thing
that is let loose is the currency of our
country. I would request my friends,
whoever be incharge of these things
to consider whether, even after gel-
ting power in their hands, they should
not proceed cautiously. Besides, :our
friend has said that the impression
outside will be something against us.
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future prospects. They do_,not know
whether nnthulth that is lying with
any person is secure. Now even these
little current things will
cure. I hope certain people in the
Ministry the advisers at last .are not
changing and advisers are alwayg the
masters. Of course we cannot advise
the advisers. We can only advise the
5o called masters of the advisers. And
to them, I will say only this. Leave
the currency aside. You mop up
everything that is in the pockets of
the people. Try to get more wealth.
But, please do not let loose the curren~
cy. Otherwise, we will have disastr-
ous results.

Dr. J. N. Parekh (Zalawad): Sir,
I consider that it js a very important
measure which is before the Housse,
and that it is very necessary in a
developing economy of an under
developed country. The provisions of
this Bill can be divided into three or
four parts. First is the de-linking of
the currency from the gold and bul-
licn assets and reserves. Then, there
i+ the revaluation of gold. The valu-
ation that has now been accepted by
the International Monetary authority
from Rs. 21-7-0 has been raised to
Rs. 62-8-0. As has been explained by
the previous speaker and as pointed
out by the Minister this is neces-
sary in vew of the deflcit Anancing
that we have got to undertake in our
Second Five Year Plan. No doubt,
there are dangers in this measure
and the weapon that we are giving
is certainly an important and a dan-
gerous one. It will have to be judici-
ously used by the authorities concerned.
But, when we are out to launch on
a verv ambitious and big programme
of deficit financing to finance our
Second Plan, there are certain mea-
sures which mg inevitable, and
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vhmhwehvcgottoruoﬂto The
Finance Minister in his budget speech
the other day said that we have to
prefer between mnion ‘and stabi-
lity or devélopment and deficit fin-
ahcing. ‘A bold programme has been
mum!!nml. ‘I am sure when things
aré'to be handled ‘by experls and
people whe know “their “job, there
would not ‘be any inherent dangers.
At the same time, the authorities will
have to be watchful. ] am sure if a
proper’ check is kept and a vigilant

eye is kept, there would not be much

to be afraid of.

One idea is about credit control that
is proposed by this measure. For-that,
certain powers gre to be assumed by
the Reserve Bank, the scheduled banks
have to maintain a certain percen-
tage of their time deposits and de-
mund depusits, with the Reserve
Bank. This ratio is now altered to
be 20 per cent. and 8 per cent. This
is also necessary. Because, when the
country is going with the Second
Plan, when the monetary policy is
regulated, when production rises,
when the capital structure and in-
vestment market is wundergoing a
change, when deficit financing is re-
sorted to, there will be surplus
money. When we are pumping more
money into the villages for our
Second Plan, if it is not properly
moped up, there are dangers. This
is one of the weapons which can be
resorted  to. Another weapon  is
the additional bank rate. Inflationary
tendencies all over the world are
making headway. In other foreign
countries also, prices are rising. Even
in the case of necessities of life, prices
are rising. If increased production and
cooldinaton of all these factors is not
attended to, more inflationary pres-
gures will be the result. This is mere-
ly an- enabling measure to mop up
the surplus: We know that the Bank
of England, and some other countri-
es also, had to raise their bank rate.
It is 5§ per cent in England. This
was done with a view to bring down
the disequilibnum in the financial
structure. India is placed in a pecu-
Har position. On the one hand, we

: -

hmn;{mb&ﬂm 0.
gramme. We have to import 50 many
thinp. At the ‘same "time, whether,
chebp ‘mouey conditions and chewp
rate mone 'mﬂdmmn
to ‘Indéfinitely 'is a question.’ It may
be ;that the Reserve Bank may have
to come out end move in the mmtter

_thh their eyes on the bmk Tate also.

Just as the-_Finmce Minister said,
this policy - of" having a varlable
reserve..ratio, “which is in vogue in
other countries, chas v be Tesorted
to as a monetary curb which is also
very necessary for credit control.
Otherwise, therc may be disastrous
results and inflation of a high degree.
It is very essential that our monetary
policy should be geared to the pre-
sent circumstances. Price levels and
price fluctuations are dependent on
many factors. Long-term, medium-
term and short-term price levels in
the country are dependent on the
Government policy, on buagetary
policy, on the taxation rtructure and
other factors that are operating in
our country ana the impact of inter.
national economy that may be felt
here. Therefore, this aspect will huve
to be very judiciously looked in'o
and I feel this is a very impartant
power that is being taken by the
Reserve Bank. I am quite sure it will
be judiciously used.

4 P.M.

My friend just now referred to the
interest that will be given by the
Reserve Bank to the scheduled banks
on the deposits kept by them. There
is provision (IB) in page 4:

..any balance with the Bank
the amount of which is not less
than that required to e main-
tained by such notification, the
Bank may pay to the scheduled
bank interest at such rate or rates
as may be determined by thée
Bank from time to time gn the.
amount by which such ,balance
actually maintained is excem
of the balance.....”
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So, the power to give Interest for
the amount in excess is there, and
1 am quite sure that will be seftled
by mutual discussion and adjustment.

The lacuns that is found in regu-
Iating the supply of agricultural cre-
dit is sought to be removed by clause
11. When the co-operative movement
and the agricultural eccnomy are
playing a very vital part in our
country, such a sort of financing is
wvery necessary and essential. More so,
when marketing, processing and
other things are to be taken up. This
is also an enabling provision which
is necessary. .

Here 1 would like to mention a
word about agricultural credit that is
given by the Reserve Bank through
the apex banks and taluk banks. The
Reserve Bank gives the money at a
low rate of interest so that the agri-'
culturists at the other end may get
the benefit of it, but what is happen-
ing in certain States is that the apex
banks #@re charging a rate  higher
than that of the Reserve Bank, 2nd
in their turn the taluk banks do the
same. Moreover, the co-operative so-
cities also are charging much more
so that the very idea of giving cheap
credit to the agriculturist is nulli-
fied, because whatever the intention
of the Reserve Bank there is no scru-
tiny or check or control over the way
the whole thing is done.

The abolition of the Local Boards
is envisaged in this Bill. Some of
the speakers have said that this re-
quires a little re-thinking. I would
also request the Minister to think
about it, because the Local Boards
have had to play so far and have to
play in the future a vital part. They
are a useful wing in the different
areas, and their existence will go a
long way to help the area. There is
alzo another reason why they should
be there. I understand we are having
in this House a Bill which will under-
{ake the control or management of
State Banks in the Part B States. It
33 not clear whether the State Bank
&f India or the Reserve Bank wili be
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Shri A. M. Thomag (Ernakulam):
Mr. Chairman, Sir, although this is
a very Important measure, 1 do not
think 1t Is & comtroversiul one. Ome
of the Membery who spoke on the BIll,
Shri Alva, said that we should not
tinker with the Reserve Bank. It
appeared from the trend of nis speech
that we are doing something which is
unhealthy, we are adopting a procedurs
which is questionable, Although
you, Sir, in your humility said that
you are not a financier, I think your
speech was the best defence of the
provisions of this Bill. One can very
well understand if a note of caution
is sounded that we should not create
currency to any indefinite extent,
that we must keep a close watch on
inflationary tendencies. That we can
very well understand, but one can-
not at all quarrel with the provi-
sions of the Bill which will enable
the Reserve Bank, which is the
central banking institution, to shape
the currency structure in such a
manner as to meet the requirements
of the Second Plan.

Some other Members also, perhaps,
influenced by orthodox conceptions
of maintaining the reserve for the
minting of coins or of currency,
have stated that we must be beware of
of the impression that this measure
would create in the foreign coun-
tries. You will note that even in a
country like the U.S.A. whose finan-
cial position is very strong, they
loosened the provisions with regard
to the ratio to be observed when
they found their economic position ta
be a little difficult. During the
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Second World War, the United
States, when faced with the pro-
blem of rapidly declining currency
reserve, did not hesitate to reduce
the statutory currency reserve limit
from 40 to 25 per cent. So this
measure, I should humbly submit, is
not one which in any way affects the
economic stability of the country or
the respectability of the Indian
Rupee.

There are four main provisions in
the Bill. One enables the Reserve
Bank to reduce the ratio of the re-
serves, another authorises the
Reserve Bank to compel the sche-
duled banks to increase the percen-
lage of deposits with the Reserve
‘Bank of their time and demand lia-
bilities. The third enables the

Reserve Bank to make advances
from the newly created National
Agricultural Credit Fund to the
State co-operative banks and for

2gricultural purposes, and lasi'y
there is the provision to abolish the
Local Boards. 1 must confess at the
outset that 1 was not at all impres-
sed by the arguments advanced by
the hon. Minister in justification of
the abolition of the Il.ocal Boards. 1
venture to submit thut this would be
treated as perhaps a reactionary and,
if T may say so, retrograde measure.
Criticism has been levelled outside
this House also that this step is
bound to be unpopular.

According to the provislon in the
Act as it stands,

“A Local Board shall be consti-
tuted for each of the four areas
specified in the First Schedule
and shall consist of five members
to be appointed by the Central
Government to represent, as far as
possible, territorial and economic
interests and the interests of co-
operative and indigenous banks.”

The function of the loeal board is
1aid down in the following terms:

“A Local Board shall advise the
Central Board on such matters as
may be generally or specifically
referred to it and shall perform

such duties as the Central Bowr@
‘may delegate to it.” S

and to the benefit of the country.

I said that the abolition of the local
boards would be treated as a retro-
grade or reactionary measure. I have
my own arguments for that. When
the State Bank of India Bill was dis-
cussed by this House, the opinion was
voiced from various sections of this
House that in order that the State
Bank may function efficlently and
satisfaction may be given to the people
all over the country, it would be de-
sirable to have reglonal boards in
various parts of the country. And that
principle was accepted also by Gov-
ernment. When the Life Insurance
Corporation Bill was passed, the very
same argument was advanced, and
Government had conceded that it would
be desirable to have zonal boards.
! do not wunderstand why when
that is the general policy of
Government, they have not thought fit
to retain a machinery which already
exists under the present Act, and
which would be very useful also. The
functions of the Reserve Bank are
very much varied and complex, and
it requires a great deal of local
knowledge. Besides, its policies will
have to be shaped after taking into
consideration the circumstances exist-
ing in the various parts of the coun-
try.

My hon. friend Shri C. R. Iyyunni's

arguments with regard to the keeping
of the reserves in Travancore-Cochin
were taken to be not very relevant to
the provisions that we are now going
to legislate. But they jndicate that it
would be useful to have these local
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boards for they will take ‘into account
the local circumstances and then make
recommendations to the Reserve Bank
to thape its policy or modify its policy
in the light of those: ~circumstances.
As far as banks: in Travancore-Cochin
are concerned, I could say that the
recommendations of the local boards
set up under this Act were very use-
ful. They really tock into socount the
economy of the local ‘areas and then
made the necessary recommendations.
The Reserve Bank also considered
those recommendations and made the
necessary modifications in regdard to
the percentage of reserves of demand
and time liabilitieg as far as Banks in
Travancore-Cochin were concerned.

What I would like to impress upon
this House is that these local boards
fulfil a very useful function. If Gov-
ernment are of opinion that the pre-
sent functions allotted to the local
boards do not justify their existence,
then I would like to know what |is
there that stands in the way of Gov-
ernment in giving more powers and
more functions to these local boards.
For example, in the matter of catering
to rural credit and in many other
matters, 1 submit, the advice of the
local boards will be very  useful.
Therefore, I think it would be very
good If Government could be persua-
ded to reconsider their position.

With regard to the percentage of
reserves to be kept with the Reserve
Bank, the Minister has assured the
House that while enforcing the pro-
visions of this Act, the Reserve Bank
will take into considerstion the cir-
cumstances of the various banks and
would take such steps as would be
necessary to meet the particular cir-
cumstances existing in various insti-
tutions and in various areas. That is
an assurance which I very much wel-
come. But I would like to ask how,
if such high percgptages of reserves
are to be kept with the Reserve Bank,
the banks will be in a position to
make advances to their clients at
reasonable rates of interest. Of
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course, the restriction' extends .
to scheduled banks. That jla good so
far as it goes. But how woyld it be
poasible for the scheduled banks to
give advances to their customers at
reasonable rates of interest, if such
high percentages are to be kept with
the Reserve Bank? That is also &
point which has to be taken into von-
sideration by Government. ‘I'hough it
may apparently appear to be a diseri-
minatory measure whish authorises
the Reserve Bank to adopt différent
ratios in respect of different banks,
yet I think that that is an important
provision which is necessary, for the
Reserve Bank has necessarily to take
into account the local circumstances
and make a distinction between bank
and bank. For example, there are
very big banks and foreign banks
functioning in our country, which
attract very heavy deposits, while
there are also other scheduled banks
which are not ,jn a position to
attract so much of deposits. So, I
would submit that such a provision
is a desirable one, and it should not
be attacked on the ground of discri-
mination.

(Amendment) Bill 334
only

With regard to the provision that
cnabled the Reserve Bank to make
advances from the National Agricul-
tural Credit (Long Term Operations)

Fund for the purposes enumerated, I
do not think that anybody would
raise his voice against it. In fact, a
provision of this nature was long
overdue. I therefore submit that the
provisions of this Bill are necessary
and welcome. But the only consi-
deration that Government have to
keep in mind is that the Reserve Bank
should be very careful while enforec-
ing the provisions of this enactment
I hope Government also would keep
an eye on the way in which the
Reserve Bank functions in relation to
the legislation that we are now seek-
ing to put on the statute-book.

With these words, I support the Bill.

EKumari Annie Mascarene (Tri-
vandrum): I oppose the Bill. I feel
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this is .0he of the most unwise steps
that & !'inam:e Mimlter can take re-
,gardmg the ﬁnmial au'uctute of the
country. A bank is a very delicate
structure of muneury resources, and
any change to such a financial struc-
ture should be carefully thought out
before it is made.

We are just & growing nation and
our plans are in progress. 1 ‘am sur-
prised at this Government always
calling upon the resources of the
economic structure of the countr\ to
build up the country. ¥t they will
only look around and see how China
had built up and how Russia had
built up their countries without mone-
tary résources at thélr command,
when the wealthy nations of the
world refused them help, they will
see how they had put in manual
labour in co-operation with the peo-
ple with a patriotic motive to build
up their country. They have succeed-
ed that way. Those of us who read
the reports of how China had built
up herself, will feel that the present
China and also the present Russia
have grown to their stature not so
much by financial resources but by
human co-operation and labour.

With regard to this amendment, I
oppose it because the Statement of
Objects and Reasons clearly shows
that the amendment Is meuant not for
the stability, growth of credit or the
reserve of treasure in the country
but to utilise its resources on the
excuse of the Second Five Year Plan.
The Statement clearly says:

“The process of planned eco-
nomic development necessarily
implies a certain amount of credit
creation....”

I agree—

“and a consequent® increase in the
note issue”. That is where I disagree.
We have had bitter experience of
inflationary tendencies .after the late
war, and the nations have hardly re-
covered. “Consequent incréase in
the note issue” medns we are going
in again for inflationary steps. That,
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in the long Fun. Wil B ¥é very'eco-'
homic to our fmancial strocture, nbr
to our industries and agriculture.. The
repercusiions of this step will, in the
long run, bev‘eryaduru o . the
natlon, -

- .

Again I wish to invite the attention
of the Govergment to the Reserve
Bank itself. . I have been stud:n.n; in
great detail the aututleal statements
maintained by the Buerva Bank as
we find in the Library and 1 have
noticed that the statements kept con-
tinuously do not agree with regard to
the correctness of accounts, 1 have
pointed out this during my bulget
speeches and have also written to
the Finance Minister for an explana-
tion with regard to these incorrect
accounts found there. He has given
me a reply but I am not convinced.
In the light of these facts, here we
are going in for further amendments
which will more or less confuse the
accounts rather than correct them.

Now section 33(4) is being amend-
ed to revalue gold at the rate agreed
to by the International Monetary
Fund. I wish the Government had
considered it before they had includ-
ed this amendment. What is the
real rate of the IM.F.? What is our
treasure. the value of our gold re-
serve? What is the value of the gold
in their hands, especially the wealthy
nations of the world like America and
England? What is our share in the
LM.F.? What are their shares, and
what is their hold on it, and what is
our hold on it? And also what will
be the repercussion of the rate of
gold on our rupee value? Surely it is
depreciating the rupee. Why are we
doing so? They say it is necessary.
Necessity and reality are two diff-
erent things. Necessity may not sur-
vive or may pass off but reality will
survive. We have to be very careful
with regard to our treasure.

* T wish to Invite Government's
attention to one or two fhcts regard-
ing our gold and ' other metals
Tourists who come to this country go
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to our ghops, especially where orna-
ments are sold. 1 have seen them
buying gold and other ornaments.
They buy gold ornaments, they buy
silver ornaments, they buy even brass
and take these awazy. And here we
have paper currency. [ have seen
them taking these things away with
my own eyes. The tourists, ladies
and gentlemen, who come to this
country engage tongas and they just
pay Rs. § to the tongawalla, not for
fare but for the brass orpament
around the horse’s neck. They have
got it and they have shown it to me.
1 have Seen it. That means that gold,
silver and even brass treasure 'is
being taken away from our country.
There is nobody to check this. They
are carrying it away and here we are
getting paper currency. | wish the
Government had taken note of these
facts. I have been watching them for
the last two or three years, and I am
convinced that these metals are being
taken from our country outside. What
is the monetary rate compared to the
treasure in their hands and the trea-
sure in the country?

Take the statistical accounts main-
tained by the Government regarding
industry and commerce, import and
export and the treasure in the coun-
try itself. 1 would invite you to just
have a cursory glance at the first page
of these statistical statements retained
at great cost by this Government re-
garding industry and commerce. You
will find that every year in spite of
our plans the Imporls are increasing
and gold reserveg are going out of the
country. Day before yesteraay, 1
heard the Food Minister say that owing
to exigencies we are importing rice and
wheat almost every year. That means,
in spite of the plans, in spite of uti-
lising the resources of our banks for
building up the country, in spite of
eight years having passed, we are not
yet self-sufficlent with regard to food
And hereafter we are golng to utilise
the resources of the Reserve Bank, the
reservoir of all the banks in this
counftry. Amendments like this

agreed (o by the LMLF. regarding rate -
and the inflationary tendency in the
note issue, all these are going te have -
repercussions not of a very profitable
character in this country.

This is a measure which is very
dangerous. Government are hand-
ling the resources of the Bank.
Sometimes nations do that. We
have seen how Japan had grown up
a few years back, before the second
world war, and how she had utilised
the world bank’s resources and how
the Intlationary repercussiong of jnat
reflected on Japan afterwards. 4 4
vou only have a cursory glance at
how monetary resources are utilised
for spending by each nation, $ou wilt
find that this is a very unwise step.

With regard to the Reserve Bank
itself and with regard to planning, I

- humbly suggest that as far as banks

are concerned, they must be main-
tained taking into account the sta-
bility of reserves, metallic value, not
by the Government but by the bank
authorities who should not be sub-
servient to Government. Banking is
a very delicate structure and it does
not require much to crash a bank. We
in Travancore have had bitter exper-
ience of bank crashes, of how for ne
reason, power-seeking politicians have
come up and have crashed our banks,
and pecple had gone to dogs. This
was for no reason whatever, and
after the liquidation, they found that
they had got 16 annas in the rupee.
Therefore, handling the Reserve Bank
resources for the Second Five Year
Plan should be done with great care
and consideration. The amendments
are not to our advantage. When yow
go into the accounts of the First Five
Year Plan, the reports say that about
Rs. 10 crores are flowing through in
Bhakra-Nangal expenditure itself.

Tha! shows Government is very much

concerned with money resources from
the banks and spending them not
with any care. If you examine the
accounts of the first Five Year Plan,
you will find that there are many
loopholes in it which cannot be ac-
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countedufor and yet the. common man
huhwlhru@th!nmhrit.

Now, we are going in for the Second
Five Year Plan. Government will
not ask the labourer for the patrio-
ucoﬂerﬂl'o!hhmcuorfcthe
common man's co-operation but this
money has to be utilised in many
ways.

1 oppose this measure and I request
Government to adopt this measure, if
they are strong on it, with great care;
and, if they are gaoing to pusk it
through, I hope, a day will come
when they will regret it bitterly.

Mr. Chairmam: The hon. Minister.

Shri Matthén  (Thiruvellah): 1
thought I would get a chance.

Mr. Chairman: Does the hon.
Member want to speak?

Shri Matthen:: Yes, Sir.
Mr. Chalrman: Yes, he may speak.

Skri Matthen: I thought there
would be other hon. Members stand.
ing up. But, when I heard you were
asking the hon. Minister to speak....

Mir. Chairmar: Yes, he may conti-
nue,

Shri Matthen: I have only just a
few observations to make.

[Mr. SPEARER in tiie Chair)

Mr. Speaker, Sir, first of all I have
a submission. Heavy Bills like this—
and this is a very important Bill—
should not be brought for discussicn
so early in the session when everybody
is engaged in one committee or the
other. There are other Bills which do
not require so much of thought and
so much of study and which could
have been taken up. I hope you will
keep this in mind in future.

Mr, Spesker: There is no time
for the others. There is the Planning
Commission Report, the States Reorga-
nisation Bill and others; they are tak-
ing a lot of time. Onmly yesterday in
the Business Advisory Committee we
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mmnmxumm"'
being allotted.

Shri Matthen: Before .1 mrt. I'.
hope I can make such a general sugges-
tion.

After hearing the speeches here 1
fear there iz an honest misunderstand-
ing that increase of note issue is in-
flation. There is a lot -of difference.
When the economy is developing and
growing, naturally, note issue will
grow. | admit it can develop inflation
but it need not. Mere increase of
note issue is not inflation, if the
economy of the country justifies or
supports jt.

The hon. lady Member was striking
a very serious and disastrous note
about this Bill coming at this stage.
With all due respect to my friend,
I am not able to support her views.
What is the great disadvantage or
catastrophe of this Bill coming in?
It it a natural Bill for a developing
country. It is a Bill for empowering
Government to have a reduction in
the matter of gold reserves or oiher
securities for the development of the
country. I just want to tell my hon.
friend, Shri Gurupadaswamy and
others that Hitler's economy was not
supported by any gold reserve or any-
thing of that sort.

Kumari Annie Magcareme: That is
why it crashed.

Shyi Matthen: He was able to main-
tain the economy in spite of the very
large means to which he resorted and
which you may call legitimately as
deficit financing. The important thing
is the development of the economy of the
country and the more important thing
is the watching of it ‘by a competent
Finance Minister and a competent Re-
serve Bank exzcutive. Therefore, I
am not worried about this Bill coming
in. In fact, I was really wondering
why it had not come euriier.

Shri Gurupadaswamy was telling
the House that the banking system
will suffer. I did not follow my friend
at all. (Interruption). The provision
is perfectly clear and empowers the
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Reserve Bank, if they think 80, lo raise
the minimum which:ethe ~Mcheduled
Banks have io. maintain with the'Re-
serve Bank—both demand liability
and time llability—if they fird that
there are inflationary” tendencles and
the banks are going in a careless way.
There are panalties also provided in
this Bill. Tf the Reservée Bank execu-
tive is competent, T think, this Bill
providés ample power.

Shri “. S. Gurupadaswamy: Has it
been competent?

Shri Matthen: That is a different
matter. I am only telling you that
the provision in this Bill...... (Inter-
ruption.)

Shri M. S. Gurupadaswamy: What
about commercial banks?

Shri Matthen: They are progress-
ing very well. -

Shri M. S,
crashes?

Gurupadaswamy: No

Shri Matthen: 1 certainly do not
support my friend, Shri Gurupada-
swamy's suggestion that banking
should also be nationalised. They
have nationalised one bank the Chair-
man of which has resigned and the
Managing Director has resigned; I do
not know why. Do you want other
banks also to be nationalised? We
have alrcady nationalised the insurance
companies: we do not know the fate
of that. Let us go slow In the matter
of nationalisation.

Mr. Speaker: That is not now be-
fore the House,

Shri Matthen: I was only refer-
ring to a remark of my...............

i
Mr. Speaker: The hon. Member
may ignore such remarks which are
not relevant to the issue.

Shri V. P. Nayar: No side-tracking
of the issue.

Shri Matthen: He wanted to nation-
alise banking completely. I was only
referring to it. I said it was better
not to dy, it now. We have nali‘:nalised

18 JULY 1056

(Amendmenty Bill 342

g

our insurancel' comfnnles ﬁomm
the eve of the Second Five Yeat Plan.
It is better not-to ntﬂdlalhe <maore.

I _entirely agree wlth un hon.
Finance Minister that lhis m is noth-
ing very startling. It is necessary to
protect the economy of the country
by the reduction of gold reserves or
other securities. These are very minor
matters. If the economy is dewvelop-
ed properly and controlled properly,
and 1 have no doubt, the economy of
our country is developing verr well.

Therefore, I have great pleasu;e in
supporting this Bill.

Shri V. P. Nayar: [ want my hon.
friend who has very great experience
of banking in my State to clear a
doubt. A point was made by Shri
Iyyunni that in respect of the banks in
Travancore-Cochin, the proportion of
demand liabilities to time liabilities
was very much different from the pro-
portion in o.her parts of the country,
and that this will particularly affect
the banks of Travancore-Cochin with
a different proportion. I want to know
whether the hon. Member hag any
suggesiion to make about that provi-
sion in the Bill,

Shri Matthen: There is no new
suggestion except the empowering
one.

Shri A. M. Thomas: This is only an
enabling measure.

Shri Matthen: It is an enabling
measure. In case of emergency it
ought to be done, whether in Travan-
core-Cochin or any other place.

Shri V. P. Nayar: His case was that
the proportion of demand liability and
time Uability in Travancore-Cochin
wus the reserve of what we have got
in the other States and that tris parti-
cular provision relating to ‘them will
affect the banks of Travancore-Cochin
and the whole economy of the State
will erumble.

Shr{ A. C. Guhe: May 1 intervene
for a minute and say that this clause
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will apply only tc scheduled banks?
But I think that most of the banks in
Travancore-Cochin are not scheduled
banks and so, that clause will not
apply to those banks in Travencore-
Cochin."

Mr. Speaker: I call upon the hon.
Minister to reply as I fiud none others
wishing to speak.

Shri A, C. Guha: Mr. Speaker, Sir,
I thigk this Bill has more or less been
welcomed by this 1''use except per-
haps three hon. Members. Shri
Gurupadaswamy, with his joverted
logic, agrees to and commends the
natlonalisation of banks but demurs
at some power being given to the
nationalised Reserve Bank to control
the vagaries and activities of the com-
mercial banks, about which activities
he is so much afraid and so much un-
certain. Another hon. Member, Pandit
S. C. Mishra of the same party, con-
demned this Bi!l and so ailso the lady
Member from Travancore-Cochin, The
lady Member has said that Russia and
China have perforined all their deve-
lopment works without any fiscal or
mounetary policy, without taking re-
course to any money or anything like
that. It is not only Shri Matthen who
has not been able to follow ker, but
I think most of us on this side have
not been able to follow her in this
matter,

I.et me now come to the main items
of the Bill. There are three or four
main items. The first is that instead
of having the ratio basis of reserves
against note issue, we are providing
here a fixed reserve for note issue.
The second item is a variable reserve
deposit from the scheduled banks to be
kept with the Reserve Bank. The third
item is revaluation of Gold reserve of
the Reserve Bank. The next item is
the abolition of the Local Boards.
That item is not so much important
for the present purpose and so I can
keep it separate from the real pur-
pose of the Bill.

Shri Matthen hes said that he feels
that the provisians of the Bill areé
quite useful and necessary. Of course,
he has suggested two provisos—if
the economy of the country develops
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properly;. and i the Reserve Bank
authority is competent.

I do not like to iake the help of the -
argument which Shri Barman put for-
ward that the Ministry is elected by this
House and is responsible to this House.
That Is, of course, the fundamental
fact which this House should bear in
mind. Apart from that, T would Uke
to say that India can feel proud that
in spite of so many handicaps and -diffi-
culties with which Independent India.
started, we have been able to keep
our fiscal and monetary policy quite
sound, we have been able to keep our
fiscal and monetary position quite res-

" pected throughout the world. Only in

today's papers we find a summary of
the review of the Reserve Bank about
the economic puosition of the country.
I hope you will allow me to read out
a few lines as 10 the trends in the
matter of economy.

“The trends in the main econo-
mic indicators during this quin-
guennium were anr 18 per cent rise -
in national income; a 25 to 30
per cent rise in industrial produc-
tion; a 20 per cent rise in agri-
cultural output; a 10 per cent
rise in money supply with the
public; a 13 per cent decline in
wholesale prices; and a 5 per
cent decline in the working class
cost of living index.”

Shri M. S. Gurupadaswamy: That
was in the previous year, 1955-56.

Shri A. C. Guha: This is for the
First Plan period. [ do not think
Shri Gurupadaswamy will object to
these figures,

Shri M. S. Gurupudaswamy: The
position is now changed.

Shri A. C. Guha: During the First
Plan period, it is recognised not only
in India but also abroad that India
has been able 10 maintain its economic
position; the value of its currency in
the international market is kept intact.
1 calr suy that our economic reputation
has increased during the First Five
Year Plin. In the Second Five Year
Plan we have undertaken a very big
and ambitious scheme. From the
point of view of our resour-
ces, surely, Rs. 4,800 crores to be spent

e
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[Bhri A. C. Guba]
in the public sector with the proposal
of Rs. 1,200 crores to be spent by defl-
cit financing is an ambitious scheme.
That is from the point of view of our
financial resources. But as every hon.
Member of this House knows, every
Ministry of the Central Government
and every State Government put for-
ward ihelr demands at a much agher
level. That is because they are con-
sclous of the eagerness of ihe people
for rapid and quick development. They
were all eager that Tndia should deve-
lop at « rapid pace. Considering that,
they put forward their demands and

their programmes of development the’

Planning Commission and the Central
Government cut down those program-
meg and the financial implications by
about the half, and that is almost the
minimum which the development
work of the country would demand
of thijs Government. The implication
of this development work is not un-
known to the Members of this House
or to the Government or to the Re-
serve Bank. The Reserve Bank in
its report again says:

“It is of the utmost imnportance
that the considerable inflationary
potential arising from the develop-
mental expenditure in the qulic
and private sectors and deficit
financing under the Plan  should
to be held in restraint. In this task
fiscal and monetary policy will
have to play an increasingly inpor-
tant role.”

So we have accepted the Second Plan
and the expenditure target invoived and
implied in that Plan. We must accept
the risks and dangers inherent in
this and we must also have the
courage and the promptness to take
adequate action to forestall those
dangers which we all can realise and
which the Report of the Reserve
Bank has also put before the public.

Shri Gurupadaswamy just interrupt-
ed me and referred to the price struc-
ture prevailing at present. During the
last few months, the prices have
nsen somewhat abpormally. But,
at the same time, I should like to re-
mind him that the present price struc-
ture could not be compared with that

of a slump period. From the middle
of 1954 till the end  of 1085,

there was a demand even form.
Opposition parties to give price
support to  agricultural commo-

ditles as they were gelling very

much below an economic price. I do

not know whether he suggests that the

prices should go down to that level .
which his party deemed to be uneco-

nomic. Leaving aside the Korean war

boom period, if we compare the pre-

sent prices with those of 1948, 1950

1851 or 1853, they are not very high.

Before January 1956, the prices were

four or flve per cent. lower than those

of 1949, 1950 and 1951. After that

there hag been some rise, But they

are not so0 high as to make his friends

in my part of the country organise a

famine resistance movement. I do not

know where the famine is. It is as if

they are preparing to fight the tradi-

tional windmill in their eagerness to

fight.

Before coming to the clauses of this
Bill I would like to dispose of some
other matters which have entered the
discussion. I think Shri Alva is under
some misapprehension atout the posi-
tion of the foreign banks. The posi-
tion has been rapidly improving even
in regard to exchange business. The
deposits of the foreigh banks Hhave
surely increased but simultaneously
the deposits of the Indian banks have
also increased. But the percentage of
business of Indian Banks in foreign
exchange has considerably increased.
In 1948 the Indian banks were doing
only thirteen per cent. of the total
sterling exchange business it has now
increased to about twenty five per
cent. Similarly with regard to dollar
exchange businessit was eighteen per
cent. in 1948 while it is 43 per cent.
now. In the matter of deposits also,
the rise in the deposits of the foreign
banks has not been anything specta-
cular or disproportionate to the rise of
deposits in the Indian banks. I can
assure him that the Government is
keen and careful to see thkt the Indian
banks play their due part in the econo-
my of our country, particularly in the
handling of foreign exchange. But he

oo e T,
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has said that the Reserve Bank ghould
take steps to ban the fereign banks.
We cannot go back to the 18th or 18th
century, He said “The Reserve Bank
must once for all put a stop to any
foreign bank coming and operating in
India”™.

Shri Joachim Alva: I never said that.
I am afraid the hon. Minister'¥bas mis-
understood the position. They must
liberalise the terms to the Indian banks
" in the matter of foreign exchange. 1
would .ike him to guote the figures.
How many permits were given to the
Indian banks?

Shri A, C. Goha: The Indian banks
are also working in foreign countries.
Whenever there is an application for
opening a branch of an Indian bank
in a foreign country, the Reserve Bank
has surely been treating such applica-
tions liberally and with sympathy, I
may assure him that I have no quarrel
with him in this matter. I fully share
his anxieties and feelings and the Gov-
ernment is also keen on this matter
‘and the Reserve Bank will surely im-
plement the policy of the Government.
Thus, the Indian banks will play an
increasingly important part in the eco-
nomy of the country.

Perhaps the wmost important and
contentious provision in the whole Bill
is about the fixed reserve against the
note issue. I have said in my intro-
ductory speech that many countries, in-
cluding U. K., are not restricting their
note issue on the basis of a propos
tionate reserve in gold or foreign secu-
rities. Suggestions have been made
to fix a lower ratio. We may fix a
particular figure. On some occasions,
it may be found unnecessary to keep
that much of forelgn securities and
then it will amount simply to a sort of
hoarding them; they may be so essen-
tial for our development work. In
certain cases to fix a certain propotion
of foreign securities to be kept as a
reserve against note 1ssue may be
found to be a bhandicap for the ex-
panding economy of the country.

The hon. lady Member from Travan-
core-Cochin has agreed with the State-

ment of Objects and Ressons when #t
aays.

“The process of planned econo-
mic  development necessarily

But, she is unable to agree with the
cancluding portion which says: “...and
a consequent increase in the note
issue,” She must have her own econo-
mics, Anyhow, it ig known to most of
the Members of this House that credit
lead to an increage in the note issue
and 1t will not be quite proper for
the Government to put any handicap
or bar on the Reserve Bank's capacily
for note issue.

Here again, I would ask the hon
.dfembers to recollect that the Re-
serve Bank and the Government
have been acting cautiously in this
matter. We have not so far been
using the present reserves for the
1ssue of notes wrecklessly. In future
also, 1 ecan assure this House
that the Government and the Re-
serve Bank will be very careful in the
issue of the notes even though they are
unfettered by any fixed ratio. They will
not use that unless the economy of the
country demandg it. When we say that
it will be necessary to create credit,
we also know the irherent dangers.
The passage that I have just now quot-
ed from the report of the Reserve Bank
show that the authorities, both of the
Reserve Bank and of the Central Gov-
ernment, are quite conscious about the
inherent dangers of this policy. That
is why we should immediately take tae
precautionary steps and those precau-
tionary steps we are providing in this
Bill.

5 P.M.

Mr. Speaker: How long is the hon.
Minister likely to iake?

Shri A. C. Guha: I will require at
least 10 or 15 minutes more.

Mr. Speaker: Now that he has starte
explaining things I think it is better
that the trend is not broken. What is
the good of putting it off to some other
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day for 10 or 15 minutes? If he and the

House is willing, we may sit for an-
other 15 minutes.

Shri A, C. Guba: I would prefer to
finish it today.

Mr. Speaker: The subject is fresh in
the minds of all people. I would
therefare request hon. Members to
stay for another 15 minutes more in
which it will be finished.

Shri A, C. Guba: Sir, I was speaking
about the steps taken by this Bill to
counteract the possible inflationary
tendencies inherent in this credit crea-
tion,

Mr, Speaker: | find Shri B. R. Bhagat
leaving the House. If Ministers them-
selves go away, others will also go
away.

Shkri A. C. Guha: Ministers belonging
to the same Ministry, Sir.

Mr. Speaker: My difficulty is about
the quorum.

Shri A, C. Guha: Shri N. B, Chow-
dhury mentioned about the increase
in profits to the Reserve Bank arising
out of the re-valuation of gold. 1
should like to tell him that the
Government is considering this
matter, It may be that we may al-
locate the profit to the Reserve Bank
to be added to the reserve fund of
the Bank or we may decide some
other course, Anyhow, if it is neces-
sary we muy come before the Hous=
with another Bill about thig matter.

Shri N. B, Chowdhury: Why do
you mnot provide for it in this Bill

itself?

Shri A, C. Guha: No, that is npot
possible. This matter came up later
and it was not possible to put this
under this Bill, Anyhow, if occasion
needs it we shall come up before this
House with another Bill. It may be
that we may be able to do without
any further Bill also.

He also enquired about the leans
from the foreign governments, how

they will be paid, in what foreign ex-
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cated and they will not be in the
shape of foreign exchange currencies
to be utilised for purchase of capital
goods. This will however mean saving
of foreign exchange to that extent
to the projects for which capital
goods are required or included in the
Second Five Year Plan.

Sir, some Members enquired sbout
this foreign loan or foreign aid and
raised some objection. They asked as to
why we should go to America or
other countries. As already - stated
during the Question Hour, it is our
policy, irrespective of politics of the
particular country, if we can get any
loan from any country without any
political strings we shall accept it.
We need this and I should say we
are grateful to the benefactor coun-
tries, whatever power bloc they may
belong to, who have come forward
to help us in this development work.
1 think Shri Joachim Alva mentioned
about Rs. 40 crores from the United
States of America. This Rs. 40 cro-
res is only the present allotment. It
will not be technically quite correct
to say that it is the annual allotment. '
I think previously we were pgetting
allotment almost annually and that -
position may  continue. It mav
also happen otherwise, but we ex- =
pect that that position will conti-
nue. Other countries also, some Com- -.
monwealth countries and some smal-
ler countries have also come forwarc
and rendered some help. Whateve: ,z
the quantum of help, we are gratefu E,
to them who have helped us, Bu
such help must always be withou
any political strings.

1

TRCERLIIRALY 2 <y,

Shri1 Gurupadaswamy said that
should take adequate measures to m
trol the credit situation, That is whs
we are providing in this Bill. Th
Reserve Bank has also got som
authority already. Just a few minute | '
ago he interrupted me about
present inflationary position In
country and the expansion ef
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by the scheguled banks. The Reserve
Bank has already asked the schedlul:;
ed banks to give a_periodical return
of any advances given against agri-
cultural goods, The present tendency
of inflation may, to some extent, be
due also to hoarding with advances
from the scheduled banks.. The Re-
serve Bank is already taking action
and if necessary adequate action will
be taken so that the inflationary ten-
dency may not be helped with the
aid of advances from banks for board-
ing_and profiteering.

Shri M. 8. Gorupadaswamy: Is it
not true that much of the hoarding

of grains recently was due to the.

liberal aecommodation that the mer-
chants got from various banks? Now
if you apply some restriction on thul.
is it not too late because the season
is over?

Shri A. C. Guha: I do not think it
is too late. I cannot deny that there
bas been some hoarding and that may
be with the help of advances given
by scheduled banks. But from the
time this question has taken a cogni-
zable size the Reserve Bank and the
Government are moving in the
matter, They will take adequate
steps. I do not think the position has
come to raise up a cry of famine or
anything liks that. It is simply creat-
ing panic among the people and in u
way helping the hoarders so that they
may take advantage of the panic cre-
ated amongst the people.

A few friends have mentioned
about re-valuation of gold. Sir, we
are a modest nation and full of humi-
lities. So long we are valuing our
gold at the rate of Rs. 21[3]10 per
tola. It is very much out of date.
According to the International Mone-
tary Fund value of gold in terms of
our rupee is at Rs. 62-8-0 per tola and
we are putting here the same value
as 1s recognised by the International
Monetary Fund and in the interna-
tional monetary market. So, we are
not doing anything egregious or dis-
honest. We are just putting into
practice what is the reality of the
present market,
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like to waste our valuable
exchange by importing gold. So, there
cannot be any question of the Gov-
ernment takung up the trade in gold.
1 do not know what purpose it will be
serving. '

Shri M, S. Gurupadaswamy: Inter-
nal trade,

Bhri A. C. Guba: Shri Somani and
Shri N, B. Chowdhury also referred
to the interest to be paid by the Re-
serve Bank to the scheduled banks
for the excess reserve deposits that
the Reserve Bank may deman:! fram
the scheduled banks,

In the Bill no fixed rate is mention-
ed. Shri G. D. Somani and Shri T.SA,
Chettiar both feel that there should
be a fixed rate. But it is necessary
that the provision regarding payment
of interest should be somewhat
flexible. The rate would have obvi-
ously to depend upon the money
market conditions which vary from
time to time, the trend of bank earn-
ings and on the amount of expenses
incurred on the banks in acquiring
the deposits. It is not possible to pro-
vide for all circumstances in the Act
and it is best to leave it to the dis-
cretion of the Reserve Bank of India
which will consult Government
whenever necessary. I think I have
more or less replied to all the points.

Mr. Speaker: He may refer to the
other points, if any, during the course
of discussion on the clauses.

Shri A. C. Guha: I have only on
more pcint about the Local Boards <.
which an hon. Member from behina
has reminded me. I have stated in my
earlier speech that the initiative has
to come from members of the Local
Boards themselves. 1 can understand
the feelings of the people against
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the abolition of the Local Boards.
Though the Reserve Bank has tried to
utilise these Local Boards, it has not
been able to make any use of the
Local Boards. The members them-
selves have felt that they are hardly
of any use for the Reserve Bank or
for the economy of the country.

Ehri A. M, Thomas: It is because
they are not taken into confidence in
serious matters,

Shri ‘A, C. Guha: There must be
some limit between the functions of
the Local Boards and the Central
Board, The Central Board has dele-
geted some powers and functions to
them, but they have not been found
to be very useful to the Central
Board. I do not think it will do much
harm to the country, even though
there may be some local feelings, if

(Amendment) Bill

the Bill will be
House,

Mr, Speaker: The question is:

“That the Bill further to amend
the Reserve Bank of India Act,
1934, be taken into consideration.”

The motion was adopted.

Mr. Speaker: The House will now
stand adjourned till 11 a.m. the day
after tomorrow.

5-13 p.Mm.
The Lok Sabha then adjourned
till Eleven of the Clock on Friday,

the 20th July, 1956.



